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Impor tant Notice 
 
Investing in mutual fund schemes involves certain risks and considerations associated generally with 
making investments in securities. The value of the Scheme’s investments may be affected generally by 
factors affecting capital and money markets, such as price and volume volatility in the capital markets, 
interest rates, currency exchange rates, changes in Government policies, taxation, political, economic or 
other developments, etc. Consequently, there can be no assurance that the Scheme will achieve its 
objectives. The NAV of the Units of the Scheme may fluctuate and can go up or down. Past performance of 
the mutual funds managed by the Sponsor or its affiliates is not indicative of the future performance of the 
Scheme nor will past performance of the Scheme, following the commencement of its operations, be 
necessarily indicative of its  future performance. 

Before making an application for Units, prospective investors are advised to review this Standard Offer 
Document carefully and in its entirety and consult with their legal, tax and financial advisors to determine 
possible legal, tax, financial or other consequences of subscribing to, purchasing or holding Units under the 
Scheme. Investors are requested to retain this Standard Offer  Document for  their  reference. 

DSP Merrill Lynch Mutual Fund (the Fund), DSP Merrill Lynch Fund Managers Ltd. (the AMC) and/or the 
Sponsor have not authorised any person to give any information or make any representation, either oral or 
written, not stated in this Standard Offer Document in connection with the issue of Units under the Scheme. 
Prospective investors are advised not to rely upon any information or representation not incorporated in this 
Standard Offer Document unless it has been authorised by the Fund or the AMC or the Sponsor. Any 
subscription, purchase or sale made by any person on the basis of statements or representations which are 
not contained in or which are inconsistent with the information contained in this Standard Offer Document 
shall be solely at the risk of the subscriber/purchaser/seller. 

The current Regulations impose certain restrictions and conditions on the AMC in respect of entering into 
transactions with the Sponsor and its associates. These restrictions include : 

a) Prohibition of purchase or sale of securities through any broker associated with the Sponsor that is an 
average of 5% or more of the aggregate purchases and sale of securities made by the Fund in all its 
schemes. The limit of 5% shall apply for a block of any 3 months; 

b) Prohibition of utilisation of the services of the Sponsor or any of its associates for the purpose of any 
securities transaction and distribution and sale of securities, unless a disclosure to this effect is made in 
the Offer Document. 

DSP Merr ill Lynch Ltd. is an associate of the AMC and will be entitled to brokerage and trailer  fee 
on the funds mobilised by it. Subject to the Regulations, the AMC also proposes to utilise the services 
of DSP Merr ill Lynch Ltd., broker , for  secur ities transactions and for  the sale and distr ibution of 
Units. 

In this Standard Offer Document, all references to "$" are to the United States of America Dollars and 
"Rs.", to Indian Rupees. 

This Standard Offer  Document is dated __________________. Investors should ascer tain about any 
fur ther  changes after  __________________from the AMC or  any Investor  Service Centre or  
Collection Centre or  distr ibutor /broker . 

 
STANDARD OFFER DOCUMENT AS ON ----, 2007     
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I . Risk Factors &  Special Considerations 

Standard Risk Factors 
·  Mutual funds, like securities investments, are subject to market and other risks and there can be no 

guarantee against loss resulting from an investment in the Scheme; nor can there be any assurance that 
the Scheme' s objectives will be achieved. As with any investment in securities, the NAV of the Units 
issued under the Scheme can go up or down depending on various factors that may affect the values of 
the Scheme' s investments. In addition to the factors that affect the value of individual investments in 
the Scheme, the NAV of the Scheme can be expected to fluctuate with movements in the broader 
equity and bond markets and may be influenced by factors affecting capital and money markets in 
general, such as, but not limited to, changes in interest rates, currency exchange rates, changes in 
Governmental policies, taxation, political, economic or other developments and increased volatility in 
the stock and bond markets. 

·   Neither the past performance of the mutual fund(s) managed by the Sponsor and its affiliates/associates 
nor the past performance of the Sponsor/AMC or the Fund is necessarily indicative of the future 
performance of the Scheme. 

·   The Sponsors are not responsible or liable for any loss resulting from the operation of the Scheme(s) 
beyond their initial contribution (to the extent contributed) of an amount of Rs.1 lakh towards setting 
up the Fund and other accretions and additions to the initial corpus.  

·  Investors in the Scheme are not being offered a guaranteed or assured rate of return. 

·  DSP Merrill Lynch Natural Resources and New Energy Fund ± International is the name of the 
Scheme and does not in any manner indicate the quality of the Scheme, its future prospects or returns. 

·  As per SEBI guidelines, the Scheme shall have a minimum of 20 investors and no single investor shall 
account for more than 25% of the corpus of the Scheme. In case of non-fulfillment of the condition of 
20 investors in a three months time period or the end of succeeding calendar quarter, whichever is 
earlier, from the close of New Fund Offer or on an ongoing basis for each subsequent calendar quarter, 
the Scheme shall be wound up by following the guidelines prescribed by SEBI and the investor©s 
money would be redeemed at the Applicable NAV. In the event of breach of the 25 % limit by a Unit 
Holder over a quarter, a rebalancing period of one month will be available and thereafter the said Unit 
Holder will be given 15 days notice to redeem the  exposure over the 25% limit. Failure to redeem the 
exposure over the 25% limit within the aforesaid 15 days will result in compulsory redemption at the 
end of 15 days by the Fund at the Applicable NAV. 

Specific Risk Factors 
·  The Scheme intends to predominantly invest in Merrill Lynch International Investment Funds - World 

Mining Fund (MLIIF – WMF), Merrill Lynch International Investment Funds - World Energy Fund 
(MLIIF ± WEF) and Merrill Lynch International Investment Funds ± New Energy Fund (MLIIF ± 
NEF). The Scheme may also invest, at the discretion of the Investment Manager, in the units of other 
similar overseas mutual fund schemes, which may constitute a significant part of its corpus, and a 
certain portion of its corpus in money market securities and or units of money market/liquid schemes 
of DSP Merrill Lynch Mutual Fund.  Hence scheme specific risk factors of such underlying schemes 
will be applicable. All risks associated with such schemes, including performance of their underlying 
stocks, derivative instruments, stock-lending, off-shore investments etc., will therefore be applicable in 
the case of the Scheme. Investors who intend to invest in the Scheme are required to and deemed to 
have understood the risk factors of the underlying schemes.  

 
·  To the extent that the underlying schemes invest in corporate debt securities, they are subject to the 

risk of an issuer©s inability to meet interest and principal payments on its debt obligations (credit risk). 
Debt securities may also be subject to price volatility due to factors such as changes in credit rating, 
interest rates, general level of market liquidity and market perception of the creditworthiness of the 
issuer, among others (market risk).  

·  To the extent that the underlying schemes are invested in fixed income securities, the NAV of the 
Units issued under the Scheme is likely to be affected by changes in the general level of interest rates. 
When interest rates decline, the value of a portfolio of fixed income securities can be expected to rise. 
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Conversely, when interest rates rise, the value of a portfolio of fixed income securities can be expected 
to decline. 

 
·  The liquidity of the Scheme's investments may be inherently restricted by the liquidity of the 

underlying schemes in which it has  invested. 

·    The Investors shall bear the recurring expenses of the Scheme in addition to those of the underlying 
schemes. Therefore, the returns that they may receive may be materially impacted or may, at times, be 
lower than the returns that the investors directly investing in the underlying schemes could obtain. 

·   The disclosures of portfolio for the Scheme will be limited to the particulars of the underlying schemes 
and money market securities where the Scheme has invested. Investors may, therefore, not be able to 
obtain specific details of the investments of the underlying schemes.  

·   Any change in the investment policies or fundamental attributes of any underlying scheme is likely to 
affect the performance of the Scheme.   

·   Currency Risk ± Investments in MLIIF ± WMF, MLIIF ± WEF and MLIIF ± NEF and other similar 
overseas mutual fund schemes are subject to currency risk. Returns to investors are the result of a 
combination of returns from investments and from movements in exchange rates. For example, if the 
Rupee appreciates vis-à-vis the US$, the extent of appreciation will lead to reduction in the yield to the 
investor. However, if the Rupee appreciates against the US Dollar by an amount in excess of the 
interest earned on the investment, the returns can even be negative. Again, in case the Rupee 
depreciates vis-à-vis the US$, the extent of depreciation will lead to a corresponding increase in the 
yield to the investor. Going forward, the Rupee may depreciate (lose value) or appreciate (increase 
value) against the currencies of the countries where the Scheme will invest. 

·   Country Risk ± Country risk arises from the inability of a country to meet its financial obligations. It is 
the risk encompassing economic, social and political conditions in a foreign country which might 
adversely affect the interests of the Scheme. 

Special Risk Considerations related to MLI IF ± WMF, MLI IF – WEF and MLI IF - NEF: 

Investors must read these Special Risk Considerations. This section contains explanations of some of the 
risks that apply to MLI IF – WMF, MLI IF – WEF and MLI IF - NEF.   

(a) Emerging Markets 

The following considerations, which apply to some extent to all international investment, are of particular 
significance in certain smaller and emerging markets. Funds investing in equities may include investments 
by MLIIF ± WMF, MLIIF ± WEF and MLIIF - NEF in certain smaller and emerging markets, which are 
typically those of poorer or less developed countries which exhibit lower levels of economic and/or capital 
market development, and higher levels of share price and currency volatility. The prospects for economic 
growth in a number of these markets are considerable and equity returns have the potential to exceed those 
in mature markets as growth is achieved. However, share price and currency volatility are generally higher 
in emerging markets. 

Some governments exercise substantial influence over the private economic sector and the political and 
social uncertainties that exist for many developing countries are particularly significant. Another risk 
common to most such countries is that the economy is heavily export oriented and, accordingly, is 
dependent upon international trade. The existence of overburdened infrastructures and obsolete financial 
systems also presents risks in certain countries, as do environmental problems.  Certain economies also 
depend to a significant degree upon exports of primary commodities and, therefore, are vulnerable to 
changes in commodity prices which, in turn, may be affected by a variety of factors. 

In adverse social and political circumstances, governments have been involved in policies of expropriation, 
confiscatory taxation, nationalisation, intervention in the securities market and trade settlement, and 
imposition of foreign investment restrictions and exchange controls, and these could be repeated in the 
future. In addition to withholding taxes on investment income, some emerging markets may impose 
different capital gains taxes on foreign investors. 

Generally accepted accounting, auditing and financial reporting practices in emerging markets may be 
significantly different from those in developed markets. Compared to mature markets, some emerging 
markets may have a low level of regulation, enforcement of regulations and monitoring of investors'  
activities. Those activities may include practices such as trading on material non-public information by 
certain categories of investor.  
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The securities markets of developing countries are not as large as the more established securities markets 
and have substantially less trading volume, resulting in a lack of liquidity and high price volatility.  There 
may be a high concentration of market capitalisation and trading volume in a small number of issuers 
representing a limited number of industries as well as a high concentration of investors and financial 
intermediaries.  These factors may adversely affect the timing and pricing of MLIIF ± WMF, MLIIF ± 
WEF and MLIIF ± NEF' s acquisition or disposal of securities. 

Practices in relation to settlement of securities transactions in emerging markets involve higher risks than 
those in developed markets, in part because MLIIF ± WMF, MLIIF ± WEF and MLIIF ± NEF will need to 
use brokers and counterparties which are less well capitalised, and custody and registration of assets in 
some countries may be unreliable.  Delays in settlement could result in investment opportunities being 
missed if MLIIF ± WMF, MLIIF ± WEF and MLIIF ± NEF are unable to acquire or dispose of a security.  
The custodian of MLIIF ± WMF, MLIIF ± WEF and MLIIF ± NEF is responsible for the proper selection 
and supervision of its correspondent banks in all relevant markets in accordance with Luxembourg law and 
regulation. 

In certain emerging markets, registrars are not subject to effective government supervision nor are they 
always independent from issuers. The possibility of fraud, negligence, undue influence being exerted by the 
issuer or refusal to recognise ownership exists, which, along with other factors, could result in the 
registration of a shareholding being completely lost. Investors should therefore be aware that MLIIF ± 
WMF, MLIIF ± WEF and MLIIF ± NEFcould suffer losses arising from these registration problems, and as 
a result of archaic legal systems MLIIF ± WMF, MLIIF ± WEF and MLIIF ± NEF may be unable to make 
a successful claim for compensation. 

While the factors described above may result in a generally higher level of risk with respect to the 
individual smaller and emerging markets, these may be reduced when there is a low correlation between the 
activities of those markets and/or by the diversification of investments within MLIIF ± WMF, MLIIF ± 
WEF and MLIIF ± NEF. . 

Investments in Russia are currently subject to certain heightened risks with regard to the ownership and 
custody of securities.  In Russia, this is evidenced by entries in the books of a company or its registrar 
(which is neither an agent nor responsible to the custodian of MLIIF ± WMF, MLIIF ± WEF and MLIIF ± 
NEF).  No certificates representing ownership of Russian companies will be held by the custodian of 
MLIIF ± WMF, MLIIF ± WEF and MLIIF ± NEF or any correspondent or in an effective central depositary 
system.  As a result of this system and the lack of state regulation and enforcement, MLIIF ± WMF, MLIIF 
± WEF and MLIIF ± NEF could lose its registration and ownership of Russian securities through fraud, 
negligence or even mere oversight. 

MLIIF ± WMF, MLIIF ± WEF and MLIIF ± NEF, investing directly in local Russian stock, will limit their 
exposure to no more than 10% of their respective Net Asset Value, except for investment in securities listed 
on either the Russian Trading Stock Exchange or the Moscow Interbank Currency Exchange, which have 
been recognised as being regulated markets. 

(b) Sovereign Debt 

Certain developing countries are especially large debtors to commercial banks and foreign governments. 
Investment in debt obligations (“Sovereign Debt” ) issued or guaranteed by developing governments or their 
agencies and instrumentalities (“governmental entities” ) involves a high degree of risk.  The governmental 
entity that controls the repayment of Sovereign Debt may not be able or willing to repay the principal 
and/or interest when due in accordance with the terms of such debt.  A governmental entity' s willingness or 
ability to repay principal and interest due in a timely manner may be affected by, among other factors, its 
cash flow situation, the extent of its foreign reserves, the availability of sufficient foreign exchange on the 
date a payment is due, the relative size of the debt service burden to the economy as a whole, the 
governmental entity' s policy towards the International Monetary Fund and the political constraints to which 
a governmental entity may be subject. Governmental entities may also be dependent on expected 
disbursements from foreign governments, multilateral agencies and others abroad to reduce principal and 
interest arrearage on their debt. The commitment on the part of these governments, agencies and others to 
make such disbursements may be conditioned on a governmental entity' s implementation of economic 
reforms and/or economic performance and the timely service of such debtor' s obligations. Failure to 
implement such reforms, achieve such levels of economic performance or repay principal or interest when 
due may result in the cancellation of such third parties'  commitments to lend funds to the governmental 
entity, which may further impair such debtor' s ability or willingness to service its debt on a timely basis. 
Consequently, governmental entities may default on their Sovereign Debt. Holders of Sovereign Debt, 
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including MLIIF ± WMF, MLIIF ± WEF and MLIIF ± NEF , may be requested to participate in the 
rescheduling of such debt and to extend further loans to governmental entities. There is no bankruptcy 
proceeding by which Sovereign Debt on which a governmental entity has defaulted may be collected in 
whole or in part. 

(c) Restr ictions on Foreign Investment 

Some countries prohibit or impose substantial restrictions on investments by foreign entities such as MLIIF 
± WMF, MLIIF ± WEF and MLIIF ± NEF. As illustrations, certain countries require governmental 
approval prior to investments by foreign persons, or limit the amount of investment by foreign persons in a 
particular company, or limit the investment by foreign persons in a company to only a specific class of 
securities which may have less advantageous terms than securities of the company available for purchase 
by nationals. Certain countries may restrict investment opportunities in issuers or industries deemed 
important to national interests. The manner in which foreign investors may invest in companies in certain 
countries, as well as limitations on such investments, may have an adverse impact on the operations of 
MLIIF ± WMF, MLIIF ± WEF and MLIIF ± NEF . For example, MLIIF ± WMF, MLIIF ± WEF and 
MLIIF ± NEF may be required in certain of such countries to invest initially through a local broker or other 
entity and then have the share purchases re-registered in the name of MLIIF ± WMF, MLIIF ± WEF and 
MLIIF ± NEF. Re-registration may in some instances not be able to occur on a timely basis, resulting in a 
delay during which MLIIF ± WMF, MLIIF ± WEF and MLIIF ± NEF  may be denied certain of its rights as 
an investor, including rights as to dividends or to be made aware of certain corporate actions. There also 
may be instances where MLIIF ± WMF, MLIIF ± WEF and MLIIF ± NEF  place a purchase order but are 
subsequently informed, at the time of re-registration, that the permissible allocation to foreign investors has 
been filled, depriving MLIIF ± WMF, MLIIF ± WEF and MLIIF ± NEF  of the ability to make their desired 
investment at the time.  Substantial limitations may exist in certain countries with respect to MLIIF ± 
WMF, MLIIF ± WEF and MLIIF ± NEF's ability to repatriate investment income, capital or the proceeds 
of sales of securities by foreign investors. MLIIF ± WMF, MLIIF ± WEF and MLIIF ± NEF  could be 
adversely affected by delays in, or a refusal to grant any required governmental approval for repatriation of 
capital, as well as by the application to MLIIF ± WMF, MLIIF ± WEF and MLIIF ± NEF  of any restriction 
on investments.  A number of countries have authorised the formation of closed-end investment companies 
to facilitate indirect foreign investment in their capital markets. Shares of certain closed-end investment 
companies may at times be acquired only at market prices representing premiums to their net asset values. 
If MLIIF ± WMF, MLIIF ± WEF and MLIIF ± NEF  acquire shares in closed-end investment companies, 
shareholders would bear both their proportionate share of expenses in MLIIF ± WMF, MLIIF ± WEF and 
MLIIF ± NEF (including management fees) and, indirectly, the expenses of such closed end investment 
companies.  MLIIF ± WMF, MLIIF ± WEF and MLIIF ± NEF also may seek, at their own cost, to create 
their own investment entities under the laws of certain countries. 

(d) Smaller  Capitalisation Companies 
Securities of smaller capitalisation companies may, from time to time, and especially in falling markets, 
become illiquid and experience short-term price volatility and wide spreads between bid and offer prices. 
Investment in smaller capitalisation companies may involve higher risk than investment in larger 
companies. 

The securities of smaller companies may be subject to more abrupt or erratic market movements than 
larger, more established companies or the market average in general. These companies may have limited 
product lines, markets or financial resources, or they may be dependent on a limited management group. 
Full development of those companies takes time. In addition, many small company stocks trade less 
frequently and in smaller volume, and may be subject to more abrupt or erratic price movements than 
stocks of large companies. The securities of small companies may also be more sensitive to market changes 
than the securities of large companies. These factors may result in above-average fluctuations in the Net 
Asset Value of the shares of MLIIF ± WMF, MLIIF ± WEF and MLIIF ± NEF. 

(e) Der ivatives - General 

MLIIF ± WMF, MLIIF ± WEF and MLIIF ± NEF may use derivatives to hedge market and currency risk, 
and for the purposes of efficient portfolio management. 

The use of derivatives may expose MLIIF ± WMF, MLIIF ± WEF and MLIIF ± NEF to a higher degree of 
risk.  In particular, derivative contracts can be highly volatile, and the amount of initial margin is generally 
small relative to the size of the contract so that transactions are geared.  A relatively small market 
movement may have a potentially larger impact on derivatives than on standard bonds or equities. 
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Special Considerations 
·  From time to time, funds managed by the affiliates/associates of the Sponsor may invest either directly 

or indirectly in the Scheme and may acquire a substantial portion of the Scheme's Units and 
collectively constitute a majority investor in the Scheme. Accordingly, redemption of Units held by 
such funds may have an adverse impact on the value of the Units of the Scheme because of the timing 
of any such redemptions and may impact the ability of other Unit Holders to redeem their respective 
Units. 

·   The time taken by the Fund for redemption of Units may be significant in the event of an inordinately 
large number of redemption requests or of a restructuring of the Scheme's portfolio. In view of this, 
the Trustee has the right, in its sole discretion, to limit redemptions under certain circumstances Please 
see Ch. VI I  D) 6) “ Right to L imit Redemptions” . 

·   Neither this Offer Document nor the Units have been registered in any jurisdiction. The distribution of 
this Offer Document in certain jurisdictions may be restricted or subject to registration requirements 
and, accordingly, persons who come into possession of this Offer Document in such jurisdictions are 
required to inform themselves about, and to observe, any such restrictions. No person receiving a copy 
of this Offer Document or any accompanying application form in such jurisdiction may treat this Offer 
Document or such application form as constituting an invitation to them to subscribe for Units, nor 
should they in any event use any such application form, unless in the relevant jurisdiction such an 
invitation could lawfully be made to them and such application form could lawfully be used without 
compliance of any registration or other legal requirements. 

·   Investment decisions made by the Investment Manager may not always be profitable. 

Investors are urged to study the terms of the offer  carefully before investing in the Scheme, and 
to retain this Standard Offer Document for  future reference. 
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I I . Definitions 
In this Offer Document the following definitions have been used, unless the context requires otherwise: 

Asset Management Company or 
AMC or Investment Manager or 
DSPMLFM 

DSP Merrill Lynch Fund Managers Ltd., the asset management 
company, set up under the Companies Act 1956, and authorised by 
SEBI to act as Asset Management Company to the schemes of DSP 
Merrill Lynch Mutual Fund. 

Business Day A day other than (i) Saturday and Sunday, (ii) a day on which the 
banks in Mumbai are closed, (iii) a day when MLIIF ± WMF, 
MLIIF ± WEF and MLIIF ± NEF are closed for 
subscription/redemption, (iv) a day on which the sale and 
redemption of Units is suspended. 

Collecting Bank/Collecting Bank 
Branches or Collection Bankers 

Banks which are so designated to collect the application for 
subscription during the New Fund Offer Period. 

Collection Centre(s)/Investor 
Service Centre(s)/ISC 

Centres for collection which are so designated and which collect the 
applications for subscription, redemption and switching during the 
Continuous Offer. 

Continuous Offer Offer of the Units of DSP Merrill Lynch Natural Resources and 
New Energy Fund - International when the Scheme becomes open 
ended after the closure of the New Fund Offer. 

Continuous Offer Period The period during which the Continuous Offer for subscription to 
Units of the Scheme can be made. 

Custodian Citibank NA, Mumbai branch, acting as Custodian to the Scheme, 
or any other Custodian who is approved by the Trustee. 

DSPML DSP Merrill Lynch Ltd., a company incorporated under the Indian 
Companies Act, 1956. 

DSPMLBF  DSP Merrill Lynch Bond Fund  

DSPMLBalF  DSP Merrill Lynch Balanced Fund  

DSPMLEF  DSP Merrill Lynch Equity Fund  

DSPMLFRF DSP Merrill Lynch Floating Rate Fund 

DSPMLGF  DSP Merrill Lynch Government Securities Fund  

DSPMLITF  DSP Merrill Lynch India T.I.G.E.R. Fund (The Infrastructure 
Growth and Economic Reforms Fund)  

DSPMLLF DSP Merrill Lynch Liquidity Fund 

DSPMLOF DSP Merrill Lynch Opportunities Fund 

DSPMLSPF ± Aggressive DSP Merrill Lynch Savings Plus Fund ± Aggressive 

DSPMLSPF ± Conservative  DSP Merrill Lynch Savings Plus Fund ± Conservative 

DSPMLSPF ± Moderate  DSP Merrill Lynch Savings Plus Fund ± Moderate 

DSPMLSTF DSP Merrill Lynch Short Term Fund 

DSPMLTF  DSP Merrill Lynch Technology.com Fund  

DSPMLTEF DSP Merrill Lynch Top 100 Equity Fund 

DSPMLLPF DSP Merrill Lynch Liquid Plus Fund 

DSPMLSMF DSP Merrill Lynch Small and Mid Cap Fund 

DSPMLTSF DSP Merrill Lynch Tax Saver Fund 

DSPMLSBF DSP Merrill Lynch Strategic Bond Fund 
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DSPMLMCF DSP Merrill Lynch Micro Cap Fund 

DSPMLCPF DSP Merrill Lynch Cash Plus Fund 

DSPMLWGF DSP Merrill Lynch World Gold Fund 

DSPMLNEF ± I DSP Merrill Lynch Natural Resources and New Energy Fund ± 
International  

DSPMLFTP ± S1 DSP Merrill Lynch Fixed Term Plan ± Series 1 

DSPMLFTP ± S1A DSP Merrill Lynch Fixed Term Plan ± Series 1A 

DSPMLFTP ± S1B DSP Merrill Lynch Fixed Term Plan ± Series 1B 

DSPMLFTP ± S1C DSP Merrill Lynch Fixed Term Plan ± Series 1C 

DSPMLFTP ± S1D DSP Merrill Lynch Fixed Term Plan ± Series 1D 

DSPMLFTP ± S1E DSP Merrill Lynch Fixed Term Plan ± Series 1E 

DSPMLFTP ± S1F DSP Merrill Lynch Fixed Term Plan ± Series 1F 

DSPMLFTP ± S1G DSP Merrill Lynch Fixed Term Plan ± Series 1G 

DSPMLFTP ± S1H DSP Merrill Lynch Fixed Term Plan ± Series 1H 

DSPMLFTP ± S1I DSP Merrill Lynch Fixed Term Plan ± Series 1I 

DSPMLFTP ± S1J DSP Merrill Lynch Fixed Term Plan ± Series 1J 

DSPMLFTP ± S1K DSP Merrill Lynch Fixed Term Plan ± Series 1K 

DSPMLFTP ± S1M DSP Merrill Lynch Fixed Term Plan ± Series 1M 

DSPMLFTP ± S1N DSP Merrill Lynch Fixed Term Plan ± Series 1N 

DSPMLFTP ± S1O DSP Merrill Lynch Fixed Term Plan ± Series 1O 

DSPMLFTP ± S1P DSP Merrill Lynch Fixed Term Plan ± Series 1P 

DSPMLFTP ± S2 DSP Merrill Lynch Fixed Term Plan ± Series 2 

DSPMLFTP ± S3 DSP Merrill Lynch Fixed Term Plan ± Series 3 

DSPMLFTP ± S3A DSP Merrill Lynch Fixed Term Plan ± Series 3A 

DSPMLFTP ± S3C DSP Merrill Lynch Fixed Term Plan ± Series 3C 

DSPMLFTP ± S3D DSP Merrill Lynch Fixed Term Plan ± Series 3D 

DSPMLFTP ± S3E DSP Merrill Lynch Fixed Term Plan ± Series 3E 

DSPMLFTP ± S3F DSP Merrill Lynch Fixed Term Plan ± Series 3F 

DSPMLFTP ± S3H DSP Merrill Lynch Fixed Term Plan ± Series 3H 

DSPMLFMP ±18M ± S1 DSP Merrill Lynch FMP ± 18M ± Series 1 

DSPMLFMP ± 3M ± S1 DSP Merrill Lynch FMP ± 3M ± Series 1 

Entry Load Load on purchase of Units 

Exit Load  Load on redemption of Units 

FII  Foreign Institutional Investor, registered with SEBI under the 
Securities and Exchange Board of India (Foreign Institutional 
Investors) Regulations, 1995. 

Investment Management 
Agreement/IMA  

The Agreement dated December 16, 1996 entered into between 
DSP Merrill Lynch Trustee Company Private Limited and DSP 
Merrill Lynch Fund Managers Ltd., as amended from time to time. 

Load  A charge that may be levied as a percentage of NAV at the time of 
entry into the Scheme or at the time of exiting from the Scheme. 
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Merrill Lynch International 
Investment Funds ± World 
Mining Fund (MLIIF ± WMF), 
Merrill Lynch International 
Investment Funds ± World Energy 
Fund (MLIIF ± WEF) and Merrill 
Lynch International Investment 
Funds ± New Energy Fund 
(MLIIF ± NEF) 

Undertakings for Collective Investment in Transferable Securities 
(UCITS) III Funds approved by Commission for the Supervision of 
the Financial Sector, Luxembourg, with BlackRock (Luxembourg) 
S.A. as the management company. 

MLIM  Merrill Lynch Investment Managers L.P, a wholly owned 
subsidiary of Merrill Lynch & Co. 

NAV/Net Asset Value/Net Assets Net Asset Value of the Units of the Scheme (and Options therein) 
calculated in the manner provided in this Offer Document or as may 
be prescribed by the Regulations from time to time. 

New Fund Offer/NFO  Offer of the Units of DSPMLNEF-I during the New Fund Offer 
Period. 

New Fund Offer Period  The dates on or period during which the initial subscription to Units 
of the Scheme can be made i.e. from ___________, 2007 to 
___________, 2007, subject to extension, if any, such period not 
being more than 30 days. 

NRI  Non±Resident Indian or Persons of Indian origin 

Offer Document/Standard Offer 
Document  

This document issued by DSP Merrill Lynch Mutual Fund, offering 
Units of DSPMLNEF-I for subscription. 

Options  Options include Option A- Growth Option and Option B- Dividend 
Option with sub-options Payout Dividend and Reinvest Dividend  

RBI  The Reserve Bank of India, established under the Reserve Bank of 
India Act, 1934. 

Repo  Sale of Government Securities with simultaneous agreement to 
repurchase them at a later date. 

Reverse Repo  Purchase of Government Securities with simultaneous agreement to 
sell them at a later date.  

Regulations or The Regulations  The Securities and Exchange Board of India (Mutual Funds) 
Regulations, 1996, for the time being in force, as amended from 
time to time, for the operation and management of mutual funds. 

Redemption Price  Price at which the Units can be redeemed and calculated as 
described in Ch. VI I  D) 1) “ Redemption Pr ice” . 

Registrar Computer Age Management Services Pvt. Ltd., acting as Registrar 
and Transfer Agent (RTA) to the Scheme or any other RTA who is 
approved by the Trustee.  

Scheme/The Scheme  DSP Merrill Lynch Natural Resources and New Energy Fund ± 
International, an open ended Fund of Funds Scheme, investing in 
international funds. 

SEBI  Securities and Exchange Board of India established under the 
Securities and Exchange Board of India Act, 1992. 

Sponsor/Sponsors  DSP Merrill Lynch Ltd., and DSP HMK Holdings Pvt. Ltd. & DSP 
ADIKO Holdings Pvt. Ltd (collectively).  

The Fund or Mutual Fund  DSP Merrill Lynch Mutual Fund, a trust set up under the provisions 
of the Indian Trusts Act 1882, and registered with SEBI vide 
Registration No. MF/036/97/7. 
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The Trustee  DSP Merrill Lynch Trustee Company Private Ltd., a company set 
up under the Companies Act 1956, and approved by SEBI to act as 
the Trustee to the schemes of DSP Merrill Lynch Mutual Fund. 

Trust Deed  The Trust Deed dated December 16, 1996 of DSP Merrill Lynch 
Mutual Fund, as amended from time to time.  

Trust Fund  Initial contribution of Rs. 1 Lakh and any other contribution in cash 
or kind received by DSP Merrill Lynch Mutual Fund or subsequent 
additions and accretions thereto and any other investment 
representing the same and Unit Capital. 

Unit The interest of an investor which consists of one undivided share in 
the Unit Capital of the relevant Option in the Scheme offered under 
this Offer Document. 

Unit Holder  A participant/holder of Units in DSPMLNEF-I, the Scheme offered 
under this Offer Document. 
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I I I  Summary of The Scheme 
Structure and type of 
Scheme 

An open ended Fund of Funds Scheme, investing in international funds. 

Investment Objective The primary investment objective of the Scheme is to seek capital appreciation 
by investing predominantly in the units of MLIIF ± WMF, MLIIF ± WEF and 
MLIIF - NEF. The Scheme may, at the discretion of the Investment Manager, 
also invest in the units of other similar overseas mutual fund schemes, which 
may constitute a significant part of its corpus. The Scheme may also invest a 
certain portion of its corpus in money market securities and/or money 
market/liquid schemes of DSP Merrill Lynch Mutual Fund, in order to meet 
liquidity requirements from time to time.  

Exposure Asset Category 

Minimum Maximum 

1.  Units of MLIIF ± WMF, MLIIF ± WEF 
and MLIIF ± NEF# or other similar 
overseas mutual fund scheme(s) 

90% 100% 

Indicative % Asset 
Allocation 

2.  Money market securities and/or units of 
money   market/liquid schemes of DSP 
Merrill Lynch Mutual Fund  

0%  10% 

 # in the shares of MLIIF – WMF, MLIIF – WEF and MLIIF – NEF, 
undertakings for Collective Investment in Transferable Securities (UCITS) III 
funds.   

Benchmark Index  33.33% HSBC Global Mining (cap)  

33.33% MSCI World Energy (Net) 

33.33% MSCI World (Net) 
Options Available An investor has the following Options:  

1. Option A - Growth Option  

2. Option B ± Dividend Option, with sub-options, Payout Dividend and 
Reinvest Dividend  

Dividend Policy The Trustee intends to declare annual dividend comprising substantially of net 
income and net capital gains. The Trustee, in its sole discretion, may also 
declare interim dividends. It should be noted that actual distribution of 
Dividends and the frequency of distribution indicated above, are provisional and 
will be entirely at the discretion of the Trustee. 

Entry Load  

Where the purchase amount is : < Rs. 5 crore ± 2.25% of the initial value   of 
Rs.10/- during NFO/Applicable NAV 
during Continuous Offer and  

          >= Rs. 5 crore ± NIL  

1.00% for purchases made through SIP  

Exit Load (as a % of Applicable NAV) 

Regular  Purchase  Purchase through SIP 

Loads and Expenses of 
the Scheme 

if holding period from date of 

allotment < 6 months : 1.00%˜  

if holding period from date of 
allotment < 2 years : 1.25%  
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if holding period from date of 
allotment >= 6 months but < 12 

months : 0.50%˜  

if holding period from date of 
allotment > = 12 months : NIL 

if holding period from date of 
allotment > = 2 years : NIL 

˜Not applicable in case of switch-out into any open ended equity oriented scheme/plan 
of the Fund (other than DSPMLBalF), which is available for investment  at such time 
and into DSPMLWGF. 
 

New Fund Offer  Expenses ± Will be met out of the Entry Load collected 
during the NFO, and any excess thereafter will be borne by the AMC. 

 

Estimated Annual Recurr ing Expenses  ± 0.75% per annum of the average 
weekly net assets. Investors shall bear the recurring expenses of the Scheme in 
addition to the expenses of the underlying scheme(s) in which the Scheme will 
make investment.  

New Fund Offer Price Rs. 10/- per Unit plus applicable Entry Load 

New Fund Offer Period The Scheme will be open for subscription from ______________, 2007 to -
_________________ 2007. The Trustee reserves the right to extend the closing 
date, subject to the condition that the subscription list shall not be kept open for 
more than 30 (thirty) days. 

New Fund Offer Size The Fund seeks to raise a minimum subscription amount of Rs. 1 Crore during 
the New Fund Offer Period of the Scheme under this Offer Document. There is 
an upper limit (currently equivalent to US$ 600 mn) on the aggregate amount 
the schemes of the Fund can invest in overseas securities/units of overseas 
mutual funds.  In the event the aforesaid limit prescribed by SEBI for overseas 
investments by all schemes of the Fund put together is expected to be exceeded 
during the NFO, the NFO may be closed for further subscription.  

Minimum Application 
Amount 

For all first time purchases, the application must be for a minimum amount of 
Rs. 5000/± and multiples of Re. 1/- thereafter. For all subsequent purchases, the 
application must be for a minimum amount of Rs. 1000/± and multiples of Re. 
1/- thereafter. 

In the case of purchases through SIP, the minimum installment amount shall be 
Rs. 1000/- and in multiples of Re 1/- thereafter. 

Applicable NAV Purchase and Switch±in: Applications received on any Business Day at the 
official points of acceptance of transactions along with a local cheque or a 
demand draft payable at par at the place of submission of the application: (i) 
upto 3.00 p.m.- NAV of the same day and (ii)  after 3.00 p.m. ± NAV of the 
immediately succeeding Business Day. For applications along with outstation 
cheques/demand drafts not payable at the place of submission of the application, 
closing NAV of the day on which the cheque/demand draft is credited. 

Redemption and Switch±out: For applications received on any Business Day 
at the official points of acceptance of transactions: (i) upto 3:00 p.m. ± NAV of 
the same day and (ii) after 3:00 p.m.± NAV of the immediately succeeding 
Business Day. 

Liquidity The Fund will, from not later than 30 days after the close of the New Fund 
Offer Period, commence redemption of Units of the Scheme, on an on±going 
basis. The Fund will endeavor to despatch redemption proceeds within 5 
Business Days from the date of the Applicable NAV. Please see Ch. VI I  D) 
“ Redemption of Units”  and VI I  A) 8) “ Applicable NAV” . The AMC/Trustee 
reserves the right to temporarily suspend subscriptions in/switches into the 
Scheme, if the limits prescribed by SEBI for overseas investments are 
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exceeded/expected to be exceeded. The present limit available for overseas 
investments by all schemes of the Fund put together is US$ 600 mn. 

Transparency NAV will be determined for every Business Day except in special 
circumstances described in Ch. VI I  D) 7) ªSuspension of Sale and 
Redemption of Unitsº . Full portfolio in the prescribed format shall also be 
disclosed either by publishing it in the newspapers or by sending to the Unit 
Holders within one month from the end of each half±year and it shall also be 
displayed on the website of the Fund. 

Switching Investors will have the option of switching all or part of their investments in the 
Scheme, to any other schemes established by the Fund at the Redemption Price 
in order to meet their changing investment needs. Please see Ch. VI I  C) 4) i) 
ª Inter  ± Scheme Switchingº . 

Repatriation Facilities NRIs and registered FIIs may invest in the Scheme on full repatriation basis, 
subject to necessary RBI approvals, if any. 
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IV. Constitution of the Mutual Fund 

A) The Fund 
The Fund was established by DSPML and MLIM as a trust under the Indian Trusts Act, 1882, in terms of 
the Trust Deed dated December 16, 1996 and is registered under the Indian Registration Act 1908. The 
Fund has been registered with SEBI vide Registration No. MF/036/97/7. The Head Office of the Fund is at 
Tulsiani Chambers, West Wing, 11th Floor, Nariman Point, Mumbai 400 021. 

B) The Sponsor   

1)  DSP Merr ill Lynch limited (DSPML) 
DSPML is a premier financial services provider and Merrill Lynch' s joint venture in India. DSPML offers 
a unique example of a fully integrated joint venture, which has been successful in providing seamless 
service and significant advantage for clients. Clients benefit from the international expertise and technical 
knowledge of Merrill Lynch backed by the sound experience and expert market advice of DSPML. 

Merrill Lynch is one of the world©s leading wealth management, capital markets and advisory companies, 
with offices in 37 countries and territories and total client assets of approximately $1.6 trillion. As an 
investment bank, it is a leading global trader and underwriter of securities and derivatives across a broad 
range of asset classes and serves as a strategic advisor to corporations, governments, institutions and 
individuals worldwide. Merrill Lynch owns approximately half of BlackRock, one of the world©s largest 
publicly traded investment management companies, with more than $1 trillion in assets under management. 

DSPML is the leading underwriter and broker for debt and equity securities, a strategic M&A advisor to 
corporations, governments, and institutions, as well as an investment advisor to high net worth clients in 
India. DSPML also reaches out to the domestic retail market via an extensive network of over 2,500 
distributors across the country. Headquartered in Mumbai, DSPML also has offices in New Delhi, Kolkata, 
Chennai and Bangalore. 

DSPML, originally called DSP Financial Consultants Ltd. (DSPFC), traces its origins to D. S. Purbhoodas 
& Co., a securities and brokerage firm with over 140 years of experience in the Indian market. DSPML has 
been recognized for its expertise in the Indian financial arena by highly respected independent international 
agencies.  

  
Given below is a brief summary of DSPML©s financials:      
             (Rs. in crore) 

Year  ended 31st December  Descr iption Per iod from 1st 
January, 2006 to 31st 
March, 2007 2005 2004 

Total Revenue 1,173.63 488.37 369.78 

Profit Before Tax 563.37 260.85 205.08 

Profit After Tax 385.19 169.98 132.33 

Free Reserves**  912.81 529.65 385.33 

Net Worth 1,610.31 552.15 407.83 

Earnings per Share (Rs.) 170.70 75.54  58.82 

Book Value per Share (Rs.) 415.69 245.40 181.26 

Dividend (%) ± 100% 240% 

Paid Up Capital (Equity) 22.50   22.50  22.50 

Paid Up Capital (Preference) 675.00 ± ± 

**  Free Reserves include General Reserve, Investment Allowance Reserve, Surplus in Profit and Loss 
Account, Share Premium, Capital Redemption reserve and Reserve under Section 45IC of the RBI Act. 

2)  DSP ADIKO Holdings Pvt. L td. and DSP HMK Holdings Pvt. L td. 
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DSP ADIKO Holdings Pvt. Ltd. and DSP HMK Holdings Pvt. Ltd. are companies incorporated in 1983 
under the Companies Act, 1956 and are also registered with the Reserve Bank of India as non deposit 
taking Non-banking Finance Companies. These companies have been functioning as investment 
companies. 
 
Given below is a brief summary of the financials of DSP ADIKO Holdings Pvt. Ltd. and DSP HMK 
Holdings Pvt. Ltd.: 
 
DSP ADIKO Holdings Pvt. L td.       (Rs. in crore) 

Financial Year  ended 31st March  Descr iption 

2006 2005 2004 

Total Revenue  478.92 7.06 7.90 

Profit Before Tax  476.75 7.02 7.18 

Profit After Tax  476.45 6.99 7.07 

Free Reserves**   492.40 15.95 8.96 

Net Worth  492.41 15.96 8.97 

Earnings per Share (Rs.)  4,76,451.10 6,985.76 7,071.80 

Book Value per Share (Rs.)  4,92,410.38 15,959.28 8,973.52 

Dividend (%) -  - - 

Paid Up Capital (Equity) 0.01  0.01 0.01 

**  Free Reserves include General Reserve, Investment Allowance Reserve, Surplus in Profit and Loss 
Account, Share Premium, Capital Redemption reserve and Reserve under Section 45IC of the RBI Act. 

DSP HMK Holdings Pvt. L td.           (Rs. in crore)  
Financial Year  ended 31st March Descr iption 

2006 2005 2004 

Total Revenue 478.84  7.09 7.81 

Profit Before Tax  476.22 7.05 6.69 

Profit After Tax  475.90 7.02 6.60 

Free Reserves**   491.46 15.56 8.54 

Net Worth  491.47 15.57 8.55 

Earnings per Share (Rs.)  4,75,903.13 7,016.32 6,601.36 

Book Value per Share (Rs.)  4,91,469.28 15,566.16 8,547.72 

Dividend (%)  - - - 

Paid Up Capital (Equity)  0.01 0.01 0.01 

**  Free Reserves include General Reserve, Investment Allowance Reserve, Surplus in Profit and Loss 
Account, Share Premium, Capital Redemption reserve and Reserve under Section 45IC  

     of the RBI Act. 

 

C) The Trustee Company 
DSP Merrill Lynch Trustee Company Private Ltd., a company incorporated under the Companies Act, 
1956, is the Trustee for the Fund vide Trust Deed dated December 16, 1996. The shareholding of the 
Trustee is as follows: DSPML holds 49% and the balance 51% is held by Mr. Hemendra Kothari. 

1) Directors 
The Directors of the Trustee Company are: 
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Mr. Shitin D. Desai, Chairman 
102 - Glen Ridge, 16, Ridge Road, Malabar Hill, Mumbai 400 006 

Mr. Shitin Desai is Executive Vice Chairman of DSP Merrill Lynch Limited, and is one of its founding 
directors.  He has been advising various large corporate organisations in formulating, structuring and 
implementing financial packages for various projects across sectors and is recognised as one of the leading 
investment bankers in the country today.  Also Mr. Desai has been actively associated with the area of 
international finance, and he was closely involved in launching the first two Indian offshore funds in UK 
and USA. 

Mr. Desai was a member of the Committee on Takeovers appointed by SEBI and is currently a Member of: 
RBI Capital Markets Committee, Advisory Group for Securities Market of RBI and Insider Trading 
Committee of SEBI.  He is a regular speaker at various platforms on finance and is a commerce graduate 
from the University of Bombay. 

Mr. S. S. Thakur  
Flat No. 20, 1161, Abdul Court, Suryavanshi Marg, Mumbai 400 028. 

Mr. Thakur was the Chairman of HDFC Bank Limited, where his responsibilities included providing non-
executive advisory services relating to corporate planning, internal audit, inspection, foreign exchange etc. 
He is currently the Chairman of Central Depository Services (India) Ltd. and serves on the Boards of 
Directors of various other companies. 

Mr. Thakur held the position of Controller of Foreign Exchange, RBI, from 1982 to 1987. He was also 
employed with the United Nations Development Programme as Senior Advisor and was deputed to Bank of 
Zambia (Zambia's Central Bank) at Lusaka, from 1988 to 1993, where he held the position of Advisor to 
the Governor, Bank of Zambia. 

Ms. Tar jani Vakil 
A-1, Ishwardas Mansions, Nana Chowk, Mumbai 400 007. 

Ms. Tarjani Vakil retired as the Chairman and Managing Director of Export Import Bank of India in 1996, 
after 30 years in development banking. 

Ms. Vakil joined IDBI at its inception in 1965 and worked for 17 years in various departments. Ms. Vakil 
has been on the Board of Directors of IDBI, LIC, GIC, ECGC, STCI and a number of private sector 
companies during her long career. 

Dr . P. R. Joshi 

20, DSK Trilok, Chitale Path, Dadar (W), Mumbai 400 028. 

Dr. P. R. Joshi is an economic consultant, with about 17 years experience in development banking, 12 years 
in merchant banking and 30 years in management teaching. He retired as the Director of UTI Institute of 
Capital Markets in May 2001 and through his illustrious career, served as Deputy General Manager at 
ICICI and as a Director at DSP Merrill Lynch Ltd..  

Dr. Joshi has authored several books on economy and global capital markets, and was the winner of the 
Escorts Book Award in 1996. He has also contributed various articles on the Indian economy, international 
perspectives and development banking to leading journals and newspapers. 

Mr. S. Doreswamy 

33/3, Juhu Shalimar, Gulmohar Crossroad No. 10, J.V.P.D. Scheme, Mumbai - 400 049 

Mr. S. Doreswamy is a financial consultant, with an experience of about thirty five years in commercial 
banking, preceded by practice as a High court Advocate for about three years. Mr. Doreswamy started his 
banking career with Canara Bank and moved on Dena Bank, where he served for nearly 24 years, in 
various capacities, including as Chairman and Managing Director. His last assignment was as the Chairman 
and Managing Director of the Central Bank of India, one of the largest public sector banks in the country, 
and during his highly successful stint of four years there, he steered the bank towards registering a 
significant turnaround in its operations and high levels of profit.  

Mr. Doreswamy is currently the Chairman of Can Fin Homes Ltd., a housing finance company, and is on 
the Boards of Directors of several companies of repute such as CEAT Ltd. and Shakti Sugars Ltd. 
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Mr. T. S. Kr ishna Mur thy 

Flat No. 9, Gokul Tower, Next to Mookambika Complex, #7, Sir C. P. Ramaswamy Aiyar Road, Alwarpet,  
Chennai ± 600 018 

Mr. T. S. Krishna Murthy, a former Chief Election Commissioner of India, has had a long and 
distinguished career in the Government of India, spanning over 36 years. After an initial stint of about 2 
years in Bank of India Ltd as a probationary officer, Mr. Krishna Murthy joined the Indian Revenue 
Service in 1963. He served the Income Tax department in various capacities and was also on deputation to 
Hindustan Shipyard, Visakhapatnam, International Monetary Fund etc. He was also appointed Secretary, 
Department of Company Affairs, Government of India, in 1997. In that capacity he took an active interest 
in Investor Protection & Education, apart from giving a push to computerisation & company law reforms. 
He joined the Election Commission of India in 2000 and was Chief Election Commissioner of India when 
he supervised the first Parliament elections in 2004 with electronic voting machines through out the 
country. 

Details pertaining to the Trustee Directors© current directorships are as under: 
Mr. Shitin Desai  

(S/o Mr. Dayalji Desai) 

102 ± Glen Ridge, 

16 Ridge Road 

Mumbai 400 006. 

Executive Vice Chairman 

DSP Merrill Lynch Ltd. 

Director 

Gujarat Glass Private Limited 

Hemko Patents Development Pvt. Ltd. 

Kalpataru Power Transmission Ltd. 

 

Mr. S. S. Thakur   
(S/o Mr. Rajaram Singh Thakur) 

1161 Abdul Court,  

Flat No. 20 7th Floor,  

Suryavanshi Marg, Dadar, 

Mumbai 400 028.  
   

Director 

CDSL Ventures Ltd. 

Central Depository Services (India) Ltd. 

HDFC Securities Ltd. 

Kamat Hotels (I) Ltd. 

KEC Infrastructures Limited  

KEC International Limited 

Kotak Mahindra Old Mutual Life Insurance Co. 
Ltd. 

Lafarge India Pvt. Ltd. 

Quantum Advisors Pvt. Ltd. 

Quantum Information Services Ltd. 

Shrenuj & Co. Ltd. 

Urban Infrastructure Venture Capital Ltd. 

Ms. Tar jani Vakil 

(D/o Mr. Manmukhram Vakil) 

A±1, Ishwardas 

Mansions Nana Chowk  

Mumbai 400 007  

Director 

Aditya Birla Nuvo Ltd. 

Alkyl Amines Chemical Ltd. 

Asian Paints (India) Ltd. 

Idea Cellular Ltd. 

Idea Mobile Communications Ltd. 

i±flex Solutions Limited 

Mahindra Intertrade Ltd. 

Dr . P. R. Joshi Director 
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(S/o Mr. Raghunath Joshi)  

20, DSK Trilok,  

Chitale Path,  

Dadar (W), Mumbai 400 028. 

None 

Mr. S. Doreswamy 

(S/o Mr. D.V.S. Rao) 

33/3, Juhu Shalimar,  

Gulmohar Crossroad No. 10,  

J.V.P.D. Scheme,  

Mumbai - 400 049 

 

Director 

Caliber Point Business Solutions Ltd. 

Can Fin Homes Ltd. 

CEAT Ltd. 

Kaytee Switchgear Ltd. 

Pantaloon Retail (India) Ltd. 

Shakti Sugars Ltd. 

Mr. T. S. Kr ishna Mur thy 

(S/o Mr. T. V. Subbayya) 

Flat# 9, Gokul Tower,  

Next to Mookambika Complex, #7,   

Sir C. P. Ramaswamy Aiyar Road, Alwarpet,   

Chennai ± 600 018 

Director 

Shriram Life Insurance Company Limited 

Note : 
Mr. Shitin D. Desai is the Executive Vice Chairman of DSPML. 

2) Rights, Duties and Responsibilities of the Trustee and the mater ial provisions of the Trust Deed 
The Rights, Duties and Responsibilities of the Trustee shall be consistent with the Regulations and the 
Trust Deed. The Trustee shall discharge such duties and responsibilities as provided in the Regulations and 
the Trust Deed. The duties and responsibilities of the Trustee and the material provisions of the Trust Deed, 
inter alia, are as under: 

·  The Trustee has exclusive ownership of the Trust Fund and holds the same in trust and for the benefit of 
Unit Holders. 

·   The Trustee shall ensure that the Fund and the schemes floated thereunder and managed by the AMC 
are in accordance with the Trust Deed and the Regulations, directions and guidelines issued by SEBI, 
the Stock Exchanges and other regulatory agencies. 

·   The Trustee shall ensure that the transactions concerning the Fund are in accordance with the Trust 
Deed and the Regulations. 

·   The Trustee shall ensure that the investment of the Trust Fund and Unit Capital of each scheme is 
made only in the permitted securities and within limits prescribed by the Trust Deed, the Regulations, 
and the Offer Document of the scheme concerned. 

·   The Trustee shall hold in safe custody and preserve the properties of the Fund and the various schemes 
of the Fund. 

·   The Trustee shall ensure that the income due to be paid to the schemes is collected and properly 
accounted for and shall claim any repayment of tax and holding any income received in trust for the 
holders in accordance with the Trust Deed and the Regulations. 

·   The Trustee shall not acquire or allow the Asset Management Company to acquire any asset out of the 
Trust Fund, which involves assumption of unlimited liability or results in encumbrance of Trust Fund. 

·   The Trustee shall be bound to make such disclosures to the Unit Holders as are essential in order to 
keep them informed about any information, which may have an adverse bearing on their investments. 

·   The Trustee shall provide or cause to provide such information to the Unit Holders and SEBI, as may 
be specified by SEBI from time to time. 
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·   The Trustee shall act in the best interest of Unit Holders. 

·   The Trustee, in carrying out its responsibilities under the Trust Deed and Regulations, shall maintain 
arm's length relationship with other companies, institutions or financial intermediaries or any body 
corporate with which it is associated. 

·   A Director of the Trustee shall not participate in the meetings of the Trustee or in any decision making 
process in respect of any investments for the Fund in which he may be interested. 

·   The Trustee shall abide by the code of conduct specified in the Regulations. 

·   The Trustee may amend the Trust Deed with the prior approval of SEBI, and the Unit Holders where it 
affects the interest of Unit Holders. 

·   The Trustee may, subject to the Regulations, prescribe terms and make rules for the purpose of giving 
effect to the provisions of the schemes with power to the Investment Manager to add to, alter or amend 
all or any of the terms and rules that may be framed from time to time. However, the Trustee may 
alter/modify/change the Fundamental Attributes of the schemes or the trust or fees and expenses 
payable or any other change which would modify the schemes or affect the interest of the Unit 
Holders, in accordance with the applicable Regulations from time to time. 

·   The Trustee shall call for a meeting of the Unit Holders of a scheme, as required by the Regulations for 
the time being in force, whenever it is required by SEBI to do so in the interest of the Unit Holders, or 
if the Trustee determines to prematurely redeem the Units or wind up the Scheme. 

·   If any difficulty arises in giving effect to the provisions of the schemes, the Trustee may do anything 
not inconsistent with such provisions, subject to the Regulations, which appear to be necessary, 
desirable or expedient, for the purpose of removing such difficulty. 

In addition to the duties and responsibilities provided in the Regulations, the material provisions of the 
SEBI (Mutual Funds) (Amendment) Regulations, 1999 provide how the Trustee shall exercise due 
diligence and are as under. 

The Trustee shall exercise General Due Diligence in the following manner: 

·  The Trustee shall be discerning in the appointment of the directors on the Board of the AMC. 

·  The Trustee shall review the desirability of continuance of the AMC if substantial irregularitie are 
observed in any of the schemes and shall not allow the AMC to float new schemes. 

·   The Trustee shall ensure that the trust property is properly protected, held and administered by proper 
persons and by a proper number of such persons. 

·   The Trustee shall ensure that all service providers are holding appropriate registrations from the Board 
or concerned regulatory authority. 

·   The Trustee shall arrange for test checks of service contracts. 

·   The Trustee shall immediately report to the Board of any special developments in the Fund. 

A) The Trustee shall exercise Specific Due Diligence in the following manner: 

·   Obtain internal audit reports at regular intervals from independent auditors appointed by the Trustee. 

·   Obtain compliance certificates at regular intervals from the AMC. 

·   Hold meetings of Trustee more frequently. 

·   Consider the reports of the independent auditor and compliance reports of the AMC at the meetings of 
trustees for appropriate action. 

·   Maintain records of the decisions of the Trustee at their meetings and of the minutes of the meetings. 

·   Prescribe and adhere to a code of ethics by the Trustee as well as the AMC and its personnel. 

·   Communicate in writing to the AMC of the deficiencies and checking on the rectification of 
deficiencies. 

·   Notwithstanding the aforesaid, the Trustee shall not be held liable for acts done in good faith if they 
have exercised adequate due diligence honestly. 
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B) The Independent Directors of the Trustee or AMC shall pay specific attention to the following, as may 
be applicable, namely: 

·  The Investment Management Agreement and the compensation paid under the agreement. 

·   Service contracts with affiliates - whether the AMC has charged higher fees than outside contractors 
for the same services. 

·   Selection of the AMC's independent directors. 

·   Securities transactions involving affiliates to the extent such transactions are permitted. 

·   Selecting and nominating individuals to fill independent directors vacancies. 

·   Code of ethics must be designed to prevent fraudulent, deceptive or manipulative practices by insiders 
in connection with personal securities transactions. 

·   The reasonableness of fees paid to the Sponsor, AMC and any others for services provided. 

·   Principal underwriting contracts and their renewals. 

·   Any service contract with the associates of the AMC. 

During the financial year 2006-07, the Trustee has held six Board Meetings and during the current financial 
year, the Trustee has held four Meetings. The supervisory role of the Trustee is discharged by having 
continuous feed back from the AMC on matters of importance vide bi-monthly, quarterly, half yearly 
reports which are sent periodically and a review of the Fund' s operation at the Board Meetings. In addition, 
the Trustee receives feed back and report on a six monthly basis from the Independent Auditors appointed 
by it in accordance with the Regulations. 

3) Trusteeship Fees 
The Trusteeship Fees, as per the provisions of the Trust Deed, are subject to a maximum of 0.02% of the 
average net Trust Fund per annum. It has been decided by the Trustee to charge the Trusteeship Fees in 
proportion to the net assets of each of the schemes of the Fund. The Trustee reserves the right to change the 
method of allocation of Trusteeship Fees among the various schemes from time to time. 

D) The Asset Management Company 

1) Constitution 
In conformity with the Regulations, DSP Merrill Lynch Fund Managers Ltd., formerly known as DSP 
Merrill Lynch Investment Managers Limited (a company registered under the Companies Act, 1956), has 
been set up to act as the Asset Management Company (AMC) to the Fund. In terms of the Investment 
Management Agreement (IMA) dated December 16, 1996, entered into between the Trustee and the AMC, 
the AMC has been appointed as the Investment Manager to the Fund. DSPML holds 40% of the 
shareholding of the AMC and the balance 60% shares are held by Mr. Hemendra Kothari along with DSP 
HMK Holdings Pvt. Ltd. and DSP ADIKO Holdings Pvt. Ltd. The Investment Manager was approved by 
SEBI to act as the AMC for the Mutual Fund vide letter no. IIMARP/201/97 dated January 30, 1997. The 
AMC manages the schemes of the Fund in accordance with the provisions of the IMA, the Trust Deed, the 
Regulations and the objectives of each scheme. The AMC can be removed by the Trustee, subject to the 
Regulations. 

In terms of the IMA and proviso to Regulation 52 of the Regulations, the AMC is entitled to charge an 
Investment Management and advisory fee for the services rendered by it, such that the aggregate recurring 
expenses of the Scheme do not exceed 0.75% per annum of the daily/weekly average net assets. 

The AMC offers non-binding investment advisory services to Merrill Lynch India Equities Fund 
(Mauritius) Limited, BlackRock (Hong Kong) Limited and BlackRock Investment Management (UK) 
Limited, for investment in Indian equities by entities registered with SEBI under the SEBI (Foreign 
Institutional Investors) Regulations, 1993. The AMC is also registered with SEBI under the SEBI (Portfolio 
Managers) Regulations, 1993, vide registration code PM/INP000000977, and undertakes activities as a 
portfolio manager. The AMC has systems in place to ensure that there is no conflict of interest between the 
aforesaid activities. 

2) Directors 
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The Directors of the AMC are: 

Mr. Hemendra M. Kothar i, Chairman 
57, Sea View, Worli Sea Face, Mumbai 400 025 

Mr. Hemendra Kothari represents the fourth generation of a family of prominent stock brokers. After 
serving the Stock Exchange, Mumbai, in the capacity of Vice President for three years, he was elected 
President in March 1991. 
  
He founded the company "DSP Financial Consultants Ltd." (DSP) in 1975, which has evolved into a full 
fledged financial services organisation with offices in Mumbai, Delhi, Chennai, Bangalore and Calcutta. In 
1995, DSP entered into a joint±venture with Merrill Lynch (the latter presently holds approximately 90% 
equity stake in the organization) and the name has been changed to DSP Merrill Lynch Limited. Mr. 
Kothari is Chairman of the company. 
  
Mr. Kothari is also a member of several leading representative trade forums like Confederation of Indian 
Industries, Federation of Indian Chambers of Commerce and Industry. He is also a member of The 
Associated Chambers of Commerce and Industry of India, Indo±American Chambers of Commerce, 
Bombay Chamber of Commerce and the Indian Merchants Chamber. 

Mr. Pradeep Dokania 
Flat 16B±1, 16th Floor, Great Eastern Royale, 333 Bellasis Road, Tardeo, Mumbai 400 034 

Mr. Pradeep Dokania is Managing Director, DSPML, heads the Global Private Client group and is 
Chairman of DSP Merrill Lynch Capital Ltd. He has been with DSPML for the past 20 years. Prior to the 
current assignment, he was the Head of IBK at DSPML. He holds a PGDM from the Indian Institute of 
Management, Ahmedabad. 

Mr. K . R. V. Subrahmanian 
8, Rushilla, 17-C, Carmichael Road, Mumbai 400 026 

Mr. K. R. V. Subrahmanian is a management consultant and is on the Boards of Directors of some well-
known corporates in India. Till 1995, he was the Vice-Chairman and Managing Director of Colour-Chem 
Limited, a Hoechst AG subsidiary in India. He is a past president of The Indian Chemicals Manufacturers© 
Association, the Bombay Chamber of Commerce and Industry and of the Indo-German Chamber of 
Commerce, Mumbai. 

Mr. Subrahmanian was ASSOCHAM©s representative on SEBI©s Advisory Committee on Primary Markets. 
He was a member of the Technical Committee to recommend a National Depository System and of the 
Malegam Committee on Disclosure Norm Mr. Subrahmanian holds an Honours degree in Economics from 
the University of Madras and has attended management training programs conducted by the Urwick 
Management Centre, U.K., and Columbia University, U.S.A. 

Mr. Ranjan Pant 
Portion B, 10±A, Kasturba Gandhi Marg, New Delhi 110 001Mr. 

Mr. Pant is a global Management Consultant, advising CEO/Boards on Strategy and Change Management. 
Mr. Pant was a Partner and Vice±President at Bain & Company, Inc., Boston, where he led the worldwide 
Utility Practice. He was also Director, Corporate Business Development, at General Electric headquarters 
in Fairfield. Mr. Pant has an MBA from The Wharton School and BE (Honours) from BITS (Pilani). Mr. 
Pant is an independent director on the Boards of companies like HDFC Standard Life and Piramyd Retail 
Limited. He is also an Executive in Residence at Babson College (USA).  

Dr . Omkar  Goswami 
E-121, Masjid Moth, 2nd Floor, Greater Kailash-III, New Delhi 110 048, India. 

Dr. Omkar Goswami is the Founder and Chairman of CERG Advisory Private Limited. CERG is the 
acronym for the Corporate and Economic Research Group and primarily provides corporate advisory 
services, consulting services and research for companies and industries in India and abroad. 

Dr. Goswami did his Masters in Economics from the Delhi School of Economics in 1978 and his D.Phil 
(Ph.D) from Oxford in 1982. He taught and researched economics for 18 years at Oxford, Delhi School of 
Economics, Harvard, Tufts, Jawaharlal Nehru University, Rutgers University and the Indian Statistical 
Institute, New Delhi.  
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In March 1997 he became the Editor of Business India. From August 1998 up to March 2004, he was the 
Chief Economist of the Confederation of Indian Industry — the apex industry organisation of India.  

From 1993 onwards, Dr. Goswami has served on several government committees on corporate governance, 
bankruptcy and company laws, infrastructure, tax reforms, and others. He has also been a consultant to the 
World Bank, the IMF, the ADB and the OECD. He serves an independent director on the boards of Dr. 
Reddy' s Laboratories, Sona Koyo Steering Systems, Infosys Technologies, Infrastructure Development 
Finance Company, Crompton Greaves and SRF.  

Other than his regular columns for newspapers and magazines, Dr. Goswami has authored three books and 
over 70 research papers on economic history, industrial economics, public sector, bankruptcy laws and 
procedures, macroeconomic policy, corporate governance, public finance, tax enforcement and legal 
reforms. 

Mr. Piyush Mankad 
P-161, ATS Greens Village, Sector 93-A, Expressway,NOIDA, 201301 (UP) 
Mr. Piyush Mankad is a retired civil servant with a distinguished career of over forty years in the 
prestigious Indian Administrative Service, which he joined in 1964, topping his batch. He was educated at 
Delhi University, India and later at Cambridge, U.K., where he obtained a postgraduate Diploma in 
Development Studies, with distinction. Some of the important positions that he has held include Counselor 
(economic) in the Indian Embassy, Tokyo; Controller of Capital Issues, Ministry of Finance; Finance 
Secretary, Government of India; and Executive Director for India and four other countries and Board 
Member, Asian Development Bank, Manila, which was his last assignment till July 2004. 

His areas of experience and expertise include, among others, public finance and policy; capital market 
regulation and development; promotion of industry, F.D.I. and infrastructure; and public administration.  

3) Duties and Responsibilities of the AMC and the mater ial provisions of the IMA 
The Duties and Responsibilities of the AMC shall be consistent with the Regulations and the IMA. The 
AMC shall discharge such duties and responsibilities as provided for under the Regulations and the IMA. 
The AMC shall, in the course of managing the affairs of the Fund, inter alia: 

a) Arrange for the floating of schemes for the Fund after approval of the same by the Trustee and SEBI 
and manage the funds mobilised under various schemes, in accordance with the provisions of the 
relevant offer document for each such scheme, the Trust Deed and the Regulations. 

b) Manage the Fund in accordance with the Trust Deed and the Regulations. 

c) Submit a quarterly report on its activities to the Trustee in compliance with the Regulations. 

d) Evaluate investment and disinvestment opportunities for each scheme of the Fund. 

e) Issue and administer instructions to the Custodian as provided in the Custodian Agreement. 

f) Keep or cause to be kept on behalf of the Fund at the AMC©s head office and at such other place(s) as 
may be required by the Regulations, such books, records and statements as may be necessary to give a 
complete record of all transactions. 

g) Collect, get in and receive profits, interest, distribution, dividend and income of the Trust Fund, from 
time to time, as and when the same may become due and payable. 

h) Calculate the value of net assets of each scheme of the Fund based on the policies agreed to between the 
Trustee and the AMC and disclose to investors the basis of calculating the Purchase/Redemption Price 
per Unit and Net Asset Value of the various schemes of the Fund in the appropriate offer document or 
by such other means as may be specified by the Trustee and SEBI. 

4) Key Employees of the AMC, Personnel of Investment Depar tment (involved in Equity Research 
and Fund Management) and relevant exper ience 

Employee Designation Age 
Qualificat
ions 

Total no. of 
years of 
Exper ience 

Assignments held dur ing last 10 
years 

Mr. S. 
Naganath  

President and 
Chief 
Investment 
Officer  

42 

B.Com, 
PGDM  

(IIM 
Ahmedaba

Over 19  
years of 
experience in 
Banking and 

From November 2004 to Present: 
DSPMLFM ± President and Chief 
Investment Officer, From May 2002 to 
November 2004: DSPMLFM ± Joint 
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Employee Designation Age 
Qualificat
ions 

Total no. of 
years of 
Exper ience 

Assignments held dur ing last 10 
years 

d) Investment  President and Chief Investment 
Officer, From 1999 to 2002: Credit 
Suisse Asset Management NY ± 
Portfolio Manager, From 1996 to 1999 
± DSPMLFM ± Chief Investment 
Officer  

Mr. 
Ramamoorthy 
Rajagopal 

Chief 
Administrati
ve Officer  

39 
B.Com, 
ICWA, 
CFA 

Over 16 
years of 
experience in 
Finance and 
Operations 

From March 2002 to present: 
DSPMLFM ± joined as Chief Financial 
Officer and presently EVP and Chief 
Administrative Officer,  From April 
1996 to February  2002: DSPML ± 
worked in core finance and product 
finance as Manager to Vice President.  

Mr. Pankaj 
Sharma  

Head ± 
Business 
Development 
& Risk 
Management 

37 

B.E. 
(Comp. 
Engg.), 
PGDBM 
(XLRI, 
Jamshedpu
r) 

14 Years 
experience in 
Banking and 
Finance 

From January, 2005 to present ± 
DSPMLFM - Head Risk Management 
& New Products; From June, 2003 to 
December, 2004 ± Risk Manager, 
DSPMLFM; From June, 2002 to May, 
2003 ± Head ± Pre±Sales and Product 
Evangelist (Treasury Product), Infosys 
Technologies; From April 1993 to 
April 2002 ± Citibank, VP (Risk 
Management) 

 

Mr. Dhawal 
Dalal 

 

Fund 
Manager 

 

 

35 

 

B.E, MBA 

Over 10 
years of 
experience in 
Fixed 
Income Fund 
Management, 
Research and 
Trading 

From January 2006 to present : 
DSPMLFM - SVP; From May 1998 to 
December 2005 : DSPMLFM ± Joined 
as AVP for the fixed income products 
and currently the Fund Manager and 
Head of Fixed Income related Funds, 
From August 1996 to April ±1998 ± 
Merrill Lynch Investment Managers± 
Assistant portfolio Manager± Assisted 
Portfolio Managers in managing 
Money Market Mutual Funds and 
Private Client Portfolios.  

Mr. Anup 
Maheshwari 

Head- 
Equities & 
Corporate 
Strategy  

35 B.Com. 
PGDM 

Over 12 
years 
experience in 
Equity 
Research 

From September 1, 2006 to present - 
joined as Head ± Equities & Corporate 
Strategy and presently also EVP, 
Investments, DSPMLFM; From 
December 2005 to April 2006 - Chief 
Investment Officer, HSBC Asset 
Management; From July 1997 to 
November 2005 ± Served as Local 
sub±advisor to Merrill Lynch India 
Fund (Mauritius) Limited (the Offshore 
Fund) and appointed as the Fund 
Manager for Equity related schemes in 
April/May 2001; From June 1995 to 
July 1997 ± Chescor ± Senior Analyst, 
Equity Research 

Mr. 
Soumendra 
Nath Lahiri 

 

Co-Head ± 
Equities   

40 B.E, 
PGDM 

Over 13 
years 
experience in 
Capital 
market 

From January 2007 to Present : Co-
Head ± Equities, DSPMLFM; From 
January 2006 to December 2006 : SVP, 
Investments - DSPMLFM, From June 
2004 to December 2005: VP, 
Investments, DSPMLFM; From 
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Employee Designation Age 
Qualificat
ions 

Total no. of 
years of 
Exper ience 

Assignments held dur ing last 10 
years 

September 1995 to May 2004 ± Dolat 
Capital Market Ltd., Manager ± Equity 
Research  

Mr. Apoorva 
Shah  

Fund 
Manager 43 

B.Com, 
PGDM  

(IIM 
Ahmedaba
d) 

Over 16 
years of 
experience in 
Banking and 
Investment  

From April 2006 to present : SVP, 
Investments ± DSPMLFM, From 1998 
to March 2006 - Portfolio Advisor and 
Head of Products, GPC India, DSP 
Merrill Lynch, From 1991 to 1998 - 
Institutional Equity Sales at DSP 
Merrill Lynch. 

Ms. Rashmi 
Poduval  

Compliance 
Officer  31 ACS, 

MFM 

Over 7 years 
of experience 
in the mutual 
fund industry 

From November 2007 to Present: 
DSPMLFM ± Compliance Officer, 
From January 2007 to October 2007: 
DSPMLFM ± Assistant Vice President; 
From June 2004 to December 2006: 
DSPMLFM ± Manager, Compliance; 
From June 2000 to May 2004: 
Management Trainee to Associate Vice 
President, Kotak Mahindra Asset 
Management Company Ltd. 

Mr. Aniruddha 
Naha 

Assistant 
Vice 
President  

32 
B. Com 
(Hons), 
MFC 

Over 8 years 
of experience 
in Banking 
and Equity 
Research 

From May 2004 to present ± 
DSPMLFM ± joined as AVP for 
investments; From January 1998 ± June 
2002 ± Union Bank of India, Foreign 
Exchange and Domestic Treasury 

Mr. Suketu 
Mehta 

Assistant 
Vice 
President  

35 B. Com 

Over 12 
years of 
experience in 
stock broking 

From December 2004 to present ± 
DSPMLFM: Dealer, Equity; From 
January 2003 to December 2004 ± 
DSPML: Dealer, Equity; From January 
2002 to January 2003 ± HDFC 
Securities: Sales Trader, Equity; From 
October 2000 to November 2001 ± 
W.I. Carr Securities: Sales Trader, 
Equity; From January 1994 to 
September 2000 ± LKP Securities Ltd.: 
Sales Trader, Equity 

Mr. Aseem 
Gupta Manager 26 

B. Tech 
(IIT, 
Kanpur) &  
PGDM 
(ISB) 

Over 3 years'  
experience  

From April 2006 to Current : 
DSPMLFM ± Manager, Investments; 
From May 2005 to March 2006: 
DSPMLFM ± Manager, Sales & 
Distribution; From July 03 to 
December 03: Fiorano Software India ± 
Software Engineer 

Mr. Laukik 
Bagwe 

Assistant 
Vice 
President  

30 B. Com, 
PGDBA 

Over 7 years 
of experience 
in the capital 
market 

From November 2007 to present ± 
DSPMLFM ±AVP for investments; 
From November 2003 to November 
2007 ± Derivium Capital & Securities 
Pvt. Ltd., From September 2000 ± 
November 2003 ± Birla Sunlife 
Securities Pvt. Ltd., From May 2000 to 
September 2000 ± Mafatlal Securities 

 

5)  Dedicated Fund Manager  
(i) Mr. Aniruddha Naha is the Dedicated Fund Manager who will manage the overseas investments of the 
Scheme as per the Investment Objective. 
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(ii) Mr. Dhawal Dalal is the Fund Manager who will manage the investments in Indian securities, viz., 
money market securities and/or money market/liquid schemes of the Fund as per the Investment Objective.  

For the experience and qualification of the Fund Managers, please see the table of Key Employees above. 

6)  Compliance Officer  
The Compliance Officer for the Fund is Ms. Rashmi Poduval and she is stationed at Tulsiani Chambers, 
West Wing, 11th Floor, Nariman Point, Mumbai 400 021 

7) Investor  Relations Officer  
The Investor Relations Officer for the Fund is Mr. Gaurav Nagori and he may be contacted at the Corporate 
Office of the AMC at Mumbai. 

E) The Auditors 
S.R. Batliboi & Co., Chartered Accountants, 6th Floor, Express Towers, Nariman Point, Mumbai 400 021, 
are the Auditors for the Fund and for the Scheme. 

F)  The Registrar  
Computer Age Management Services (Private) Limited, Chennai, have been appointed to act as Registrar 
and Transfer Agent (the Registrar) to the Scheme. The Registrar is registered with SEBI under registration 
no. INR000002813. As Registrar to the Scheme, the Registrar will handle written communications with 
investors, perform data entry services and despatch Account Statements. The Boards of Directors of the 
AMC and Trustee have satisfied themselves that the Registrar can provide the services required and has 
adequate facilities and systems capabilities. The Registrar will be paid fees in accordance with the agreed 
terms and conditions and as estimated in the table pertaining to the Recurring Expenses of the Scheme. 
Please see Ch. VI  ªFees &  Expenses and Loadº . 

G) The Custodian 
Citibank, N.A., Mumbai Branch, have been appointed as custodian (the Custodian) to the Scheme. The 
Custodian is registered with SEBI under registration no. IN/WS/004 dated April 7, 1998. The Trustee has 
entered into a Custodial Agreement with the Custodian and the salient features of the said agreement are as 
under: 

The Custodian shall: 

a) Keep safe custody of all the securities and such other assets belonging to the schemes 

b) Ensure smooth inflow/outflow of the securities and other assets, as per the instructions of the AMC 

c) Ensure benefits due on the holdings are received 

d) Segregate assets of each Scheme 

e) Provide a detailed management information system and other reports as required by the AMC 

f) Maintain confidentiality of the transactions 

g) Be responsible for the loss or damage to the assets belonging to the schemes due to negligence on its 
part or on the part of its approved agents 

The Custodian will be entitled to remuneration for its services in accordance with the terms of the 
Custodian Agreement and as estimated in the table pertaining to the Recurring Expenses of the Scheme. 
Please see Ch. VI . ªFees &  Expenses and Loadº . 
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V. Investment Focus, Investment Objectives &  Policies, Investment Pattern &  Risk Profile And 
L imitations Of The Scheme 

A) Investment Objectives, Investment Focus, Investment Pattern &  Risk Profile 

 

1.  Type of Scheme 
An Open ended fund of funds Scheme, investing in international funds. 

2. Investment Objective 
The primary investment objective of the Scheme is to seek capital appreciation by investing predominantly 
in units of MLIIF ± WMF, MLIIF ± WEF and MLIIF - NEF. The Scheme may, at the discretion of the 
Investment Manager, also invest in the units of other similar overseas mutual fund schemes, which may 
constitute a significant part of its corpus. The Scheme may also invest a certain portion of its corpus in 
money market securities and/or money market/liquid schemes of DSP Merrill Lynch Mutual Fund, in order 
to meet liquidity requirements from time to time. However, there is no assurance that the investment 
objective of the Scheme will be realized. 

3. Investment Pattern and Risk Profile 
Under normal circumstances, it is anticipated that the asset allocation will be as follows: 

Indicative Allocation 

(%of corpus) 

Instrument 

M inimum Maximum 

Risk Profile 

1.  Units of MLIIF ± WMF, 
MLIIF ± WEF and MLIIF ± 
NEF# or other similar overseas 
mutual fund scheme(s) 

90%  100% High 

2.  Money market securities 
and/or units of money   
market/liquid schemes of DSP 
Merrill Lynch Mutual Fund  

0%  10% Low to medium 

# in the shares of MLIIF ± WMF, MLIIF ± WEF and MLIIF ± NEF, Undertakings for Collective Investment 
in Transferable Securities (UCITS) III funds.   

In the event of the asset allocation falling outside the range as indicated above, a review and rebalancing 
will be called for by the Investment Manager within 90 calendar days. Any alteration in the Investment 
Pattern will be for a short term on defensive considerations; the intention being at all times to protect the 
interests of the Unit Holders.  
 
4. Overview of MLI IF ± WMF, MLI IF ± WEF and MLI IF ± NEF 
MLIIF ± WMF, MLIIF ± WEF and MLIIF ± NEF are Undertakings for Collective Investment in 
Transferable Securities (UCITS) III Funds approved by Commission for the Supervision of the Financial 
Sector, Luxembourg, with BlackRock (Luxembourg) S.A. as the management company. MLIIF ± WMF, 
MLIIF ± WEF and MLIIF ± NEF seek to maximise capital growth expressed in US dollars. The details of 
the investment objectives of the underlying funds are as follows: 
 
(a) MLIIF ± WMF seeks to maximise total return by investing mostly in the equity securities of mining 

and metals companies whose predominant economic activity is the production of base metals and 
industrial minerals such as iron ore and coal. The Fund may also hold the equity securities of 
companies whose predominant economic activity is in gold or other precious metal or mineral mining. 
The Fund does not hold physical gold or metal.  

(b) MLIIF ± WEF seeks to maximise total return by investing mostly in the equity securities of companies 
whose predominant economic activity is in the exploration, development, production and distribution 
of energy, and additionally, in companies seeking to develop and exploit new energy technologies.  

(c) MLIIF ± NEF seeks to maximise total return by investing mostly in the equity securities of companies 
whose predominant economic activity is in the alternative energy and energy technology sectors with 



 
 

32

emphasis given to renewable energy, automotive and on-site power generation, energy storage and 
enabling energy technologies.  
 

As per the latest available data, the ratings from Standard and Poor' s and Forsyth Partners are as follows: 
 
Fund Standard and Poor' s Forsyth Partners 
MLIIF ± WMF (World Mining Fund) AAA AAA 
MLIIF ± WEF (World Energy Fund) AA AA 
MLIIF ± NEF (New Energy Fund) AA A 

 
ªAAAº rating demonstrates that the fund has the highest standards of quality in its sector based on its 
investment process and management' s consistency of performance as compared to funds with similar 
objectives. 
ªAAº rating demonstrates that the fund has very high standards of quality in its sector based on its 
investment process and management' s consistency of performance as compared to funds with similar 
objectives. 
ªAº rating demonstrates that the fund has high standards of quality in its sector based on its investment 
process and management' s consistency of performance as compared to funds with similar objectives. 
 
The performance of MLIIF ± WMF, MLIIF ± NEF and MLIIF ± WEF (in INR Terms*) upto October 31, 
2007 was as under: 

Fund Benchmark Fund Benchmark Fund Benchmark 
MLI IF-
WMF 

HSBC Global 
M ining (cap)  

MLI IF-
NEF 

MSCI 
Wor ld (net) 

MLI IF-
WEF 

MSCI Wor ld 
Energy (net) 

Per iods 

CAGR(%) 
1-Year 63.2% 54.6% 41.9% 5.2% 27.9% 17.5% 
3-Year 49.4% 44.0% 33.2% 12.7% 27.5% 21.3% 
5-Year 43.8% 39.3% 28.2% 13.5% 27.5% 22.0% 
Since 
Inception**  

37.8% 29.4% 4.2% 6.4% 15.7% 14.3% 

*Source: Bloomberg 
* * Inception Dates:  (Date on which MLIIF-NEF, MLIIF-WMF and MLIIF - WEF originated) 
MLIIF-WMF (MLIIF - World Mining Fund) - March 24, 1997 
MLLIF-NEF (MLIIF -  New Energy Fund) - April 6, 2001 
MLLIF-WEF (MLIIF - World Energy Fund) - April 6, 2001 
CAGR - Compounded Annualised Growth Rate 
 
Past Per formance may or  may not be sustained in future and should not be used as a basis for  
compar ison with other  investments. 
 
B) Procedure and Recording of Investment Decisions 
The Investment Manager will carry out the daily investment activities within the framework of SEBI 
guidelines in accordance with the investment objective as per the Offer Document. 
 
All investment decisions will be recorded and documented in the format approved by the Board of AMC 
and Trustee, and monitored on a test±check basis by the Trustee auditors. Adherence to overall risk 
parameters will be monitored by the Risk Manager on a regular basis. The Board of AMC and Trustee will 
review the performance of the Scheme in comparison to corresponding schemes of other mutual funds with 
similar investment objective and asset profile generally. The performance of the Scheme will be compared 
with the following indices  which are adopted as the benchmark indices for the Scheme :  
33.33% HSBC Global Mining (cap) + 33.33% MSCI World (Net) + 33.33% MSCI World (Net) 

C) Change in Investment Pattern 
Subject to the Regulations, the asset allocation indicated under the clause "Investment Pattern and Risk 
Profile" above may change from time to time, keeping in view market conditions, high level of 
subscriptions or redemptions relative to fund size, market opportunities, applicable regulations, legislative 
amendments and other political and economic factors. No prior intimation/indication will be given to 
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investors when such changes in the asset allocation patterns occur. It must be clearly understood that the 
percentages are only indicative and not absolute and that they can vary substantially to the extent indicated 
under the clause ªInvestment Pattern and Risk Profileº depending upon the perception of the Investment 
Manager, the intention being at all times to seek to protect the interests of the Unit Holders. 

D) Change in Fundamental Attr ibutes 
The Trustee shall ensure that no change in the Fundamental Attributes of the Scheme or the trust or fees 
and expenses payable or any other change which modifies the Scheme and affects the interest of the Unit 
Holders is carried out  unless : (i) a written communication about the proposed change is sent to each Unit 
Holder and an advertisement is given in one English daily newspaper having nationwide circulation as well 
as in a newspaper published in the language of the region where the Head Office of the Fund is situated and 
(ii) the Unit Holders are given an option to exit at the prevailing Net Asset Value without any Exit Load in 
accordance with the terms of the Offer Document. 

Explanation: In terms of the Regulations and circular dated February 4, 1998, "Fundamental Attributes" 
referred above shall mean : 

i) Type of scheme 
 Open ended 

 Fund of Funds scheme  

ii)  Investment Objectives 
 Main Objectives - Growth 

 Investment pattern - The tentative break up into (i) MLIIF-WMF, MLIIF ± WEF and MLIIF ± NEF 
and/or other overseas mutual fund schemes and (ii) money market securities and/or money 
market/liquid schemes of the Fund, with minimum and maximum asset allocation, while retaining the 
option to alter the asset allocation for a short term period on defensive considerations, as indicated on 
Page no. -------- 

iii)  Terms of Issue 
 Liquidity provisions such as listing, repurchase, redemption as indicated on Page no-------- 

 Aggregate fees and expenses charged to the Scheme as indicated on Page no. ----------  

E) Por tfolio Turnover  
Portfolio turnover is defined as the aggregate value of purchases or sales as a percentage of the corpus of a 
scheme during a specified period of time. The Scheme is open ended, with subscriptions and redemptions 
expected on a daily basis, resulting in net inflow/outflow of funds, and on account of the various factors 
that affect portfolio turnover, it is difficult to give an estimate, with any reasonable amount of accuracy. 
Therefore, the Scheme has no specific target relating to portfolio turnover.  

F) Investment L imitations/Restr ictions 

As per the Trust Deed read with the Regulations, the following investment restrictions apply in respect of 
the Scheme at the time of making investments. However, all investments by the Scheme will be made in 
accordance with its investment objective, investment focus and investment pattern, as described above, as 
well as the Regulations, including Schedule VII thereof. 
1.  The Scheme shall not invest its assets other than in schemes of mutual funds, except to the extent of 

funds required for meeting the liquidity requirements for the purpose of repurchases or redemptions, as 
disclosed earlier.  

2.  The Scheme shall not invest in any other fund of funds scheme. 

3. The Scheme will not invest in underlying schemes which invest more than 10% of their net assets in 
unlisted euity shares or equity related instruments.  

4.  Transfer of investments from one scheme to another scheme in the same mutual fund shall be allowed 
only if: 

a)   such transfers are done at the prevailing market price for quoted instruments on spot basis (spot 
basis shall have the same meaning as specified by a Stock Exchange for spot transactions); and 
transfers of unquoted securities will be made as per the policy laid down by the Trustee from time 
to time; and 
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b)  the securities so transferred shall be in conformity with the investment objective of the scheme to 
which such transfer has been made. 

5.  Pending deployment of the funds of the Scheme in terms of the investment objectives of the Scheme, 
the Fund may invest them in short term deposits of scheduled commercial banks, subject to following 
conditions : 

a. The Scheme shall not park more than 15% of its net assets in the short term deposit(s) of all the 
scheduled commercial banks put together. However, it may be raised to 20% with the prior approval 
of the Trustees. Also, parking of funds in short term deposits of associate and sponsor scheduled 
commercial banks together shall not exceed 20% of total deployment by the Fund in short term 
deposits. 

b. The Scheme shall not park more than 10% of its net assets in short term deposit(s) with any one 
scheduled commercial bank including its subsidiaries. 

c. The Trustees shall ensure that the funds of the Scheme are not parked in the short term deposits of a 
bank which has invested in the Scheme. 

6.  No term loans for any purpose may be advanced by the Fund and the Fund shall not borrow except to 
meet temporary liquidity needs of the Scheme for the purpose of repurchase, redemption of Units or 
payment of interest or dividends to Unit Holders, provided that the Fund shall not borrow more than 
20% of the net assets of the Scheme and the duration of such borrowing shall not exceed a period of 6 
months. 

7. If any company invests more than 5 percent of the NAV of the Scheme then investment made by the 
Scheme or any other Scheme of the Fund in that company or its subsidiaries will be disclosed in 
accordance with the Regulations.   

8. The Fund shall get the securities purchased/transferred in the name of the Fund on account of the 
Scheme, wherever the instruments are intended to be of long term nature. 

9.  The  Scheme shall not make any investment in : 

a) any unlisted security of any associate or group company of the sponsor; or  

b) any security issued by way of private placement by an associate or group company of the sponsor; 
or 

c) the listed securities of group companies of the Sponsor, which is in excess of 25% of the net assets. 

10.  The Scheme will comply with any other Regulation applicable to the investments of mutual funds from 
time to time. 

These investment limitations/parameters as expressed (linked to the net asset/net asset value/ capital) shall 
in the ordinary course apply as at the date of the most recent transaction or commitment to invest, and 
changes do not have to be effected merely because, owing to appreciation or depreciation in value or by 
reason of the receipt of any rights, bonuses or benefits in the nature of capital or of any scheme of 
arrangement or for amalgamation, reconstruction or exchange, or at any repayment or redemption or other 
reason outside the control of the Fund, any such limits would thereby be breached. If these limits are 
exceeded for reasons beyond its control, AMC shall adopt as a priority objective the remedying of that 
situation, taking due account of the interests of the Unit Holders. 

Apart from the Investment Restrictions prescribed under the Regulations, internal risk parameters for 
limiting exposure to a particular scheme may be prescribed from time to time to respond to the dynamic 
market conditions and market opportunities. 

The Trustee/AMC may alter the above stated limitations from time to time, and also to the extent the 
Regulations change, so as to permit the Scheme to make its investments in the full spectrum of permitted 
investments in order to achieve its investment objectives.  

G)  Investment of Subscr iption Money 
The Scheme may invest the subscription money received from the investing public in money market 
instruments in addition to any other permissible form of investment, before finalisation of the allotment of 
Units. The AMC, on being satisfied of the receipt of the minimum subscription amount, can commence 
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investment out of the funds received in accordance with the investment objective of the Scheme and as per 
existing Regulations. The income earned out of such investments will be merged with the income of the 
Scheme on completion of the allotment of the Units. 

H) Computation of Net Asset Value 
The Net Asset Value of the Units of the Scheme will be computed by dividing the net assets of the Scheme 
by the number of Units outstanding on the valuation date. The Fund will value the investments of the 
Scheme according to the valuation norms, as specified in Schedule VIII of the Regulations and/or such 
norms as may be prescribed by SEBI from time to time. 

Valuation Norms 

1)  Under lying Schemes 

Since the Scheme will invest predominantly in underlying scheme(s), the latest available per unit NAV of 
the respective underlying scheme(s) as at the close of the relevant valuation day will be taken into account 
for computing the value of investments of the Scheme.  

2) Money Market Secur ities 

Where instruments have been bought on a `repo'  basis, the instrument will be valued at the resale price 
after deduction of applicable interest upto the date of resale.  Where an instrument has been sold on a `repo'  
basis, adjustment will be made for the difference between the repurchase price (after deduction of 
applicable interest up to date of repurchase) and the value of the instrument.  If the repurchase price 
exceeds the value of the instrument, the depreciation will be provided for and if the repurchase price is 
lower than the value of the instrument, credit will be taken for the appreciation. 

All Government Bonds will be valued at the prices provide by the agency nominated by Association of 
Mutual Funds in India on a daily basis. In the event of non availability of the prices from such agency, for 
any reason whatsoever, prices released by FIMMDA will be used. When prices from both the aforesaid 
sources are not available, Reuters or Bloomberg price quotes (bid price quotes) will be used, failing which 
average of the indicative bid price quotes obtained from two government securities brokers will be used. 

Investments in bills purchased under rediscounting scheme and short term deposits with banks will be 
valued at cost plus accrual. 

Other money market instruments including treasury bills will be valued at the yield at which they are 
currently traded. For this purpose, non-traded instruments, that is instruments not traded for a period of one 
day will be valued at cost plus interest accrued till the beginning of the day plus the difference between the 
redemption value and the cost spread uniformly over the remaining maturity period of the instruments. 

3)  Foreign Exchange conversion  

On the valuation day, all assets and liabilities in foreign currency will be valued in Indian Rupees at the 
RBI reference rate as at the close of banking hours on that day in India. The Trustee reserves the right to 
change the source for determining the exchange rate at a future date after recording the reason for such 
change. 

Accrual of Expenses &  Income  
All expenses and incomes accrued up to the valuation date will be considered for computation of NAV. For 
this purpose, while major expenses like management fees and other periodic expenses will be accrued on a 
day to day basis, the minor expenses and income need not be so accrued, provided the non accrual does not 
affect the NAV calculations by more than 1%. 
 
Recording of Changes 
Any change in securities and in the number of Units will be recorded in the books not later than the first 
valuation date following the date of transaction. If this is not possible, given the frequency of NAV 
disclosure, the recording may be delayed up to a period of seven days following the date of the transaction, 
provided as a result of such non recording, the NAV calculations shall not be affected by more than 1%. In 
case the Net Asset Value of the Scheme differs by more than 1%, due to non - recording of transactions, the 
investors or the Scheme, as the case may be, shall be paid the difference in amount as follows:- 

(i) If the investors are allotted Units at a price higher than the NAV or are given a price lower than the 
NAV at the time of sale of their Units, they shall be paid the difference in amount by the Scheme. 
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(ii) If the investors are charged lower Net Asset Value at the time of purchase of their Units or are given 
higher NAV at the time of sale of their Units, the AMC shall pay the difference in amount to the Scheme. 
The AMC may recover the difference from the investors. 
The valuation guidelines as outlined above are within the parameters of the prevailing Regulations and are 
subject to changes from time to time by the AMC and/or Trustee. However such changes will be in 
conformity with the Regulations. 

Calculation of NAV 
NAV of Units under the Scheme may be calculated by either of the following methods shown below: 

                             Market or Fair Value of Scheme's investments 
                           + Current Assets-Current Liabilities and Provisions 
NAV (Rs.) =              
                          No. of Units outstanding under the Scheme 

OR 

           Unit Capital + Reserves & Surplus 
NAV (Rs.) =  
                        No. of Units outstanding under the Scheme 

The NAV will be rounded off to four decimal places and calculated as of the close of every Business Day. 
The valuation of the Scheme's assets and calculation of the Scheme's NAV shall be subject to audit on an 
annual basis and such regulations, as may be prescribed by SEBI from time to time. 

The first NAV will be calculated and announced within a period of 30 (thirty) days after the close of the 
New Fund Offer Period. Subsequently, the NAV shall be calculated and announced on each Business Day. 

Note: After the declaration of dividends, there will be more than one NAV under the Scheme i.e. separate 
NAV for each Option. Please also see Ch. VI I  A) 7) ªOptions available under  the Schemeº . 

I ) Accounting Policies &  Standards 
In accordance with the Regulations, the AMC will follow the accounting policies and standards, as detailed 
below: 

·  The AMC shall keep and maintain proper books of accounts, records and documents for the Scheme, 
so as to explain its transactions and to disclose at any point of time the financial position of the Scheme 
and in particular give a true and fair view of the state of affairs of the Fund. 

·  For the purposes of financial statements, the Fund shall mark all investments to market and carry 
investments in the balance sheet at market value. However, since the unrealised gain arising out of 
appreciation on investments cannot be distributed, provisions shall be made for exclusion of this item 
when arriving at distributable income. 

·  For all investments which are not quoted on the stock exchange, dividend income will be recognised 
on the date of declaration. 

·  In respect of all interest-bearing investments, income shall be accrued on a day to day basis as it is 
earned. Therefore when such investments are purchased, interest paid for the period from the last 
interest due date up to the date of purchase should not be treated as a cost of purchase but shall be 
debited to interest Recoverable Account. Similarly, interest received at the time of sale for the period 
from the last interest due date up to the date of sale must not be treated as an addition to sale value but 
shall be credited to Interest Recoverable Account.  

·  In determining the holding cost of investment and the gain or loss on sale of investments, the "average 
cost" method shall be followed. 

·  Transaction for purchase or sale of investments shall be recognised as of the trade date and not as of 
the settlement date, so that the effect of all investments traded during a financial year are recorded and 
reflected in the financial statements for that year. Where investment transactions take place outside the 
stock market, for example, acquisition through private placement or purchases or sales through private 
treaty, the transaction would be recorded in the event of a purchase, as of the date on which the 
Scheme obtains an enforceable obligation to pay the price or, in the event of a sale, when the Scheme 
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obtains an enforceable right to collect the proceeds of sale or an enforceable obligation to deliver the 
instruments sold. 

·  When Units are sold, the difference between the sale price and the face value of the Unit, if positive, 
shall be credited to reserves and if negative, shall be debited to reserves, the face value being credited 
to the Capital Account. Similarly, when Units are repurchased, the difference between the Purchase 
Price and face value of the Unit, if positive, shall be debited to reserves and, if negative, shall be 
credited to reserves, the face value being debited to the Capital Account. 

·  When Units are sold, an appropriate part of the sale proceeds shall be credited to an Equalisation 
Account and when Units are repurchased, an appropriate amount shall be debited to Equalisation 
Account. The net balance on this account shall be credited or debited to the Revenue Account. The 
balance on the Equalisation Account debited or credited to the Revenue Account shall not decrease or 
increase the net income of the Fund but is only an adjustment to the distributable surplus. It shall 
therefore be reflected in the Revenue Account only after the net income of the Fund is determined. 

·  The cost of investments acquired or purchased shall include all costs incurred for effecting such 
acquisition/purchase.  

·  Underwriting commission shall be recognised as revenue only when there is no devolvement on the 
Scheme. Where there is devolvement on the Scheme, the full underwriting commission received and 
not merely the portion applicable to the devolvement shall be reduced from the cost of the investment. 

The accounting policies and standards as outlined above are as per the existing Regulations and are subject 
to changes made from time to time by AMC and/or Trustees. However such changes will be in conformity 
with the Regulations, as prevalent at such time. 
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VI. Fees &  Expenses and Load 

A) Load Structure of the Scheme 
Par ticulars Regular  Purchase  Purchase through SIP  

Entry Load 

(Applicable during 
New Fund Offer and 
Continuous Offer) 

Where the purchase amount is : 

< Rs. 5 crore - 2.25% of the initial 
value of Rs. 10/- during 
NFO/Applicable NAV during 
Continuous Offer . 

>= Rs. 5 crore ± NIL  

1.00% 

Exit Load (as a % of 
Applicable NAV)  

Holding per iod from date of 
allotment : 

< 6 months : 1.00%Ä  

>= 6 months but < 12 months : 0.50%Ä  

>=12 months : NIL  

ÄNot applicable in case of switch-out 
into any open ended equity oriented 
scheme/plan of the Fund (other than 
DSPMLBalF), which is available for 
investment at such time and into 
DSPMLWGF. 

1.25%, if the Units are redeemed within 
2 years from the date of allotment.  

NIL, if the Units are held for 2 years or 
more from the date of allotment.   

For the purpose of calculating the Entry Load, each purchase transaction made into the Scheme/relevant 
option of the Scheme will be tracked separately. 

The Entry Load collected during the New Fund Offer period will be utilised towards meeting the New Fund 
Offer expenses and all loads collected during the Continuous Offer are intended to enable the AMC recover 
expenses incurred for promotion or distribution and sales of the Scheme. All loads for the Scheme will be 
retained in the Scheme in a separate account and will be utilised to meet the selling and distribution 
expenses or such other expenses as permitted by SEBI. Any surplus in this account may be credited to the 
Scheme within one year from the end of the financial year in which the Load has been charged. 

Investors may note that the Trustee has a right to modify the existing load structure in any manner or 
introduce a combination of Entry Load and/or Exit Load and/or any other load, subject to a maximum as 
prescribed under the Regulations, with prospective effect. Should the Trustee, on any date, impose or  
enhance any load, such imposition or  enhancement shall be applicable on prospective investments 
only. 

Investors will be advised of any change in the load structure by the AMC through an Addendum 
attached to the Offer  Document as well as a Press Release or  an adver tisement in the newspaper . The 
AMC will also inform the Investor  Service Centres and the Collection Centres of any change in the 
Load structure. The latest modification in the Load Structure by way of Exit Load will be stamped in 
the acknowledgement slip issued to the investor  on submission of the Application Form and will also 
be disclosed in the Statement of Accounts issued after  the introduction of such load. 

B) Fees and Expenses of the Scheme 
As per the provisions of the Regulations read with the amendments thereto, the following fees and expenses 
can be charged to the Scheme: 

1) New Fund Offer  Expenses 
The New Fund Offer expenses of the Scheme shall include advertising expenses, agent commission, 
printing and marketing expenses, postage and miscellaneous expenses etc.  

As per SEBI circular SEBI/IMD/CIR No.1/64057/06 dated April 4, 2006, open ended schemes are not 
permitted to charge New Fund Offer Expenses to the scheme. In the Scheme, the Entry Load collected 
during the New Fund Offer Period shall be utilised to meet the New Fund Offer expenses and the 
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remainder of the New Fund Offer expenses, if any, shall be borne by the AMC. Hence, the estimated New 
Fund Offer expenses, as a percentage of the resources mobilised in the NFO, is not disclosed and under the 
current load structure, the amount available to the scheme will be as under : 

For purchase amount less than Rs. 5 crore ± For each Rs.100/- received from the Unit Holders ± Rs. 
97.80/- (Rs. 100 Less 2.25% Entry Load). 

For purchase amount of Rs. 5 crore and above ± For each Rs.100/- received from the Unit Holders ± the 
entire Rs. 100/-. 

As the New Fund Offer Expenses are not being charged to the Scheme, the entire amount made available to 
the Scheme, as explained above, will be available for investment. 

2) Recurr ing Expenses 
The ongoing fees and expenses of operating the Scheme on an annual basis are estimated to be as follows:  

Nature of Expense Cost (as a % of 
average weekly net 

assets) on a per  
annum basis 

Investment Management and Advisory Fees# 0.10 

Trustee Fees*  0.01  

Custodian Fees  0.02  

Registrar and Transfer Agent Fees  0.07  

Audit Fees  0.01  

Marketing and Selling Expenses including Agent Commission 0.50 

Costs related to investor communications/providing Account Statements and 
dividend / redemption cheques and warrants 

 0.01  

Costs of fund transfer from location to location  0.01  

Costs of statutory advertisements   0.01  

Other expenses  0.01  

Total 0.75 

# The AMC will enter into a revenue sharing arrangement with BlackRock, for sharing the investment 
management fee charged by BlackRock for managing MLIIF ± WMF, MLIIF ± WEF and MLIIF ± NEF.   

*  The Trusteeship fees as per the provisions of the Trust Deed are subject to a maximum of 0.02% of the 
average net Trust Funds per annum. It has been decided by the Trustee to charge the Trusteeship Fees in 
proportion to the net assets of each of the schemes of the Fund. The Trustee reserves the right to change the 
method of allocation of Trusteeship fees among various schemes, from time to time. 

The purpose of the above table is to assist the investor in understanding the various costs & expenses that 
an investor in the Scheme will bear directly or indirectly. 

Total annual recurring expenses over and above what is mentioned above will be borne by the AMC. The 
above individual expenses are subject to inter-se change and may increase/decrease as per actuals within 
the total anuual recurring expenses limit. The expenses are also subject to change on account of any change 
in the Regulations. 

These estimates have been made in good faith as per the information available to the AMC at the time of 
preparation of this Offer Document, and the total expenses may be more than as specified in the table 
above. However, as per the Regulations, the total recurring expenses that can be charged to the Scheme 
shall be subject to the applicable guidelines. 

Apart from these expenses, any other expenses which are directly attributable to the Scheme, except those 
expenses which are specifically prohibited, may be charged with the approval of the Trustee within the 
overall limits specified in the Regulations. The annual total of all charges and expenses of the Scheme, 
including investment management and advisory fees, but excluding brokerage, commissions, stamp duties 
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and other (transaction) expenses, if any, directly associated with the purchase, sale and registration of 
transfer, if applicable, of the Scheme's investment/securities and except for expenses associated with the 
New Fund Offer of the Units under the Scheme and also except expenses which are directly met/set off 
against sale, are subject to the limit of 0.75% of the weekly average net assets.  

As required by SEBI Circular MFD/CIR No. 04/11488/2003 dated June 12, 2003 investors are informed 
that they shall bear the recurring expenses of the Scheme in addition to the expenses of the underlying 
scheme(s) in which the Scheme will make investment. Further, in terms of SEBI Circular SEBI/IMD/CIR 
No.7/104753/07, dated September 26, 2007, the management fees and other expenses of the underlying 
overseas mutual fund(s) to be borne by investors shall not exceed 2.50% per annum of the average weekly 
net assets.  

Under the regulations relating to Undertakings for Collective Investment in Transferable Securities 
(UCITS), there is no upper limit on the total annual recurring expenses that a UCITS can charge. However, 
during the period July 2005 ± June 2006, the Total Expense Ratio of MLIIF ± WMF, MLIIF ± NEF and 
MLIIF ± WEF, inclusive of Investment Management Fee, was 1.95% of its net assets. 

The above is the maximum limit under the Proviso to Regulation 52(6) of the Regulations, 1996 and 
includes investment management and advisory fees. The AMC will strive to reduce the level of these 
expenses so as to keep them well within the maximum limit allowed by SEBI, and expenses in excess of 
the above limit shall be borne by AMC. 

C) Fees and Expenses of the Existing Schemes 
The Fund has launched twelve and thirteen schemes in the last and current fiscal years respectively, the 
details whereof as under: 

Name of the 
Scheme 

Launched 
on  

Actual NFO 
Expenses 

(Rs.) 

Name of the Scheme Launched 
on  

Actual NFO 
Expenses 

(Rs.) 
DSPMLFTP± 
S1D* 

Jun-29-06 25,000 DSPMLSBF  Apr-23-07 10.53 lakh 

DSPMLLPF Jul-24-06 2,00,000 DSPMLMCF 
May-04-

07 
16.52 crore 

DSPMLSMF Sep-29-06 42.58 crore DSPMLFTP ± S1M* 
May-24-

07  
25,000 

DSPMLFTP± 
S1E* 

Nov-22-
06 

25,000 DSPMLFTP ± S1N* Jun-15-07 25,000 

DSPMLTSF 
Nov-27-

06 5.84 crore DSPMLFTP ± 3D Jun-25-07 25,000 

DSPMLFTP± S1F* Dec-19-06 25,000 DSPMLWGF Jul-23-07 28.20 crore  
DSPMLFTP± 
S1G* 

Dec-26-06 25,000 DSPMLFTP ± S1O* Aug-23-07 25,000 

DSPMLFTP ± 
S1H* 

Feb-09-07 25,000 DSPMLFTP ± S3F Aug-31-07 25,000 

DSPMLFTP ± 
S1I* 

Feb-19-07 25,000 DSPMLFTP ± S1P Sep-07-07 25,000 

DSPMLFTP ± S3E Feb-27-07 25,000 
DSPMLFMP ± 18M ± 
S 1 

Sep-06-07 25,000 

DSPMLFTP ± S3C 
Mar-16-

07 25,000 
DSPMLFTP ± S3H Sep-14-07 

25,000 

DSPMLFTP ± 
S1J* 

Mar-23-
07 

25,000 DSPMLCPF Oct-25-07 3,23,585 

DSPMLFTP ± 
S1K* 

Apr-13-07 25,000 
DSPMLFMP ± 3M ± 
S1 

Nov-22-07 
Will be 

available 
subsequently 

*  Matured Schemes 

As per SEBI circular dated April 04, 2006, NFO expenses are not chargeable to an open ended scheme. 
Accordingly, the NFO expenses of DSPMLSMF, DSPMLTSF and DSPMLWGF were met out of the Entry 
Load collected by these schemes and the NFO expenses of DSPMLLPF and DSPMLSBF and DSPMLCPF 



 
 

41

were borne by the AMC. Also, the entire New Fund Offer Expenses for the Fixed Term Plans were borne 
by the AMC. Hence the comparison of budgeted v/s actual figures for all these schemes is not disclosed.  
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D) Condensed Financial Information 
 

HISTORICAL PER UNIT 
STATISTICS DSPMLSPF-Aggressive DSPMLSPF-Conservative 

Date of Launch April 27, 2004 April 27, 2004 

Date of Allotment June 11, 2004 June 11, 2004 

    07-08 06-07 05-06 04-05 07-08 06-07 05-06 04-05 

Growth 13.7971  12.7750  10.9654  9.9769 # 12.0906 11.4085 10.5113 10.0088 # 
              

MD - 10.3945 
MD - 

10.7195 
MD - 

10.2635 MD -9.9769 # 
MD - 

10.2386 
MD - 

10.3033 
MD - 

10.1165 MD - 10.0088 # 

QD - 10.8328 
QD - 

10.7424 
QD - 

10.2707 QD -9.9769 # 
QD - 

10.3863 
QD - 

10.3106 
QD - 

10.1189 QD - 10.0088 # 
              

First NAV / 
NAV at the 
beginning of 
the year as 
the case may 
be (Rs.) 

Dividend 

              
Net Income Per Unit $ ( in Rs 
) N.A. 1.27 0.92 0.83 N.A. 1.07 0.92 0.79 

                
MD - 0.4600 MD -1.1400 MD -1.1500 MD -0.68 MD - 0.2000 MD - 0.6625 MD - 0.6500 MD - 0.3875 
QD - 0.4000 QD -0.7500 QD -1.1500 QD -0.68 QD - 0.1600 QD - 0.5300 QD - 0.6500 QD - 0.3875 

Dividend Per Unit (incl 
distribution tax) $$ 

                

Transfer to Reserve (in Rs 
Lakh)  N.A. 477.18 175.85 119.69 N.A. 52.42 69.84 70.82 

Growth 15.0067 13.8157 12.6953 10.9256 12.5698 12.0902 11.3784 10.4979 

MD -10.8242 
MD -

10.4085 
MD -

10.6526 MD -10.2263 
MD -

10.4398 
MD -

10.2383 
MD -

10.2761 MD -10.1037 

QD -11.3688 QD -10.8474 QD -10.6754 QD -10.2335 QD -10.6357 QD -10.3860 QD -10.2834 QD -10.1060 
              

NAV at the 
end of the 
Year (Rs.) Dividend 

                

Compounded Annualised 
Return 13.09% * 12.24% ** 14.15% ***  9.26% ****  7.18% * 7.01% ** 7.43% ***  4.98% ****  

Name of Benchmark adopted 
 CRISIL  MIP BLENDED INDEX 

Benchmark Returns  9.08% 7.70% 8.93% 4.89% 9.08% 7.70% 8.93% 4.89% 
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Net Assets at the end the 
period (Rs. In Crore)  

100.05 ^ 65.23  45.76  35.02  15.22 ^ 10.58  12.84  22.42  

Ratio of Recurring Expenses 
to Net Assets 

N.A 2.14% 2.15% 2.05% N.A 1.44% 1.46% 2.22% 

 

HISTORICAL PER UNIT 
STATISTICS 

DSPMLITF - RP DSPMLITF - 
IP ¤ ¥ 

DSPMLFRF - IP 

Date of Launch April 27, 2004 April 1, 2007 October 18, 2005 

Date of Allotment June 11, 2004 June 11, 2007 October  18, 2005 

    07-08 06-07 05-06 04-05 07-08 07-08 06-07 05-06 

Growth 30.297 27.96 14.06 9.96 # 
9.993 # 1094.2802 1026.2613 1000.1542 # 

                

17.145 19.81 14.06 9.96 # Nil 
DD - 

1001.0600 
WD - 

1001.2412 D-1000.1542 # 

            
DD - 

1000.0600 WD - 1000.1542 # 
              DD - 1000.0750 # 

First NAV / 
NAV at the 
beginning of 
the year as 
the case may 
be (Rs.) 

Dividend 

                
Net Income Per Unit $ ( in Rs 
) N.A. 3.33 2.93 1.00 

N.A N.A 1.54 1.31 

                
D- Nil D-4.50 D-6.00 - D-Nil D- Nil D- Nil D-2.000000 

          
DD - 

20.183068 
WD - 

49.365545 WD - 24.699730 
Dividend Per Unit (incl 
distribution tax) $$ 

            
DD - 

63.698498 DD -24.845692 

Transfer to Reserve (in Rs 
Lakh)  

N.A. 7363.45 (420.90) 2717.45 N.A. N.A 870.97 2596.12 

Growth 45.857 31.540 27.36 13.79 12.897 1115.5106 1093.4457 1025.7664 

                

25.954 17.848 19.38 13.79 N.A DD -1001.06 
WD - 

� � � ��� �� �
�

 WD - 1000.7583 
            DD -1001.0600 DD -1000.6000 

NAV at the 
end of the 
Year (Rs.) Dividend 

                

Compounded Annualised 
Return 

58.68% 50.72% 
** 

74.77% ***  37.90% ****  29.06% *  5.78% * 6.37% ** 2.58% ***  

Name of Benchmark adopted BSE 100 CRISIL  L IQUID FUND INDEX 
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Benchmark Returns  45.98% 39.87% 58.47% 35.24% 23.81% 6.52% 5.98% 2.25% 

Net Assets at the end the 
period (Rs. In Crore)  

2607.14 ^ 1435.73  801.01  277.37  1.68 ^ 3.28 ^ 28.95  69.51 

Ratio of Recurring Expenses 
to Net Assets 

N.A 2.01% 2.26% 2.30% N.A N.A 0.38% 0.48% 

 
 

HISTORICAL PER UNIT 
STATISTICS 

DSPMLLF - IP DSPMLLPF - RP ¤ DSPMLLPF - IP ¤ 

Date of Launch November 23,2005 July 24, 2006 July 24, 2006 

Date of Allotment November  23,2005 July  31, 2006 July  31, 2006 

    07-08 06-07 05-06 07-08 06-07 07-08 06-07 

Growth 
1094.5647 1022.6179 1000.1628 # 1048.2384 1000.5322 # 1050.5101 1000.5405 # 

              
D-1001.0928 D-1000.9818 D-1000.1628 # WD- 1000.9969 WD-1000.5322 # WD-1001.0403 WD-1000.5405 # 

DD - 
1000.2000 

DD - 
1000.2000 

DD - 
1000.1628 # DD - 1000.2000 DD - 1000.2000 # DD - 1000.2000 DD - 1000.2000 # 

              

First NAV / 
NAV at the 
beginning of 
the year as 
the case may 
be (Rs.) 

Dividend 

              
Net Income Per Unit $ ( in Rs 
) N.A 

1.57 
0.30 N.A 

75.77 
N.A 

75.77 
              

WD - 
30.221304 

WD - 
67.944310 

WD - 
21.425070 WD - 31.861270 WD -46.181834 WD - 33.834572 WD -48.283237 

DD - 
30.397444 

DD - 
67.944162 DD -21.575500 DD - 31.830104 DD -46.156887 DD - 33.818315 DD -48.260249 

Dividend Per Unit (incl 
distribution tax) $$ 

              

Transfer to Reserve (in Rs 
Lakh)  

N.A 3967.33 3125.67 N.A 1118.69 N.A 1118.69 

Growth 1127.1220 1093.5885 1022.0172 1081.2719 1047.4039 1085.7202 1049.6283 

              

D-1000.2000 D-1000.2000 D-1000.3939 WD-1000.2000 WD-1000.2000 WD-1002.2000 WD-1002.2000 
DD -

1000.2000 
DD -

1000.2000 DD -1000.2000 DD -1000.2000 DD -1000.2000 DD -1000.2000 DD -1000.2000 

NAV at the 
end of the 
Year (Rs.) Dividend 
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Compounded Annualised 
Return 

6.70% * 6.86% ** 2.20% ***   6.96% * 4.74% **  7.34% * 4.96%**  

Name of Benchmark adopted 
 CRISIL  L IQUID FUND INDEX 

Benchmark Returns  6.62% 6.08% 1.80% 7.10% 4.18% 7.10% 4.18% 

Net Assets at the end the 
period (Rs. In Crore)  

568.66 ^ 1229.28 3962.95 731.81 ^ 409.74 1314.20 ^ 1327.48 

Ratio of Recurring Expenses 
to Net Assets N.A 0.54% 0.40% N.A 0.74% N.A 0.41% 

 
 

HISTORICAL PER UNIT 
STATISTICS DSPMLSMF - RP ¨  DSPMLSMF - IP ¨  DSPMLTSF  ¨  DSPMLSBF - RP ¨  DSPMLSBF - IP ¨  

Date of Launch September 29, 2006 September 29, 2006 November 27, 2006 April 23, 2007 April 23, 2007 

Date of Allotment November  14, 2006 November  14, 2006 January 18, 2007 May 9, 2007 May 9, 2007 

    07-08 06-07 07-08 06-07 07-08 06-07 07-08 07-08 

Growth 
9.619 10.279 # 9.646 10.279 # 9.325 10.374 # 1001.4115 # 1001.4115 # 

                
9.619 10.279 # 9.646 10.279 # 9.325 10.374 # D - 1001.4115 # D - 1001.4115 # 

            MD - 1001.4115 # MD - 1001.4115 # 
                

First NAV / 
NAV at the 
beginning of 
the year as 
the case may 
be (Rs.) 

Dividend 

                
Net Income Per Unit $ ( in Rs 
) 

N.A 
0.11 

N.A 
0.11 

N.A 
0.03 

N.A N.A 

                
Nil Nil Nil Nil Nil Nil MD - 24.706700 MD - 25.794600 
            WD - 22.393858 WD - 23.547017 

Dividend Per Unit (incl 
distribution tax) $$ 

            QD - 10.0000   

Transfer to Reserve (in Rs 
Lakh)  N.A (992.95) N.A (992.95) N.A (528.76) N.A N.A 

Growth 12.511 9.936 N.A 9.964 13.690 9.595 1032.3355 1033.8821 

            MD - 1007.2611   

12.511 9.936 N.A 9.964 13.690 9.595 WD - 1001.2000 MD - 1007.6108 
            D - 1022.1533 WD - 1001.2000 

NAV at the 
end of the 
Year (Rs.) Dividend 
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Compounded Annualised 
Return 

25.11% *  -0.64% ** 
 

NA -0.36% **  36.90% *  -4.05% **  3.23%  3.39%  

Name of Benchmark adopted 
 CNX Midcap Index S& P CNX 500 CRISIL  Composite Bond Fund Index 

Benchmark Returns  36.71% -3.45% NA -3.45% 22.64% -7.90% 3.80% 3.80% 

Net Assets at the end the 
period (Rs. In Crore)  

1365.23 ^ 1400.25 Nil 54.68 199.60 ^ 121.45  197.97 ^ 1293.70  

Ratio of Recurring Expenses 
to Net Assets 

N.A 1.81% N.A 1.81% N.A 2.08% N.A N.A 

 
 
 

HISTORICAL PER UNIT 
STATISTICS 

DSPMLMCF ¨  DSPMLTEF - IP ¨  ¥ DSPMLWGF ¨  

Date of Launch May 4, 2007 April 1, 2007 July 25, 2007 

Date of Allotment June 14, 2007 June 6, 2007 September  14, 2007 

    07-08 07-08 07-08 

Growth 
10.122 # 9.824 # 11.4971 # 

      
N.A. N.A. N.A. 

      
      

First NAV / 
NAV at the 
beginning of 
the year as 
the case may 
be (Rs.) 

Dividend 

      
Net Income Per Unit $ ( in Rs ) N.A. N.A. N.A. 

      
Nil Nil Nil 
      

Dividend Per Unit (incl 
distribution tax) $$ 

      

Transfer to Reserve (in Rs Lakh)  N.A N.A N.A 

Growth 11.248 11.789 12.5913 

      

N.A N.A 12.5913 
      

NAV at the 
end of the 
Year (Rs.) Dividend 
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Compounded Annualised Return 12.48%  17.89% *  28.20% *  

Name of Benchmark adopted  BSE Small Cap Index BSE 100 FTSE Gold mines (cap) (in 
INR terms) 

Benchmark Returns  28.41% 22.28% 7.80% 

Net Assets at the end the period 
(Rs. In Crore)  

357.67 ^ 5.80 ^ 692.01 ^ 

Ratio of Recurring Expenses to 
Net Assets 

N.A. N.A. N.A. 

F 
 
 

HISTORICAL PER UNIT 
STATISTICS 

DSPMLFTP-S3E- RP ¨  DSPMLFTP-S3E - IP ¨  DSPMLFTP-S3C ¨  DSPMLFTP-S3D - RP 
¨  

DSPMLFTP-S3D - IP 
¨  

Date of Launch February 27, 2007 February 27, 2007 March 16, 2007 June 25, 2007 June 25, 2007 

Date of Allotment March 16, 2007 March 16, 2007 March 28, 2007 July 9, 2007 July 9, 2007 

    07-08 06-07 07-08 06-07 07-08 06-07 07-08  07-08  

Growth 
1005.2053 1002.0439 # 1005.2490 1002.0494 # 1003.1300 # 

NA 
1000.7809 # 1000.7809 # 

                
1005.2053 1002.0439 # NA NA 1003.1300 # NA 1000.7809 # 1000.7809 # 

                
                

First NAV / 
NAV at the 
beginning of 
the year as 
the case may 
be (Rs.) 

Dividend 

                
Net Income Per Unit $ ( in Rs ) N.A 4.32 N.A 4.32 N.A 2.14 N.A N.A 

                
D - 

52.501600 Nil 
D - 

52.501600 Nil D - 53.807200 Nil D - 18.692600 D - 19.332900 
                

Dividend Per Unit (incl 
distribution tax) $$ 

                

Transfer to Reserve (in Rs Lakh)  N.A 254.32 N.A 254.32 N.A 18.51 N.A N.A 

Growth 
1054.1928 1003.6394 

 
1055.6628 

� � ��

�

� �� �

 1055.5651 
NA 

1020.3491 1021.0658 

                

NAV at the 
end of the 
Year (Rs.) Dividend 

1054.1928 1003.6394 NA NA 1055.5651 NA 1020.3491 1021.0658 
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Compounded Annualised Return 5.42% *  

�

�

� � 	

 
5.57% *  

�

�

�

�

	

 5.56% *  

�

�

�

�

	

 2.03% *  2.11% *  

Name of Benchmark adopted  CRISIL  Shor t Term Bond Fund Index CRISIL  Shor t Term Bond Fund 
Index 

CRISIL  Shor t Term Bond Fund Index 

Benchmark Returns  5.14% 0.24% 5.14% 0.24% 4.89% 0.24% 1.49% 1.49% 

Net Assets at the end the period 
(Rs. In Crore)  

114.58 ^ 134.53  506.34 ^ 456.07  91.58 ^ 86.88  33.07 ^ 94.04 ^ 

Ratio of Recurring Expenses to 
Net Assets N.A 0.40% N.A 0.30% N.A 0.31% N.A N.A 

 
 
 

HISTORICAL PER UNIT 
STATISTICS 

DSPMLFTP-S1O - 
RP ¨  

DSPMLFTP-S1O - IP ¨  DSPMLFTP-S3F - 
RP ¨  

DSPMLFTP-S3F - IP ¨  

Date of Launch August 23, 2007 August 23, 2007 August 31, 2007 August 31, 2007 

Date of Allotment September  3, 2007 September  3, 2007 September  14, 2007 September  14, 2007 

    07-08  07-08  07-08  07-08  

Growth 
 1001.5629 #  1001.5657 #  1002.7132 #  1002.7132 # 

        
 1001.5629 #  1001.5657 #  1002.7132 #  1002.7132 # 

        
        

First NAV / 
NAV at the 
beginning of 
the year as 
the case may 
be (Rs.) 

Dividend 

        
Net Income Per Unit $ ( in Rs ) N.A N.A N.A N.A 

        
D - 5.035400 D - 5.079400 D - 2.458100 D - 2.458100 

        
Dividend Per Unit (incl 
distribution tax) $$ 

        

Transfer to Reserve (in Rs Lakh)  N.A N.A N.A N.A 

Growth 1006.4243 1006.4850 1004.6508 1004.6508 NAV at the 
end of the Dividend         
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1006.4243 1006.4850 1004.6508 1004.6508 
        

Year (Rs.)  

        

Compounded Annualised Return 0.64% *  0.65% *  0.47% *  0.47% *  

Name of Benchmark adopted  Cr isil L iquid Fund Index CRISIL  Shor t Term Bond Fund Index 

Benchmark Returns  0.47% 0.47% 0.32% 0.32% 

Net Assets at the end the period 
(Rs. In Crore)  

12.20 ^ 393.27 ^ 21.91 ^ 88.44 ^ 

Ratio of Recurring Expenses to 
Net Assets N.A N.A N.A N.A 

 
 
 

HISTORICAL PER UNIT 
STATISTICS 

DSPMLFTP-S1P 
- RP ¨  

DSPMLFTP-S1P - IP 
¨  

DSPMLFMP-18M-S1±RP¨  DSPMLFMP- 18M-S1±IP¨  

Date of Launch September 7, 2007 September 7, 2007 September 6, 2007 September 6, 2007 

Date of Allotment September  20, 
2007 

September  20, 2007 September  26, 2007 September  26, 2007 

    07-08  07-08  07-08  07-08  

Growth 
1001.9653 #  1001.9653 # 

NA NA 
        

 1001.9653 #  1001.9653 # NA NA 
        
        

First NAV / 
NAV at the 
beginning of 
the year as 
the case may 
be (Rs.) 

Dividend 

        
Net Income Per Unit $ ( in Rs ) N.A N.A N.A N.A 

        
D- 0.600000 D- 0.600000 Nil Nil 

        
Dividend Per Unit (incl 
distribution tax) $$ 

        

Transfer to Reserve (in Rs Lakh)  N.A N.A N.A N.A 

Growth 1001.9653 1001.9653 NA NA NAV at the 
end of the Dividend         
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1001.9653 1001.9653 NA NA 
        

Year (Rs.)  

        

Compounded Annualised Return 0.20% *  0.20% *  NA NA 

Name of Benchmark adopted  Cr isil L iquid Fund Index 

Benchmark Returns  0.09% 0.09% NA NA 

Net Assets at the end the period 
(Rs. In Crore)  

29.44 ^ 78.78 ^ 17.43 ^ 92.59 ^ 

Ratio of Recurring Expenses to 
Net Assets N.A N.A N.A N.A 

 
 
 

*  Based on an investment of Rs. 10 (RP) / Rs. 1000 (IP) as on the date of allotment and NAV as at September 28, 2007. 

**  Based on an investment of Rs. 10 (RP) / Rs. 1000 (IP) as on the date of allotment and NAV as at March 30, 2007. 

***  Based on an investment of Rs. 10 (RP) / Rs. 1000 (IP) as on the date of allotment and NAV as at March 31, 2006. 

****  Based on an investment of Rs. 10 as on the date of allotment and NAV as at March 31, 2005. 

 Based on the investment pattern / objective, the returns of the Schemes have been compared with the benchmark adopted by the Boards of AMC and Trustees. 
The said benchmark indices are indicative and the AMC reserves the right to vary the benchmark Index, in case of a more appropriate comparable index.  

 Absolute return calculated for a period less than one year. 

^ Net assets at the end of the period 07-08 are as at September 30, 2007 

# NAV as at June 14, 2004: - DSPMLSPF- Aggressive, DSPMLSPF - Conservative, DSPMLITF-RP, NAV as at October 18, 2005: - DSPMLFRF ± IP., NAV as 
at November 24, 2005: - DSPMLLF ± IP. NAV as at Aug 3, 2006:- DSPMLLPF-RP & IP. NAV as at November 16, 2006: -DSPMLSMF - RP & IP. NAV as 
at Jan 22, 2007: - DSPMLTSF.  NAV as at Mar 21, 2007 in case of DSPMLFTP-S3E, NAV as at May 10, 2007 :- DSPMLSBF-RP & IP. NAV as at June 27, 
2007:- DSPMLMCF. NAV as at June 6, 2007:- DSPMLTEF - IP, NAV as at June 11, 2007:- DSPMLITF-IP. NAV as at April 4 2007:- DSPMLFTP-S3C. 
NAV as at July 11, 2007 :- DSPMLFTP-S3D -RP & IP. NAV as at September 5, 2007 :- DSPMLFTP-S1O -RP & IP. NAV as at September 19, 2007 :- 
DSPMLFTP-S3F -RP & IP. NAV as at September 26, 2007 :- DSPMLFTP-S -1P RP & IP. NAV as of September 18, 2007:- DSPMLWGF. 

 NAV as at Mar 28, 2007 in case of DSPMLFTP-S3E. NAV as at Jan 16, 2007 in case of DSPMLFRF - IP for WD as total redemption on Jan 17th, 2007.  
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$ Excluding change in unrealized depreciation on investments.For Schemes having Regular and Institutional plans, Total Net Income per Unit is indicated as the 
portfolio is unique for all the plans. 

$$ Dividend disclosed is as per ex-dividend date 

¤ Schemes/ Plans have not completed one year of operation 

¥ From April 1, 2007, an Institutional Plan was introduced in the DSPMLEF, DSPMLOF, DSPMLTEF, DSPMLITF. However since in the institutional plans of 
DSPMLEF, DSPMLOF there has been no subscription, there is no condensed financial information to be provided for these plans.  

(All the returns shown above assume reinvestment of dividend at NAV on the ex-dividend date and do not take into account the entry load. Hence, actual ªReturnsº would be 
lower than those shown above. Wherever the Scheme has Growth and Dividend Options, returns have been computed based on the NAV of the Growth Option.) 

D ± Dividend, DD ± Daily Dividend, WD ± Weekly Dividend,  MD ± Monthly Dividend, QD ± Quarterly Dividend, RP ± Regular Plan, IP ± Institutional Plan. 
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VII . Units &  The Offer  

A) Units on Offer  - General Information 

1) M inimum Subscr iption Amount 
The Fund seeks to collect a minimum subscription amount of Rs. One Crore in the New Fund Offer. In the 
event this amount is not raised during the New Fund Offer Period, the amount collected will be refunded to 
the applicants as mentioned below. 

There is an upper  limit (cur rently equivalent to US$ 600 mn) on the aggregate amount the schemes of 
the Fund can invest in overseas secur ities/units of overseas mutual funds. In the event the aforesaid 
limit allowed by SEBI for  overseas investments by all schemes of the Fund put together  is expected to 
be exceeded dur ing the NFO, the NFO may be closed for  fur ther  subscr iption.  

2) New Fund Offer  Pr ice 
The corpus of the Scheme will be divided into Units having an initial value of Rs. 10/- (plus applicable 
Entry Load) each. The Units can be purchased at this price during the New Fund Offer Period. 

3) New Fund Offer  Per iod 
The New Fund Offer Period for the Scheme will be from the commencement of banking hours on 
____________, to the close of banking hours on ____________. 

4) Extension of New Fund Offer  Per iod 
The Trustee reserves the right to extend the closing date, subject to the condition that the subscription list 
shall not be kept open for more than 30 (thirty) days.  

5) M inimum Amount for  Application 
For all first time purchases, the application must be for a minimum amount of Rs. 5000/± and multiples of 
Re. 1/- thereafter. For all subsequent purchases, the application must be for a minimum amount of Rs. 
1000/± and multiples of Re. 1/- thereafter. 

For purchase through SIP, the application must be for a minimum amount of Rs. 1000/- and in multiples of 
Re. 1/-. 

6) Expenses of New Fund Offer  
The New Fund Offer Expenses will be met out of the Entry Load collected during the New Fund Offer 
Period, and any excess thereafter will be borne by the AMC. 

7) Options available under  the Scheme 
Investors in the Scheme will have a choice of Growth Option (Option A) for capital appreciation and 
Dividend Option (Option B) for regular income. The choice of the option should be indicated by ticking the 
appropriate box in the Application Form. The NAV will be the same for the two Options till the time the 
first dividend is declared in Option B of the Scheme. Subsequently, there will be two separate NAVs, one 
for Option A and one for Option B. 

a) Growth Option (Option A) 
The Fund will not declare any dividends under this Option. The income earned by the Scheme will remain 
invested in the Scheme and will be reflected in the Net Asset Value. If Units under this Option are held for 
a period of at least one year from the date of acquisition, Unit Holders should get the benefit of long term 
capital gains tax. Please see Ch. IX ªTax benefits of Investing in the Mutual Fundº . 

b) Dividend Option (Option B) 
This Option is suited for investors seeking income through dividends declared by the Scheme. Only Unit 
Holders opting for the Dividend Option (Option B) will receive dividends. An investor on record for the 
purpose of dividend distributions is an investor who is a Unit Holder as of the Record Date. In order to be a 
Unit Holder, an investor has to be allocated Units representing receipt of clear funds by the Scheme. 

The Trustee intends to declare annual dividend comprising substantially of net income and net capital 
gains. The Trustee, in its sole discretion, may also declare interim dividends. It should be noted that actual 
distribution of Dividends and the frequency of distribution indicated above are provisional and will be 
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entirely at the discretion of the Trustee. To the extent the entire net income and realised gains are not 
distributed, the same will remain invested in the Scheme and be reflected in the NAV. 

This Option in turn offers two sub-options i.e. ªPayout Dividendº and ªReinvest Dividendº, as under: 
i) Payout Dividend 
As per the Regulations, the Fund shall despatch dividend proceeds to the Unit Holders within 30 days of 
declaration of the dividend.  Dividends will be payable to those Unit Holders whose names appear in the 
Register of Unit Holders on the Record Date. Dividends will be paid by cheque, net of taxes, as may be 
applicable. Unit Holders will also have the option of direct payment of dividend to the bank account. The 
cheques will be drawn in the name of the sole/first holder and will be posted to the registered address of the 
sole/first holder as indicated in the original application form. The Fund will despatch the dividend cheques 
within 30 days of declaration of dividend. To safeguard the interest of Unit Holders from loss or  theft 
of dividend cheques, investor  should provide the name of their  bank, branch and account number  in 
the Application Form. Dividend cheques will be sent to the Unit Holder  after  incorporating such 
information. 

ii)  Reinvest Dividend 
Under this sub-option, Unit Holders may chose to reinvest all of their dividends by way of additional Units 
of the Scheme, instead of receiving dividend payout. Such additional Units by way of reinvestment of 
dividends will be at the Applicable NAV on the next Business day after the Record Date. Any such 
investment will be made without the payment of an Entry Load, if any. Such choice may be made by 
indicating in the investor' s original application or by providing the Fund with written notice signed by all 
the registered holder(s) of the Units and sent to the Registrar at its Chennai office. Revocation of any such 
decision also must be made in writing and signed by all the registered holder(s) of the Units and also sent to 
the Registrar. 

The additional Units issued under this sub-option and held as long term capital asset will get the benefit of 
long-term capital gains tax if sold after being held for one year. For this purpose, one year will be computed 
from the date when such additional units are issued. 

Effect of Dividend: The NAV of the Unit Holders in Dividend Option (Option B) will stand reduced by 
the amount of dividend declared. The NAV of the Growth Option (Option A) will remain unaffected. On 
declaration of dividend, the NAV of the Dividend Option will further stand reduced by the applicable 
dividend distribution tax/surcharge/cess/other statutory levy, if any. Notwithstanding varying rates of 
statutory levies, the ex-dividend NAV will remain the same for all categories of investors in the Dividend 
Option, though the number of additional Units received by Unit Holders may vary depending on the 
category of each Unit Holder. 

8)  Applicable NAV 

Applicable NAV is the Net Asset Value per Unit at the close of the Business Day on which the application 
is accepted. An Application will be considered accepted on a Business Day, subject to it being complete in 
all respects and received and time stamped upto 3.00 p.m. at any of the official points of acceptance of 
transactions. 

Where an application is received and the time stamping is done after 3.00 p.m. the request will deemed to 
have been received on the next Business Day. 

All applications (for Purchase) must be accompanied by cheque/demand draft in case of a "Regular 
Application" or account to account transfer instructions in case applying through "Direct Deposit 
Application Facility". 
However , in respect of valid applications with outstation cheques/demand drafts not payable at par 
at the place where the application is received, closing NAV of the day on which the cheque/demand 
draft is credited shall be applicable. 

9) M inimum number  of investors and minimum holding by a single investor  
In terms of SEBI Circular dated December 12, 2003, the Scheme shall have a minimum of 20 investors and 
no single investor shall account for more than 25% of the corpus of the Scheme.  

In the event that the condition of a minimum of 20 investors is not fulfilled (i) at the end of three months or 
at the end of the succeeding calendar quarter, whichever is earlier, from the close of the New Fund Offer, 
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and (ii) in each subsequent calendar quarter thereafter, the provisions of Regulation 39 (2) (c) of SEBI 
(Mutual Funds) Regulations, 1996 will become applicable automatically without any reference from SEBI. 
Accordingly the Scheme shall be wound up by following the guidelines laid down by SEBI. 

Also, in terms of SEBI Circular dated June 14, 2005, in the event of breach of the 25% limit by a Unit 
Holder over a quarter, a rebalancing period of one month will be available and thereafter the said Unit 
Holder will be given 15 days notice to redeem his/her/its exposure over the 25% limit. Failure to redeem 
the exposure over the 25% limit within the aforesaid 15 days will result in compulsory redemption thereof 
by the Fund at the Applicable NAV. 
 
10) Permanent Account Number  (‘PAN’ ) and Know Your  Client (‘KYC’ ) Requirements 
PAN shall be the sole identification number for all investors (including joint applicants, guardians and 
NRIs) for transacting in the Scheme, irrespective of the amount of transaction. Accordingly, for investing 
in the Scheme, investors shall be required to submit a photocopy of the PAN card issued to them by the 
Income Tax Department, provided that the photocopy shall either be verified with the original at the ISCs 
or be verified/attested by AMFI registered distributors, bank managers or judicial authorities. 

Investors who do not have a PAN shall apply for PAN in the format prescribed by the Income Tax 
Department (Form 49A) and any application for investment in the Scheme by such investors shall be 
accompanied by the acknowledgement photocopy of the said Form 49A. Such investors shall, in addition, 
submit a declaration in Form 60/61 along with address proof, if the investment is for a value of Rs. 50,000 
or more. However, with effect from January 01, 2008, it will be mandatory for investors to provide a duly 
verified photocopy of the PAN Card issued to them by the Income Tax Department (unless the same has 
already been submitted to the Fund) and any application not accompanied by a copy of the PAN Card, will 
be liable to be rejected.  

Also, all investors (including guardians and power of attorney holders) need to complete the process of 
KYC by submitting a duly filled-up KYC application form along with photograph, photocopy of PAN card 
and proof of address for individuals or corporate documents for bodies corporate, in accordance with the 
Prevention of Money Laundering Act, 2002, Rules issued thereunder and related guidelines/circulars issued 
by SEBI. Investors shall note that completion of the KYC process is mandatory for any investment, 
whether by way of first time purchase or subsequent purchase, if the investment is for a value of Rs. 50,000 
or more.  

To facilitate the KYC process, the mutual fund industry has collectively entrusted the responsibility of 
collection of documents for KYC, as well as related record keeping, to an independent agency (presently 
CDSL Ventures Limited) that will act as a central record keeping agency (`Central Agency' ). Therefore, 
investors may submit their applications for KYC, along with the requisite documents, at any `Point of 
Service'  designated by the Central Agency. For addresses of the Points of Service, please log on to the 
website of the Fund, www.dspmlmutualfund.com. 

While making an application for KYC, investors shall submit all the requisite documents in original, along 
with a self-attested photocopy of each of them. The original documents will be returned across the counter, 
after verification. Investors may also submit notarized copies of these documents. Investors will receive an 
acknowledgement (`KYC Acknowledgement' ) which shall be submitted to the Fund along with their 
application form in the case of a first time purchase, or with their additional purchase request in the case of 
a subsequent purchase in the Scheme.  

Investors shall be required to complete the KYC process only once for transactions across a majority of 
mutual funds, which are registered with the Central Agency for KYC. Accordingly, investors who have 
already completed the KYC process through the Central Agency shall, when making first time or 
subsequent purchases in the Scheme(s), be required to submit to the Fund a copy of their KYC 
Acknowledgement. Submission of the KYC Acknowledgement when investing in the Scheme shall be 
deemed sufficient compliance of the PAN and KYC requirements, provided that submission of the original 
PAN card for verification, along with a self-attested photocopy thereof, shall have been done at the time of 
completing the KYC process. 

Investors are requested to note that all transactions, as mentioned above, shall be in compliance of the PAN 
and KYC requirements. Accordingly, transactions which are not in compliance of the PAN and KYC 
requirements, as mentioned above, are liable to be rejected. 
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Investors/Unit Holders may contact their distributors, if any, or the ISCs for any additional 
information/clarification. 
 
B) Purchase of Units 

1)  Who can invest? 
The following persons (subject to, wherever relevant, purchase of units of mutual funds being permitted 
under respective constitutions, and relevant statutory regulations) are eligible and may apply for 
subscription to the Units of the Scheme: 

·  Resident Adult Individuals either singly or jointly (not exceeding three) 

·  Minors through parent/legal guardian 

·   Companies, Bodies Corporate, Public Sector Undertakings, association of persons or bodies of 
individuals whether incorporated or not and societies registered under the Societies Registration Act, 
1860 (so long as the purchase of Units is permitted under the respective constitutions) 

·   Religious, Charitable and Private Trusts, under the provisions of 11(5) of Income Tax Act, 1961 read 
with Rule 17C of Income Tax Rules, 1962 (subject to receipt of necessary approvals as "Public 
Securities", where required) 

·   Trustees of private trusts authorised to invest in mutual fund scheme under the Trust Deed 

·   Partnership Firms 

·   Kartas of Hindu Undivided Family (HUF) 

·   Banks (including Co-operative Banks and Regional Rural Banks) and Financial Institutions 

·   NRIs/ Persons of Indian origin residing abroad on full repatriation basis (subject to RBI approval, if 
any) or on non-repatriation basis 

·   Foreign Institutional Investors (FIIs) registered with SEBI on full repatriation basis (subject to RBI 
approval, if any) 

·   Army, Air Force, Navy and other para-military funds 

·   Scientific and Industrial Research Organisations 

·   International Multilateral Agencies approved by the Government of India 

·   Non-Government Provident/Pension/Gratuity funds as and when permitted to invest 

·   Others who are permitted to invest in the Scheme as per their respective constitutions 

Note: 

1)  Subject to the Regulations, the Trustee may reject any application received in case the application is 
found invalid/incomplete, or for any other reason at the sole discretion of the Trustee. 

2)  In terms of the extant Regulations, no mutual fund scheme, including a fund of fund scheme, is 
permitted to subscribe to the Units under this Scheme.  

2) Purchase Pr ice 
The Purchase Price of the Units, will be calculated as described below, i.e., 

i) During New Fund Offer Period :± Rs. 10/- x (1 + Applicable Entry Load)  

(a) Where purchase amount is less than Rs. 5 crore :  

Where purchase is not made through SIP : Rs. 10/- x (1+0.0225) = Rs.10.2250 

Where purchase is made through SIP : Rs. 10/- x (1+0.01) = Rs.10.1000 

(b) Where purchase amount is Rs. 5 crore and above: 

Where purchase is not made through SIP : Rs. 10.0000 

Where purchase is made through SIP : Rs. 10/- x (1+0.01) = Rs.10.1000 
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 (ii) During Continuous Offer:± Applicable NAV (say, Rs. 12/-) x (1 + Applicable Entry Load) 

(a) Where purchase amount is less than Rs. 5 crore : 

Where purchase is not made through SIP : Rs. 12/- x (1+0.0225) = Rs.12.2700  

Where purchase is made through SIP : Rs. 12/- x (1+0.01) = Rs.12.1200 

(b) Where purchase amount is Rs. 5 crore and above : 

Where purchase is not made through SIP : Rs. 12.0000 

Where purchase is made through SIP : Rs. 12/- x (1+0.01) = Rs.12.1200  

For details on Load Structure, please see Ch. VI  A) ªLoad Structure of the Schemeº  and for details on 
Applicable NAV, please see Ch. VI I  A) 8 ªApplicable NAVº . 

Investors may note that the Trustee has a right to modify the existing Load Structure in any manner or 
introduce an Exit Load or a combination of Entry Load &/or Exit Load &/or any other Load subject to a 
maximum as prescribed under the Regulations with prospective effect. Should the Trustee on any date, 
change the Load structure in any manner , the investments made by the Unit Holders pr ior  to such 
date will be subject to the Load structure applicable pr ior  to such change. 

The Fund shall ensure that the Redemption Price is not lower than 93% of the NAV and the Purchase Price 
is not higher than 107% of the NAV, provided that the difference between the Redemption Price and 
Purchase Price of the Unit shall not exceed the permissible limit of 7% of the Purchase Price, as provided 
for under the Regulations. 

3) How to Purchase? 
Application forms or transaction slips for the purchase of Units of the Scheme will be available at the 
Collecting Bank (only during the New Fund Offer Period), the office of the AMC, the Collection Centres 
and the Investor Service Centres. New Unit Holders can purchase Units by completing an Application 
Form. Existing Unit Holders may use the form attached to the bottom of their Account Statement or fill out 
a deposit slip. 

Each application for purchase must be for a minimum amount of Rs. 5000/± for all first time purchases, and 
Rs. 1000/- for all subsequent purchases. The Trustee reserves the right to stipulate a different minimum 
amount per application for group investment plans (e.g. plans initiated by companies for their employees, 
etc.).   

Applications can be made by way of a "Regular Application", i.e. along with a cheque/DD or under the 
Direct Deposit Application Facility i.e. along with account to account transfer instruction. The Fund may 
introduce other newer methods of application which will be notified as and when introduced.  

Investors should complete the Application Form and deliver the same along with cheque/draft (i.e. in case 
of ªRegular Applicationº) or account to account transfer instructions (in case availing of `Direct Deposit 
Application Facility' ) at any of the official points of acceptance of transactions, viz., offices of the AMC. 

·  Collecting Bank (only during the New Fund Offer Period), or 

·  Investor Service Centres, or 

·  Collection Centres or 

·  By post to the Registrar, Computer Age Management Services Ltd., A & B, Lakshmi Bhavan, 609, 
Anna Salai, Chennai ± 600 006. 

The addresses of the Official points of acceptance of transactions are given on the back cover  of this 
Offer  Document. 

The Trustee shall have absolute discretion to reject any application for purchase of Units, if in its opinion, 
increasing the size of the Unit Capital is not in the general interest of the Unit Holders, or if for any other 
reason it does not believe it would be in the best interest of the Scheme or its Unit Holders to accept such 
an application. 
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Applications not specifying the Scheme/option and/or accompanied by cheque/demand drafts/account to 
account transfer instructions favouring scheme/option other than that specified in the application are liable 
to be rejected. 

Bank charges if any will be borne by the AMC, subject to such conditions as may be prescri=bed by the 
AMC from time to time.  

As per  the directives issued by SEBI, it is mandatory for  applicants to mention their  bank account 
no. in their  applications for  purchase of Units.  

a) Mode of Payment 
Cash will not be accepted as a mode of payment. Payment by stockinvests and out±station and/or post±
dated cheques (except in the case of SIP) will not be accepted. 

i. Resident Investors 
Investors may make payments for subscription to the Units of the Scheme by bank draft/local MICR 
cheque payable at par, in the city in which the application form is submitted drawn on a bank, which is a 
member of Bankers clearing house. 

All cheques and drafts should be crossed " Account Payee Only"  and made out in favour of     " DSP 
Merr ill Lynch Natural Resources and New Energy Fund - International" .  

ii. NRI Investors 
In terms of Schedule 5 of Notification no. FEMA 20/2000 dated May 3, 2000, RBI has granted general 
permission to NRIs to purchase, on a repatriation basis, units of domestic mutual funds. Further, general 
permission is also granted to NRIs to sell the units to the mutual funds for repurchase or for the payment of 
maturity proceeds, provided that the units have been purchased in accordance with the conditions set out in 
the aforesaid notification. 

For the purpose of this section, the term "mutual funds" is as referred to in Clause (23D) of Section 10 of 
Income±Tax Act 1961. 

However, NRI investors, if so they so desire, also have the option to make their investment on a non±
repatriable basis. 

·  Mode of Payment on Repatr iation basis 
In the case of NRIs and Persons of Indian Origin residing abroad, payment may be made by way of Indian 
Rupee drafts purchased abroad or by way of cheques drawn on Non±Resident (External) (NRE) Accounts, 
payable at par at Mumbai. Payments can also be made by means of Indian Rupee drafts payable at Mumbai 
and purchased out of funds held in NRE Accounts/FCNR Accounts. 

In case Indian Rupee drafts are purchased abroad or from FCNR/NRE accounts, an account debit certificate 
from the Bank issuing the draft, confirming the debit, shall also be enclosed. 

NRIs shall also be required to furnish such other documents as may be necessary and as desired by the 
Fund in connection with investments in the Scheme. 

·  Mode of Payment on Non±Repatr iation basis 
In case of NRIs/Persons of Indian Origin seeking to apply for Units on a non±repatriation basis, payments 
may be made by cheques/demand drafts drawn out of Non±Resident Ordinary (NRO) Accounts/Non±
Resident Special Rupee (NRSR) Accounts and Non Resident Non±Repatriable (NRNR) Accounts, payable 
at the city where the Application Form is accepted. 

Payments, whether on a Repatriation or a Non Repatriation basis, shall be made by cheques/demand drafts 
crossed " Account Payee Only"  and made out in favour of " DSP Merr ill Lynch Natural Resources and 
New Energy Fund - International" . 

iii. FI I  Investors 
In terms of Schedule 5 of Notification no. FEMA 20/2000 dated May 3, 2000, RBI has granted general 
permission to registered FIIs to purchase, on a repatriation basis, units of domestic mutual funds, subject to 
the conditions set out in the aforesaid notification. Further, general permission is also granted to FIIs to sell 
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the units to the mutual funds for repurchase or for the payment of maturity proceeds, provided that the units 
have been purchased in accordance with the conditions set out in the aforesaid notification. 

For the purpose of this section, the term "mutual funds" is as referred to in Clause (23D) of Section 10 of 
the Income Tax Act 1961. 

·  Mode of Payment on Repatr iation basis 
FIIs may pay their subscription amounts either by way of inward remittance through normal banking 
channels or out of funds held in Foreign Currency Accounts or Non±resident Rupee Accounts maintained 
by such FIIs with a designated branch of an authorized dealer with the approval of the RBI, subject to the 
terms and conditions set out in the aforesaid notification. 

In case Indian Rupee drafts are purchased abroad or from Foreign Currency Accounts or Non±resident 
Rupee Accounts, an account debit certificate from the Bank issuing the draft, confirming the debit, shall 
also be enclosed. 

Payments shall be made by cheques/demand drafts crossed " Account Payee Only"  and made out in favour 
of " DSP Merr ill Lynch Natural Resources and New Energy Fund - International" . 

iv. Application under  Power  of Attorney/Body corporate/Registered society/Trust/ Par tnership 
In case of an application under Power of Attorney or by a limited company, body corporate, registered 
society, trust, partnership etc., the relevant Power of Attorney or the relevant resolution or authority to 
make the application, as the case may be, or a duly certified copy thereof, along with the memorandum and 
articles of association/bye±laws must be lodged along with the Application Form at an Investor Service 
Centre or at the Collection Centre. Further, the AMC may require that a certified copy of the Trust Deed or 
Partnership Deed be lodged at the Investor Service Centre or at the Collection Centre. 

v. Mode of Holding 
Applicants have to specify ©mode of holding© in the application form. If an application is made by one Unit 
Holder only, then the mode of holding will be specified as ©Single©. 

If an application is made by more than one Unit Holder, the mode of holding will have to be specified as 
either ©Joint© or ©Anyone or Survivor©. An application can be made upto a maximum of three applicants. If 
the mode of holding is specified as ©Joint©, redemptions will have to be signed by all joint holders. However, 
in cases of holding specified as ©Anyone or Survivor©, any one of the Unit Holders will have the power to 
make redemption requests, without it being necessary for all the Unit Holders to sign. However, in all 
cases, the proceeds of the redemption will still be paid to the first±named holder. Further, the first±named 
holder (as determined by reference to the original Application Form) shall receive the Account Statements, 
all notices and correspondence with respect to the Account, or dividends or other distributions. In addition, 
such holder shall have the voting rights, as permitted, associated with such Units, as per the applicable 
guidelines. 

Investors are requested to carefully study the provisions per taining to TRANSMISSION as well as 
NOMINATION given below under  Ch. VI I  C) ªFacilities offered to Investors under  the Schemeº , 
before ticking the relevant box per taining to the mode of holding in the application form. 

Note: The Trustee, at their discretion at a later date, may choose to alter or add other modes of payment. 

b)  Allotment/Account Statement/Refunds 
Allotment 
Full allotment will be made to all valid applications received during the New Fund Offer Period, within 30 
days of the closure of the New Fund Offer Period. However, in the event the limits allowed by SEBI to the 
Fund for overseas investments are expected to be exceeded during the NFO, the NFO may be closed for 
further subscription. Allotment to NRIs/FIIs will be subject to RBI approval, if required. 

Account Statement 
An account statement stating the number of Units purchased will be sent by ordinary post and/or electronic 
mail to each Unit Holder not later than 30 days from the close of the New Fund Offer Period. The Account 
Statement shall be non±transferable. Despatch of account statements to NRIs/FIIs will be subject to RBI 
approval, if required.  
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During the Continuous Offer Period, a fresh account statement will be sent to the Unit Holders under 
SIP/STP/SWP, once every quarter ending March, June, September and December within 10 working days 
of the end of the respective quarter. However, the first account statement under SIP/STP/SWP shall be 
issued within 10 working days of the initial investment. Further, soft copy of the account statement shall be 
mailed to the investors under SIP/STP/SWP to their e-mail address on a monthly basis, if so mandated. 

In case of specific request received from investors, an account statement will be sent to the investors within 
5 working days from the receipt of such request without any charges. 

Refunds 
In accordance with the Regulations, if the Scheme fails to collect the minimum subscription amount of Rs. 
1 Crore, the Fund shall be liable to refund the money to the applicants.  

In addition to the above, refund of subscription money to applicants whose applications are invalid for any 
reason whatsoever, will commence immediately after the allotment process is completed. Refunds will be 
completed within six weeks of the closure of the New Fund Offer Period. If the Fund refunds the amount 
after six weeks, interest at 15% per annum will be paid by the AMC. Refund orders will be marked "A/c. 
Payee only" and drawn in the name of the applicant in the case of a sole applicant, and in the name of the 
first applicant in all other cases. All refund cheques will be mailed by Registered Post or as per the 
applicable Rules. As per  the directives issued by SEBI, it is mandatory for  applicants to mention their  
bank account numbers in their  applications for  purchase of Units. 

C)  Facilities Offered to Investors under  the Scheme 

1) Systematic Investment Plan Facility (SIP) 
Investors can benefit by investing specific Rupee amounts periodically for a continuous period through SIP. 
SIP allows investors to invest a fixed amount of Rupees on specific dates every month or quarter by 
purchasing Units of the Scheme at the Purchase Price prevailing at such time. 
 
Investors can enroll themselves for SIP (minimum 12 installments) by ticking the appropriate box in the 
application form and filling up the SIP form and the Auto Debit Form, specifying the `SIP Date'  and 
period. To avail of this facility, they shall submit the aforesaid forms, along with the `First SIP Cheque' , at 
the official points of acceptance of transactions, at least 5 days prior to the date of the said first cheque. For 
the remaining installments, they shall use the `Direct Deposit Facility' , as mentioned under ªB. 10. Direct 
Deposit Application Facility for Purchase and Redemption of Unitsº on Page 66, and each installment shall 
be of at least   Rs. 1000/± and for a minimum period of twelve months. For this purpose, the `SIP Date'  
shall be as follows:  
1. where a monthly SIP is opted for, the SIP Date shall be the 1st, 7th, 14th or 21st, as the case may be, of 
the month concerned and 
2. where a quarterly SIP is opted for, the SIP Date shall be the 1st, 7th, 14th or 21st, as the case may be, 
of the last month of the rolling quarter concerned.  
 
The First SIP Cheque may be of a date earlier than the SIP Date and the AMC may, at its discretion, based 
on processing capability, process the first transaction under SIP on a date before the SIP Date. 
 
Units will be allotted at the Applicable NAV as on the SIP Date opted for by the investor. Where such SIP 
Date is not a Business Day, Units will be allotted at the Applicable NAV of the immediately succeeding 
Business Day.  
 
On receipt of the First SIP Cheque together with the forms, the Registrar will send a letter to the Unit 
Holder confirming that his/her/its name has been included in SIP. Within 3 Business Days of allotment, a 
fresh account statement will be sent to the Unit Holder, indicating the new balance to his/her credit in the 
Account. According to SEBI circular no. IMD/CIR/12/80083/2006 dated November 20, 2006, a fresh 
account statement will be sent to the Unit Holder once every quarter ending March, June, September and 
December within 10 working days of the end of the respective quarter. However, the first account 
statement under SIP shall be issued within 10 working days of the initial investment. Further, soft copy of 
the account statement shall be mailed to the investors under SIP to their e-mail address on a monthly basis, 
if so mandated. 
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An investor will have the right to discontinue the SIP any time he/she/it so desires, subject to giving 15 
days prior notice to the Registrar. 
 
Illustrated below is the mechanism of an SIP, using hypothetical figures : 
 
ªSuppose an investor desires to invest Rs. 1000/- in the Scheme on a monthly basis starting April, he/she/it 
could opt or a monthly SIP. In this instance, he/she/it will have to invest a minimum total amount of Rs. 
12,000/- through twelve installments of Rs. 1000/- each, dated, say, as of the 1st of every month, from 
April till March. 
 

Month Amount invested 
(Rs.) 

Applicable NAV on the date 
of installment (Rs.) 

No. of Units 
Purchased 

I 1000 12.000 83.333 
II 1000 15.000 66.667 
III 1000 11.000 90.909 
IV 1000 13.000 76.923 
V 1000 14.000 71.429 
VI 1000 15.000 66.667 
VII 1000 13.000 76.923 
VII 1000 14.000 71.429 
IX 1000 16.000 62.500 
X 1000 15.000 66.667 
XI 1000 11.000 90.909 
XII 1000 12.000 83.333 

TOTAL 12000  907.688 
 
Average cost per Unit = Rs.13.2200 (Rs.12,000/907.688 Units). 

 
2) Systematic Plan of Investment for  Corporate Employees (SPICE) 
This Facility is similar to the Systematic Investment Plan Facility. The only difference is rather than the 
individual giving post-dated cheques, the company for which the employee works will deduct the instructed 
amount from the salary of the employee and will give one consolidated cheque (per scheme) to the 
Registrar along with employee name, scheme name, amount-wise details and such other details as required 
by the Registrar. The Registrar will then send an updated account statement to the employees individually. 
The Trustee reserves the right to stipulate a different minimum amount per application, in the case of 
investors opting for this facility. 

Thus employees can plan their savings by demarcating their take-home salary into two components, one for 
meeting expenses, and the other for savings. Thus, for savings invested in the Scheme, an employee can 
avail of the rate of return and tax benefits, if any, offered by the Scheme. 

If the employee needs to use the amount so invested in the Scheme, he can redeem the Units as per the 
procedure described under Ch. VI I  D) " Redemption of Units" . 

Procedure 
All companies willing to participate can approach the Fund. Employees in any company willing to 
participate in SPICE will have to fill out a special request form informing the Fund and their employer of 
their wish to participate in such a Facility. This request form will also absolve the employer company from 
all liabilities and responsibilities of the employee©s decision to invest in the Scheme.  

At the time of salary payout, the company will deduct the instructed amount from the salary of each 
employee and send to the Registrar, a statement consisting of name of the employee and the amount in the 
prescribed format along with a consolidated cheque, as per the procedure detailed in Ch. VI I  B) 
" Purchase of Units". The Units will be allotted at the Purchase Price for credit to the individual accounts. 
Within 3 days of the acceptance of the Purchase Request, the Registrar will send account statements to 
employees directly, reflecting their updated balance.  
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The illustration indicated under "Systematic Investment Plan" above, will also be applicable to SPICE. 
However, instead of individual investors making the systematic investments by themselves, in SPICE, the 
employer will give a consolidated cheque towards the investments of all the employees. The Applicable 
NAV will be the date of presentation of the consolidated cheque. 

The AMC/Trustee reserves the r ight to terminate the SIP/SPICE without any notice, if the limits 
prescr ibed by SEBI for  overseas investments are exceeded/expected to be exceeded. The present limit 
allowed by SEBI  for  overseas investments is US$ 600 mn for  all the schemes of the Fund put 
together . 
 

3) Systematic Withdrawal Plan Facility (SWP) 
A Unit Holder who has a minimum balance of Rs. 25,000/- in the Scheme (in a particular folio) may, 
through SWP, receive regular payments by way of withdrawals from the Scheme (in the said folio) on a 
weekly, monthly or quarterly basis and the request should be for at least 6 such withdrawals. A Unit holder 
may avail of SWP by ticking the appropriate box in the application form and filling up the SWP form, 
specifying therein the `SWP Date'  and period. The SWP enrolment will be registered within three days of 
receipt at the office of the Registrar in Chennai. Where the mode of holding is "any one or survivor", any of 
the joint holders may issue an SWP instruction, as above, and such instruction shall be binding on all the 
joint owners. Unit Holders should note that they can opt for an SWP only if they have returned Unit 
certificates, if any, issued to them.  

A Unit Holder who opts for an SWP has the choice of withdrawing (i) a fixed amount or (ii) an amount 
equal to the periodic appreciation on his/her/its investment in the Scheme, as detailed below: 

i) Fixed Amount 

Under this alternative, a Unit Holder may withdraw a fixed amount of at least Rs. 2000/- per transaction 
and the `SWP Date'  for the withdrawal will be as under. However, the first withdrawal may be of a date 
earlier than the SWP Date and the AMC may at its discretion based on processing capability, process the 
first transaction under SWP on a date before the SWP Date. 

a. where a weekly SWP is opted for, the SWP Date shall be the 1st, 7th, 14th and 21st, for the period 
concerned 

b. where a monthly SWP is opted for, the SWP Date shall be the 1st, 7th, 14th or 21st, as the case may be, 
of the month concerned and 

c. where a quarterly SWP is opted for, the SWP Date shall be the 1st, 7th, 14th or 21st, as the case may 
be, of the last month of the rolling quarter concerned.  

ii) Appreciation  

Under this alternative, a Unit Holder may withdraw on a weekly, monthly or quarterly basis, an amount 
equal to the weekly, monthly or quarterly appreciation, as the case may be, on his/her/its investment in the 
Scheme, provided the appreciation is at least Rs. 2000/-. Therefore, the number of Units redeemed will be 
in proportion to the appreciation in investment over the week, month or quarter concerned, as the case may 
be. Where, in any week, month or quarter, there is no appreciation in investment, or the appreciation is less 
than Rs. 2000/-, the withdrawal, as mentioned above, will not be carried out.  

The `SWP Date'  under this alternative will be as under. However, the first withdrawal may be of a date 
earlier than the SWP Date and the AMC may at its discretion based on processing capability, process the 
first transaction under SWP on a date before the SWP Date. 

a. where a weekly SWP is opted for, the SWP Date shall be the 1st, 7th, 14th and 21st, for the period 
concerned 

b. where a monthly SWP is opted for, the SWP Date shall be the 1st, 7th, 14th or 21st, as the case may be, 
of  the month concerned and 

c. where a quarterly SWP is opted for, the SWP Date shall be the 1st, 7th, 14th or 21st, as the case may 
be, of the last month of the rolling quarter concerned.  
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In case the SWP Date happens to be a non-Business Day, the transaction will be processed on the 
immediately succeeding Business Day. A Unit Holder will have the right to discontinue/modify the SWP 
any time he/she/it so desires, subject to giving 15 days prior notice to the Registrar. On the other hand, the 
Fund may terminate the SWP, if all the Units concerned are liquidated or withdrawn from the account or 
pledged or upon the Fund's receipt of notification of death or incapacity of the Unit Holder. In addition to 
the above, the Fund may, at its discretion and without any notice, redeem the balance Units in the Scheme 
(in a particular folio) if the value of the balance Units in the Scheme (in a particular folio) falls below Rs. 
5000/- and at least 6 months have elapsed since his/her/its first investment in the Scheme. The Investment 
Manager may change the rules relating to this facility from time to time.  

Illustrated below is the mechanism of an SWP, using hypothetical figures. For easy understanding of the 
investor, the illustrations have been worked out assuming nil entry and exit loads. 

(i) Fixed Amount 

Suppose a Unit Holder desires to withdraw a fixed amount of Rs.2000/- from the Scheme on the 1st of each 
month, for a period of 6 months starting Sep, he/she/it could opt for a monthly SWP as follows:  

Opening 
Balance 
of Units 

Redemption Pr ice 
on  

the Date of 
Redemption (Rs.) 

Amount 
Redeemed 

(Rs.) 

No. of Units  
Redeemed 

Closing Balance  
of Units 

Date 

(a) (b) (c)  (d) = (c/b) (e) = (a-d) 
1st 
Sep 

5000.000 22.0000 2,000.00 90.909 4909.091 

1st Oct 4909.091 22.3000 2,000.00 89.686 4819.405 
1st 
Nov 

4819.405 22.9500 2,000.00 87.146 4732.259 

1st 
Dec 

4732.259 23.2500 2,000.00 86.022 4646.237 

1st Jan 4646.237 23.5800 2,000.00 84.818 4561.420 
1st 
Feb 4561.420 24.0500 2,000.00 83.160 4478.260 

 
(ii) Appreciation 

Suppose a Unit Holder who has invested 5000 Units in the Scheme, the value of which at an NAV of Rs. 
22.0000 is Rs. 110,000.00 on 1st August, desires to withdraw the monthly appreciation on such investment 
for a period of 6 months starting 1st September, he/she/it could opt for a monthly SWP, as under: 
 

Date 

Opening 
Balance 
of Units 

NAV 
on the 
Date of 
Redem
ption 
(Rs.) 

Value on 
the Date 

of 
Redempti
on (Rs.) 

Amount 
Redeeme
d (Rs.) 

No. of 
Units 

Redeeme
d 

Closing 
Balance of 

Units 

Value after  
the 

Redemption 
(Rs.) 

 
(a) (b) (c) = 

(a*b) 
(d) = (c-      

Rs. 
110,000) 

(e) = (d/b) (f) = (a-e) (g) = (f)* (b) 

1st Sep 5,000.000 22.3000 
111,500.0

0 
1,500.00   67.265 4,932.735 110,000.00 

1st Oct 4,932.735 22.9500 
113,206.2

8 3,206.28 139.707 4,793.028 110,000.00 

1st Nov 4,793.028 23.2500 
111,437.9

1 
1,437.91   61.846 4,731.183 110,000.00 

1st Dec 4,731.183 23.5800 
111,561.2

9 
1,561.29   66.212 4,664.970 110,000.00 

1st Jan 4,664.970 24.0500 112,192.5 2,192.54   91.166 4,573.805 110,000.00 
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4 

1st Feb 4,573.805 24.5200 
112,149.6

9 
2,149.69   87.671 4,486.134 110,000.00 

 

4) Switching 
A switch has the effect of redemption from one scheme/plan/option and purchase in the other 
scheme/plan/option to which the switching has been done. During the New Fund Offer Period, Unit 
Holders in the various schemes of the Fund have the option of switching into the Scheme and the 
application for switch can be submitted only at the offices of the AMC or the Registrar. During the 
Continuous Offer, Unit Holders can switch their Units in the Scheme into any other scheme of the Fund 
(i.e. switch out) and investors can switch their Units in any other scheme of the Fund into the Scheme.  

To effect a switch, a Unit Holder must provide clear instructions. Such instructions may be provided in 
writing or by completing the transaction slip/form attached to the account statement or telephonically by 
providing PIN number. Requests for switching can be sent to the Fund through the official points of 
acceptance of transactions. All switching requests received and time stamped upto 3:00 p.m. on any 
Business Day will be considered accepted on that Business Day, subject to the request being complete in all 
respects and provided the Business Day is a Business Day for both the Scheme and the scheme into which 
the investor is switching in. When a switching request is received after the cut off time specified above, the 
request will be deemed to have been received on the next day which is a Business Day for both the 
schemes. An account statement reflecting the new holding will be despatched to the Unit Holder within 3 
Business Days of the completion of the switch transaction. 

i) Inter - Scheme Switching 
Unit Holders will have the option of switching all or part of their investment in the Scheme to any other 
scheme(s) established by the Fund, which is/are available for investment at that time. Currently, the Fund 
has twenty open ended schemes viz: DSPMLBF, DSPMLEF, DSPMLLF, DSPMLBalF, DSPMLGF, 
DSPMLTF, DSPMLOF, DSPMLSTF, DSPMLTEF, DSPMLSPF - Moderate (Previously called as DSP 
Merrill Lynch Savings Plus Fund), DSPMLFRF, DSPMLITF, DSPMLSPF ± Aggressive, DSPMLSPF ± 
Conservative, DSPMLLPF, DSPMLSMF, DSPMLTSF, DSPMLSBF, DSPMLWGF and DSPMLCPF. The 
switch will be effected by way of a redemption of Units from the Scheme and re-investment of the 
redemption proceeds in the other scheme(s) selected by the Unit Holder at the prevailing terms of the 
Scheme to which the switch is taking place. 

The price at which the Units will be switched out of the Scheme will be based on the Redemption Price on 
the Business Day of acceptance of switching request and the net proceeds will be invested in the other 
scheme(s) at the prevailing Purchase Price for Units in that/those scheme(s). Please see Ch. VI I  D) 1) 
" Redemption Pr ice" . However , the applicable Entry Load, if any, in the scheme into which the 
investor  is switching in, will be reduced by any Entry and/or  Exit Load already paid by the investor 
in the scheme he/she/it is switching out from. Fur ther , no Exit Load will be applicable on the switch-
out of Units to DSPMLWGF and any open ended equity or iented scheme/plan of the Fund (other  
than DSPMLBalF), which is available for  investment at such time, provided that this waiver  shall not 
be applicable to switch out of investments made through SIP. 

ii) Intra-Scheme Switching 

Unit Holders have the option of switching all or part of their investments from one Option of the Scheme to 
the other Option. The switch will be effected by way of a redemption of Units of the relevant Option and 
investment of the redemption proceeds in the other Option. The price at which the Units will be switched 
out will be the Applicable NAV on the Business Day of acceptance of switching request and the net 
proceeds will be invested in the other Option at the Applicable NAV of that Option. 

5) Pledge of Units for  Loans 
Units can be pledged by Unit Holders as security for raising loans, subject to any rules/restrictions that the 
Trustee may prescribe from time to time. The Registrar will take note of such pledge/charge in his records. 
A standard form for this purpose is available on request at any of the Investor Service Centres, Collection 
Centres or the office of the Registrar. 
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6) L isting and Transfer  of Units 
The Scheme being open ended, its Units are not proposed to be listed on any stock exchange and no 
transfer facility is provided. However, the Fund may, at its sole discretion, list the Units on one or more 
Stock Exchanges at a later date, and thereupon, the Fund will make suitable public announcement to that 
effect. 

The Fund will offer and redeem Units on a continuous basis during the Continuous Offer Period. 
I f a person becomes a holder  of Units consequent to an operation of law, or  upon enforcement of a 
pledge, the Fund will, subject to production of satisfactory evidence, effect the transfer , if the 
transferee is otherwise eligible to hold the Units. Similar ly, in cases of transfers taking place 
consequent to death, insolvency etc., the transferee's name will be recorded by the Fund subject to 
production of satisfactory evidence. 

7) Transmission 
In case Units are held in a single name by the Unit Holder, Units shall be transmitted in favour of the 
nominee, where the Unit Holder has appointed a nominee, upon production of a death certificate or any 
other document to the satisfaction of the Fund, AMC/Trustee or Registrar. If the Unit Holder has not 
appointed a nominee, the Units will be transmitted in favour of the Unit Holder's executor/administrator of 
estate/legal heir(s) as the case may be, on production of a death certificate or any other document to the 
satisfaction of the Fund, AMC/Trustee or Registrar. In case the Units are held by more than one registered 
Unit Holder, upon death of the first Unit Holder, Units will be transmitted in favour of the second named 
holder, on production of a death certificate or any other document to the satisfaction of the Fund, 
AMC/Trustee or Registrar. The rights in the Units will vest in the nominee upon the death of all joint Unit 
Holders, upon the nominee producing a death certificate or any other document to the satisfaction of the 
Fund, AMC/Trustee or Registrar. 

8) Nomination Facility 
In terms of SEBI Notification dated 11th June, 2002, nomination can be made only by individuals on their 
behalf singly or jointly. If the Units are held jointly, all joint Unit Holders will sign the nomination form. 
Other than an individual, no person (including but not limited to a Company, Body Corporate, PSU, AOP, 
BOI, Society, Trust, Partnership Firm, Karta of HUF, Bank, FII and holder of POA) can nominate. 

A Unit Holder can, at the time an application is made or by subsequently writing to an Investor Service 
Centre, request for a Nomination Form in order to nominate any one person to receive the Units upon 
his/her death, subject to the completion of necessary formalities, eg. Proof of death of the Unit Holder, 
signature of the nominee, furnishing proof of guardianship in case the nominee is a minor, execution of 
Indemnity Bond or such other document as may be required from the nominee in favour of and to the 
satisfaction of the Fund, the AMC and/or the Trustee. 

If the nominee is a minor, the name and address of the guardian nominee shall be provided. An NRI can be 
a nominee subject to the Exchange Control Regulations from time to time. Other than an individual, no 
person (including but not limited to a Company, Body Corporate, PSU, AOP, BOI, Society, Trust (other 
than a religious or charitable trust), Partnership Firm, Karta of HUF, Bank, FII and holder of POA) can be a 
nominee. 

Nomination in respect of Units stands rescinded upon the redemption of such Units. Cancellation of 
nomination can be made only by those individuals who hold Units on their own behalf singly or jointly and 
who made the original nomination. On cancellation of the nomination, the nomination will stand rescinded 
and the AMC/Fund will not be under any obligation to transfer the Units in favour of the nominee. 

Transfer of Units/payment to the nominee of the sums will be valid and effectual against any demand made 
upon the Trust/AMC and will discharge the Trust/AMC of all liability towards the estate of the deceased 
Unit Holder and his/her successors and legal heirs, executors and administrators. 

If the Fund or the AMC or the Trustee incurs or suffers, or any claim, demand, liability, proceeding or 
action is filed or made or initiated against any of them in respect of or in connection with the nomination, 
they will be entitled to be indemnified absolutely from the investor's estate, for any loss, expense, cost and 
charge that any of them may suffer or incur. 

9) Direct Deposit Application Facility for  Purchase and Redemption of Units 
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In addition to a "Regular Application", investors can avail of the Direct Deposit Application Facility for the 
purchase and redemption of Units. This facility is available only to those investors who comply with the 
requirements at the time of application. The direct deposit will be made through an account to account 
transfer. The ability to make account to account transfers without the need for cheques or demand drafts 
reduces the time taken in obtaining use of funds, thereby reducing the opportunity cost attributable to lost 
interest on funds in transit. The Direct Deposit Application Facility is, therefore, an enhanced investor 
service feature that the Fund offers to investors who wish to avail of it. Investors are advised to contact any 
of the Investor Service Centres or the AMC to know latest list of banks through which investors can avail 
of the Direct Deposit Application Facility. 

The direct deposit process will work as follows ± The Fund will, at its discretion, open purchase and 
redemption accounts with various bank(s) (Designated Accounts) from time to time. An investor who is 
interested in availing of the Direct Deposit Application Facility will have to open an account in the same 
branch of the said bank unless the said bank has the necessary online facility. If the investor has a pre±
existing account at that bank branch, the pre±existing account may suffice, pending approval of the bank 
concerned. The investor will then be able to instruct the bank to make direct deposits into the Fund©s 
account when purchasing Units of the Scheme. The Fund will in turn be able to make direct deposits into 
the investor©s account with the bank when paying redemption proceeds. Please note that a Direct Deposit 
Subscr iption/Redemption application cannot be processed without the investor 's bank details. 

Investors are required to fill the same application form irrespective of whether they are making a regular 
application or a direct deposit application. Please see Ch. VI I  B) 3) ªHow to Purchase?º  and Ch. VI I  D) 
ªRedemption of Unitsº . 

10)  Personal Identification Number  
For the convenience of investors, the Fund provides a facility for transacting over telephone and may also 
start the facility of Internet transactions. To use these facilities, a Unit Holder needs to have a Personal 
Identification Number (PIN). Investors can apply for a PIN by filling up and signing the relevant portion in 
the application form. 

PIN facility is available to only those Unit Holders who indicate their desire to avail of this facility, and 
who also indicate their Bank Account No., name of the Bank and Branch in the application for purchasing 
Units. 

PIN will be issued under the following terms and conditions: 

·  PIN facility is available to only those Unit Holders of the Fund who indicate their desire to avail of this 
facility. Computer Age Management Services Pvt. Ltd. (The Registrar) will advise such Unit Holders 
of the PIN, in a sealed envelope. 

·  Only one PIN will be issued against a folio even if there are joint holders. 
·  Unit Holders may use the PIN to avail of the various services offered through the call centre and on the 

website www.dspmlmutualfund.com, as and when the facility is started. 
·  The Registrar will, on receipt of the duly signed PIN Application Form from the investors, mail the 

PIN, using secure, tamper proof stationery and entirely at the risk of the said Unit Holder(s) to the 
registered address of the Sole / First holder. 

·  While receiving the PIN, the Unit Holder(s) should ensure that it is received in a sealed envelope. In 
case the Unit Holder(s) has/have any doubt that the seal has been tampered with, he/they should 
immediately inform the registrar. 

·  Unit Holders may use the PIN for various services, including transactions as may be permitted by 
dialing the Toll Free Call Centre No. 1-800-345-4499 from MTNL / BSNL lines  044 30482855 from 
other lines. 

·  The Unit Holder will be asked for PIN verification before the request is accepted. In the interest of the 
Unit Holder, the Fund reserves the right to ask for a fax confirmation of the request and any additional 
information about the account of the Unit Holder. 

·  Unit Holder(s) shall not disclose their PIN to any person; nor should the PIN be written down where 
any other person may discover it. 

·  The Fund or the Registrar shall not take any liability or responsibility arising out of the unauthorised 
usage of the PIN or unauthorised transactions conducted by using the PIN facility. All transactions 
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with the use of the PIN will be the sole responsibility of the Unit Holder(s). The Unit Holder(s) shall 
indemnify the Registrar, the Fund, The AMC and/or the Trustee for all liabilities, losses, damages and 
expenses which they may sustain or incur directly or indirectly as a result of: 
·  Providing the facility of carrying out transactions, as available, over the telephone or internet, 
·  Fraud or dishonesty relating to any transaction using PIN, 
·  Non compliance of terms and conditions relating to transactions over telephone or internet using the 

PIN, 
·  Any transactions that are carried out on the basis of instructions over the telephone/internet, given 

by unauthorised persons by gaining access to PIN, 
·  Any loss or damage incurred or suffered by the Unit Holder' s due to any error, defect, failure or 

interruption in the provision of this facility arising from or caused by any reason whatsoever. 
·  It shall be the sole responsibility of the Unit Holder(s) to ensure adequate protection and 

confidentiality of the PIN, and any disclosure thereof to any other person shall be entirely at the risk of 
the Unit Holder' s. Unit Holder(s) should report the loss of the PIN immediately upon discovery of 
such an event. 

·  Unit Holder(s) shall take responsibility for all the transactions conducted using the PIN and will abide 
by the record of transactions generated by the Fund or the Registrar. 

·  The Fund may, at its absolute discretion, issue a new PIN to Unit Holder(s) on these terms and 
conditions or such terms and conditions as the Fund may deem fit. The Fund may also discontinue this 
facility at any time in future or make changes in terms and conditions for telephone/internet 
transactions without assigning any reasons thereof and the Unit Holder agrees to be bound by the 
same. 

Unit Holders shall give fifteen days'  notice to the Registrar  in wr iting, if they wish to terminate this 
facility. 

11)  Systematic Transfer  Plan Facility (STP) 
During the Continuous Offer, a Unit Holder who has a minimum balance of Rs. 25,000/- in the Scheme (in 
a particular folio) may transfer, through STP, part of his/her/its investment in the Scheme (in the said folio) 
into any other scheme of the Fund on a weekly, monthly or quarterly basis, and the request should be for at 
least 6 such transfers. The transfer will be effected by way of a switch, i.e. redemption of Units from the 
Scheme and investment of the proceeds thereof, in the other scheme, at the then prevailing terms of both 
schemes. Therefore, all provisions pertaining to Inter-scheme switching will apply to an STP (Please refer  
to ªSwitchingº  for  detailed provisions on switching). All transactions by way of STP shall, however, be 
subject to the terms (other than minimum application amount) of the target scheme.  

A Unit Holder may avail of STP by ticking the appropriate box in the application form and filling up the 
STP form, specifying therein the `STP Date'  and period and the STP enrolment will be registered within 
three days of receipt at the office of the Registrar in Chennai. Where the mode of holding is "any one or 
survivor", any of the joint holders may issue a systematic transfer instruction, as above, and such 
instruction shall be binding on all the joint owners. Unit Holders should note that they can opt for an STP 
only if they have returned Unit certificates, if any, issued to them. 

A Unit Holder who opts for an STP has the choice of switching (i) a fixed amount or (ii) an amount equal 
to the periodic appreciation on his/her/its investment in the Scheme from which the transfer is sought, as 
detailed below:   

i) Fixed Amount 
 
Under this alternative, a Unit Holder may switch a fixed amount of at least Rs. 2000/- per transaction and 
the `STP Date'  for the switch will be as under. However, the first transfer may be of a date earlier than the 
STP Date and the AMC may at its discretion based on processing capability, process the first transaction 
under STP on a date before the STP Date. 

 
a.    where a weekly STP is opted for, the STP Date shall be the 1st, 7th, 14th and 21st, for the period 

concerned  
b.    where a monthly STP is opted for, the STP Date shall be the 1st, 7th, 14th or 21st, as the case  may be, of 

the month concerned and 
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c. where a quarterly STP is opted for, the STP Date shall be the 1st, 7th, 14th or 21st, as the case may be, of 
the last month of the rolling quarter concerned.  

 
ii) Appreciation  
 
Under this alternative, a Unit Holder may switch on a weekly, monthly or quarterly basis, an amount equal 
to the weekly, monthly or quarterly appreciation, as the case may be, on his/her/its investment in the 
Scheme from which transfer is sought, provided the appreciation is at least Rs. 2000/-. Therefore, the 
number of Units transferred will be in proportion to the appreciation in investment over the week, month or 
quarter concerned, as the case may be. Where, in any week, month or quarter, there is no appreciation in 
investment, or the appreciation is less than Rs. 2000/-, the switch, as mentioned above, will not be carried 
out.  
 
The `STP Date'  under this alternative will be as under. However, the first transfer may be of a date earlier 
than the STP Date and the AMC may at its discretion based on processing capability, process the first 
transaction under STP on a date before the STP Date. 
a)   where a weekly STP is opted for, the STP Date shall be the 1st, 7th, 14th and 21st, for the period 

concerned 

b)   where a monthly STP is opted for, the STP Date shall be the 1st, 7th, 14th or 21st, as the case may be, of 
the month concerned and 

c)   where a quarterly STP is opted for, the STP Date shall be the 1st, 7th, 14th or 21st, as the case may be, of 
the last month of the rolling quarter concerned.  

In case the STP Date happens to be a non-Business Day, the transaction will be processed on the day which 
is the immediately succeeding Business Day for both the schemes. A Unit Holder will have the right to 
discontinue/modify the STP any time he/she/it so desires, subject to giving 15 days prior notice to the 
Registrar. On the other hand, the Fund may terminate the STP, if all the Units concerned are liquidated or 
withdrawn from the account or pledged or upon the Fund©s receipt of notification of death or incapacity of 
the Unit Holder. In addition to the above, the Fund may, at its discretion and without any notice, redeem the 
balance Units in the Scheme (in a particular folio) if the value of the balance Units in the Scheme (in that 
particular folio) falls below Rs. 5000/- and at least 6 months have elapsed since his/her/its first investment 
in the Scheme.  
 
The Investment Manager may change the rules relating to this facility from time to time. Unit Holders are 
requested to read the Offer Documents of the respective schemes to which STPs are requested before 
indicating the choice of STP.  
The AMC/Trustee reserves the r ight to terminate the STP into the Scheme without any notice, if the 
limits presecr ibed by SEBI  for  overseas investments are exceeded/expected to be exceeded. The 
present limit allowed by SEBI for  overseas investments is US$ 600 mn for  all the schemes of the Fund 
put together . 
 
Illustrated below is the mechanism of an STP, using hypothetical figures. For easy understanding of the 
investor, the illustrations have been worked out assuming nil entry and exit loads. 
 
(i) Fixed Amount 

Suppose a Unit Holder desires to transfer a fixed amount of Rs. 5,000/- from DSPMLOF to the Scheme to 
for a period of 6 months on the 1st of each month starting September, he/she/it could opt for a monthly STP 
as follows: 

DSPMLOF 
Opening 
Balance 
of Units 

Redemption 
Pr ice on  

the Date of 
Transfer  (Rs.) 

Amount 
Redeemed 

(Rs.) 

No. of Units  
Redeemed 

Closing Balance  
of Units 

Date 

(a) (b) (c)  (d) = (c/b) (e) = (a-d) 
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Opening 
Balance 
of Units 

Redemption 
Pr ice on  

the Date of 
Transfer  (Rs.) 

Amount 
Redeemed 

(Rs.) 

No. of Units  
Redeemed 

Closing Balance  
of Units 

Date 

(a) (b) (c)  (d) = (c/b) (e) = (a-d) 
1st Sep 5000.000 22.000 2,000.00 90.909 4909.091 
1st Oct 4909.091 22.300 2,000.00 89.686 4819.405 
1st Nov 4819.405 22.950 2,000.00 87.146 4732.259 
1st Dec 4732.259 23.250 2,000.00 86.022 4646.237 
1st Jan 4646.237 23.580 2,000.00 84.818 4561.420 
1st Feb 4561.420 24.050 2,000.00 83.160 4478.260 

 

DSPMLNEF - I  
Purchase Pr ice on the 

Date 
Amount Invested  

(Rs.) 
of Transfer  (Rs.) 

No. of Units Allotted Closing Balance 
of Units 

Date 

(f) (g) (h) = (f/g) (i) 
1st Sep 2,000.00 20.0000 100.000 100.000 
1st Oct 2,000.00 20.2000   99.010 199.010 
1st Nov 2,000.00 20.5500   97.324 296.334 
1st Dec 2,000.00 20.9800   95.329 391.662 
1st Jan 2,000.00 21.2500   94.118 485.780 
1st Feb 2,000.00 21.5400   92.851 578.631 

 
(ii) Appreciation 
 

Suppose a Unit Holder who has invested 5000 Units in DSPMLOF, the value of which at an NAV of Rs. 
22.000 is Rs. 110,000.00 on 1st August, desires to transfer the monthly appreciation on such investment to 
the Scheme DSPMLOF for a period of 6 months starting 1st September, he/she/it could opt for a monthly 
STP as follows: 

 

DSPMLOF 
 

Date 

Opening 
Balance 
of Units 

NAV on 
the Date 

of 
Transfer  

(Rs.) 

Value on 
the Date 

of Transfer  
(Rs.) 

Amount 
Redeeme
d (Rs.) 

No. of 
Units 

Redeeme
d 

Closing 
Balance of 

Units 

Value after  
the Transfer  

(Rs.) 

 
(a) (b) (c) = (a*b) (d)= (c-      

Rs. 
110,000) 

(e) = (d/b) (f) = (a-e) (g) = (f)* (b) 

1st 
Sep 5,000.000 22.300 111,500.000 1,500.00   67.265 4,932.735 110,000.00 
1st 
Oct 4,932.735 22.950 113,206.268 3,206.27 139.707 4,793.028 110,000.00 
1st 
Nov 4,793.028 23.250 111,437.901 1,437.90    61.845 4,731.183 110,000.00 
1st 
Dec 4,731.183 23.580 111,561.295 1,561.30    66.213 4,664.970 110,000.00 
1st Jan 4,664.970 24.050 112,192.529 2,192.53    91.165 4,573.805 110,000.00 
1st 
Feb 4,573.805 24.520 112,149.699 2,149.70    87.671 4,486.134 110,000.00 
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DSPMLNEF ± I   
 

Date Opening 
Balance 
of Units 

Amount 
Invested (Rs.) 

Purchase Pr ice on 
the Date of 

Transfer   (Rs.) 

No. of Units 
Allotted 

Closing 
Balance of 

Units 
 (h) (i)  (j ) (k) = (i/j ) (l) 

1st Sep 5,000.00 1,500.00 20.0000 75.000 5,075.000 
1st Oct 5,075.00 3,206.28 20.2000 158.727 5,233.727 
1st Nov 5,233.73 1437.908 20.5500 69.971 5,303.698 
1st Dec 5,303.70 1,561.29 20.9800 74.418 5,378.116 
1st Jan 5,378.12 2,192.54 21.2500 103.178 5,481.294 
1st Feb 5,481.29 2,149.69 21.5400 99.800 5,581.094 

 

D) Redemption of Units 
Unit Holders can redeem (sell back to the Fund) their Units at the Redemption Price, upon commencement 
of the Continuous Offer. The redemption request can be made for any amount of Rs. 500/± or more. A Unit 
Holder may request redemption of a specified amount or a specified number of Units. If the redemption 
request is made for a specified amount and the number of Units is also specified by the Unit Holder, the 
number of Units specified will be considered for deciding the redemption amount. If only the redemption 
amount is specified by the Unit Holder, the Fund will divide the redemption amount so specified by the 
Redemption Price to arrive at the number of Units to be redeemed. 

In case an investor has purchased Units on more than one Business Day (either under the New Fund Offer 
Period or through subsequent purchases) the Units purchased first (i.e. those Units which have been held 
for the longest period of time), will be deemed to have been redeemed first i.e. on a First±in±First±Out 
basis. 

Unit Holders may also request for redemption of their entire holding and close the account by indicating the 
same at an appropriate place in the Redemption Request Form. 

1. Redemption Pr ice 
Redemption Price of Units will be calculated on the basis of the Applicable NAV, subject to the Exit Load 
applicable.  

Redemption Price = Applicable NAV x (1 - Exit Load) 

Assuming that the Applicable NAV = Rs. 12.0000 and the Exit Load is 0.50%, 

Redemption Price = 12 x (1-0.005) = Rs. 11.9400. 

For  details on Load structure, please see Ch. VI  A) ªLoad Structure of the Schemeº  and for  details 
on Applicable NAVº , please see Ch. VI I  A) 8 ªApplicable NAVº . 

The Fund shall ensure that the Redemption Price is not lower than 93% of the NAV and the Purchase Price 
is not higher than 107% of the NAV, provided that the difference between the Redemption Price and 
Purchase Price of the Unit shall not exceed the permissible limit of 7% of the Purchase Price, as provided 
under the Regulations. 

2)  How to Redeem? 
Redemption requests can be made on the pre±printed forms or by using the form at the bottom of the 
Account Statement. The redemption request can be faxed (with the original being sent subsequently) to or 
presented at any of the official points of acceptance of transaction viz., Offices of the AMC, Investor 
Service Centres, or at the Collection Centres as listed in this Offer Document, or can be sent to the 
Registrar, Computer Age Management Services Ltd., A & B, Lakshmi Bhavan, 609, Anna Salai, Chennai ± 
600 006. 
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In case the Units are held in the name of more than one Unit Holder, where mode of holding is specified as 
'Joint', redemption requests will have to be signed by all joint holders. However, in cases of holding 
specified as 'Anyone or Survivor', any one of the Unit Holders will have the power to make redemption 
requests, without it being necessary for all the Unit Holders to sign. However, in all cases, the proceeds of 
the redemption will be paid to the first±named holder only. 
The Unit Holder may either request for mailing the redemption proceeds to his/her address or collect the 
proceeds from the Investor Service Centre or avail of the Direct Deposit Application Facility. For details 
pertaining to applications by way of Direct Deposit Application Facility, please see Ch. VI I  C) 9) ªDirect 
Deposit Application Facility for  Purchase and Redemption of Unitsº . 

3)  Payment of Proceeds 
All redemption requests received and time stamped upto 3.00 p.m. on any Business Day at the official 
points of acceptance of transaction viz., Offices of the AMC, Investor Service Centres, Collection Centres 
or the office of the Registrar will be considered accepted on that Business Day, subject to the redemption 
request being complete in all respects, and will be priced on the basis of the Redemption Price. Where an 
application is received and the time stamping is done after the specified cut±off time, then the request will 
be deemed to have been received on the next Business Day. Please also see Ch VI I  D 6) ªRight to L imit 
Redemptionsº  and Ch VI I  D 7) ªSuspension of Sale and Redemption of Unitsº . 

As per the Regulations, the Fund shall despatch the redemption proceeds within 10 Business Days from the 
date of acceptance of redemption request. In the event of delay/failure to despatch the 
redemption/repurchase proceeds within the aforesaid 10 Business Days, the AMC will be liable to pay 
interest to the Unit Holders @ 15% p.a. for the period of delay. However, under normal circumstances, the 
Fund will endeavour to despatch the redemption proceeds, by courier, where such facilities are available, 
within 5 Business Days from the date of Applicable NAV. 

The redemption cheque will be issued in favour of the sole/first Unit Holder's registered name and bank 
account number, if provided, and will be sent to the registered address of the sole/first holder as indicated 
in the original Application Form. The redemption cheque/demand draft will be payable at par at all the 
places where the official points of acceptance of transaction are located. The bank charges for collection of 
cheques at all other places will be borne by the Unit Holder. For redemptions of amounts above Rs. 5000/±, 
the cheques will be sent by courier (where such facilities are available). With a view to safeguarding their 
interest, it is desirable that the Unit Holders indicate their Bank Account No., name of the Bank and Branch 
in the application for purchasing Units of the Scheme. 

A fresh account statement will also be sent to the redeeming investors, indicating the new balance to the 
credit in the Account, along with the redemption cheque. 

Provided that the Fund may, at its discretion and without any notice, redeem the balance Units in the 
Scheme (in a particular folio) if the value of the balance Units in the Scheme (in that folio) falls below Rs. 
5000/- and not less than 6 months have elapsed since his/her/its first investment in the Scheme. If an 
investor makes a redemption request immediately after purchase of Units, the Fund shall have the right to 
withhold the redemption request until such time as the Fund ensures that the amount remitted by the 
investor (for purchase of Units) is realised and that the proceeds have been credited to the Scheme©s 
Account. However, this is only applicable if the value of redemption is such that some or all of the freshly 
purchased Units may have to be redeemed to effect the full redemption. 

Redemption by NRIs and FI Is 

Credit balances in the account of an NRI/FII investor may be redeemed by such investors in accordance 
with the procedure described above and subject to any procedures laid down by RBI. Such redemption 
proceeds will be paid by means of a Rupee cheque payable to the NRI/FII or by a foreign currency draft 
drawn at the then current rates of exchange less bank charges thereof, subject to RBI procedures and 
approvals, if any. 

In terms of Schedule 5 of Notification no. FEMA 20/2000 dated May 3, 2000 issued under the Foreign 
Exchange Management Act, 1999 (FEMA), RBI has granted general permission to NRIs and FIIs who have 
purchased units issued by mutual funds in accordance with the aforesaid notification, to tender units to the 
mutual funds for repurchase or for the payment of maturity proceeds. 
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For the purpose of this section, the term "mutual funds" is as referred to in Clause (23D) of Section 10 of 
Income±Tax Act 1961. 

4)  Effect of Redemptions 
On redemption, the Unit capital and reserves will stand reduced by an amount equivalent to the product of 
the number of Units redeemed and the applicable NAV. Units once redeemed will be extinguished and will 
not be re±issued. 

5)  Fractional Units 
Since a request for purchase is generally made in Rupee amounts and not in terms of number of Units of 
the Scheme, an investor may be left with Fractional Units. Fractional Units will be computed and 
accounted for up to three decimal places. However, Fractional Units will in no way affect the investor©s 
ability to redeem the Units, either in part or in full, standing to their credit. 

6)  Right to L imit Redemptions 
The Trustee may, in the general interest of Unit Holders, keeping in view the unforeseen 
circumstances/unusual market conditions, limit the total number of Units which may be redeemed on any 
Business Day to 5% of the total number of Units then in issue under the Scheme (or such higher percentage 
as the Trustee may determine). 

Units, which by virtue of these limitations are not redeemed on a particular Business Day, will be carried 
forward for redemption to the next Business Day, in order of receipt. Redemptions so carried forward will 
be priced on the basis of the Redemption Price of the Business Day on which the redemption is made. 
Under such circumstances, to the extent multiple redemption requests are received at the same time on a 
single Business Day, redemptions will be made on a pro-rata basis, based on the size of each redemption 
request; the balance amount being carried forward for redemption to the next Business Day(s). 

7)  Suspension of Sale and Redemption of Units 
Subject to the approval of the Boards of the AMC and the Trustee and subject to necessary communication 
of same to SEBI, determination of NAV of the Units of the Scheme may be temporarily suspended, leading 
to consequent suspension of purchases, redemptions and switches of the Units, in any of the following 
events: 

a) When the NAV(s) of the underlying scheme(s), which provides/provide the basis for valuation of a 
substantial portion of the assets of the Scheme, is/are not available, otherwise than on account of 
ordinary holidays; 

b) When, as a result of political, economic or monetary events or any circumstances outside the control of 
the Trustee and/or the AMC, disposal of the assets of the Scheme is not reasonable, or will not 
reasonably be practicable without being detrimental to the interests of the Unit Holders; 

c) In the event of breakdown in the means of communication used for the valuation of investments of the 
Scheme, without which the value of the securities of the Scheme cannot be accurately arrived at; 

d) During periods of extreme volatility of markets, which in the opinion of the AMC, are prejudicial to the 
interests of the Unit Holders of the Scheme; 

e) In the event of natural calamities, strikes, riots, bandhs;  

f) In the event of any force majeure or disaster that affects the normal functioning of the AMC or the 
Registrar; 

g) If so directed by SEBI. 

In the above eventualities, the time limits for the processing of requests for redemption of Units will not be 
applicable. 

 

8) Suspension of Sale/Switches into the Scheme under  special circumstances 
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The AMC/Trustee reserves the right to temporarily suspend subscriptions in/switches into the Scheme, if 
the limits prescribed by SEBI for overseas investments are exceeded/expected to be exceeded. The present 
limit allowed by SEBI for overseas investments is US$ 600 mn for all schemes of the Fund put together.  

9)  Unclaimed Redemption and Dividend Amount 
As per circular no MFD/CIR/9/120/2000, dated November 24, 2000 issued by SEBI, the 
unclaimed redemption and dividend amounts shall be deployed by the Fund in call money market 
or money market instruments only. The investment management fee charged by the AMC for 
managing such unclaimed amounts shall not exceed 50 basis points. The circular also specifies 
that investors who claim these amounts during a period of three years from the due date shall be 
paid at the prevailing NAV. Thus, after a period of three years, this amount can be transferred to 
a pool account and the investors can claim the said amounts at the NAV prevailing at the end of 
the third year. In terms of the circular, the onus is on the AMC to make a continuous effort to 
remind investors through letters to take their unclaimed amounts.  
 
The information on amount unclaimed and number of such investors for the Scheme as on 
September 30, 2007 is disclosed below.  
 
Unclaimed Dividends 

Based on the feedback received from the bankers to the dividend account, the amount of 
dividends declared and remaining unclaimed are as under:  

Scheme Amount (Rs.) No. of Unclaimed Drafts/ 
Warrants 

DSPMLBF 1,833,925 835 
DSPMLEF 2,306,182 298 
DSPMLBalF 942,969 90 
DSPMLOF 3,753,998 565 
DSPMLSTF 5,114 4 
DSPMLTEF 431,508 72 
DSPMLGF 17,088 8 
DSPMLFRF 7,869 15 
DSPMLSPF - Moderate  169,195 762 
DSPML SPF - Aggressive 62,517 191 
DSPML SPF - Conservative 14,952 61 
DSPMLLF 2,582 10 
DSPMLITF 1,849,170 338 
Grand Total 11,397,069 3,249 

 
Apart from the above, a further sum of Rs 942,448/- of 189 cases is outstanding for more than 3 
years and is in the Investor Protection Fund. 
 
Unclaimed Redemptions 
The amount of redemptions remaining unclaimed are as under:  
 

Scheme             Amount (Rs.) No. of Unclaimed 
Drafts/ Warrants 

DSPMLBalF 108,207 7 
DSPMLBF 298,501 21 
DSPMLEF 888,407 31 
DSPMLFRF 530,722 4 
DSPMLITF 745,532 55 
DSPMLLF 162 1 
DSPMLOF 1,208,690 76 
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DSPMLTF 512,990 40 
DSPMLTEF 197,823 12 
DSPMLSPF - Moderate  154,179 38 
DSPMLSPF - Aggressive 73,134 5 
DSPMLSPF - Conservative 15,661 2 
DSPMLSMF 98,843 7 
DSPMLFTP-S1E 101,895 1 
Grand Total  4,934,746 300 
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VI I I . Unit Holders' Rights and Services 

A) Unit Holders' Rights 
i) Unit Holders under the Scheme have a proportionate right in the beneficial ownership of the assets of 

the Scheme and to the dividend declared, if any, under the Dividend Option or to the additional Units 
under the ªReinvest Dividendº Option. The proportionate right to the dividend declared will be subject 
to: (i) categorisation of investors for applicability of statutory levies; and (ii) distribution 
tax/surcharge/cess/any other levy payable by the Scheme in respect of separate category of investors. 

ii) In case the Fund declares a dividend under the Scheme, eligible Unit Holders are entitled to receive the 
dividend warrants within 30 (thirty) days from the date of declaration of the dividend. 

iii) The Trustee is bound to make such disclosure to the Unit Holders as is essential to keep them informed 
about any information known to the Trustee which may have an adverse bearing on their investments. 

iv) The appointment of an AMC for the Fund can be terminated by the Trustee or by 75% of the Unit 
Holders of the schemes and any change in the appointment of the AMC is subject to the prior approval 
of SEBI and the Unit Holders. 

v) The Trustee is obliged to convene a meeting of the Unit Holders on the requisition of 75% of the Unit 
Holders of the Scheme. 

vi) 75% of the Unit Holders can pass a resolution to wind up the scheme. 

vii) Unit Holders have the right to inspect all the documents listed under Ch. X F) 8) " Documents 
Available for  Inspection" . 

viii) The Trustee shall obtain the consent of the Unit Holders : 

a) Whenever required to do so by SEBI, in the interest of Unit Holders; 

b) Whenever required to do so on the requisition made by 75% of the Unit Holders of the Scheme; 

c) When the Trustee decides to wind-up or prematurely redeem the Units. 

In circumstances requiring the approval of Unit Holders, the AMC shall be guided by the directions issued 
by SEBI and/or the Trustee, under the Regulations with regard to the manner of obtaining such approval. 

B) Voting Rights of the Unit Holders 
Subject to the provisions of the Regulations as amended from time to time, consent of the Unit Holders will 
be obtained, if necessary, through postal ballot/mail or any other mode, in consultation with SEBI. Each 
Unit Holder shall be entitled to one vote for each Unit held by him in respect of each resolution to be 
passed. 

C)  Account Statements and Unit Cer tificates 
Each Unit Holder will be sent an account statement within 3 Business Days after additional purchases or 
redemptions are made. However, when additional Units are issued on account of the dividend which is to 
be reinvested in respect of the ªReinvest Sub-Optionº under the ªDividend Option", account statements 
will be issued to the Unit Holders within 30 business days of declaration of the same.  

After the Scheme opens for ongoing subscription, a fresh account statement will be sent to the Unit Holder 
under SIP/STP/SWP, once every quarter ending March, June, September and December within 10 working 
days of the end of the respective quarter. However, the first account statement under SIP/STP/SWP shall be 
issued within 10 working days of the initial investment. Further, soft copy of the account statement shall be 
mailed to the investors under SIP/STP/SWP to their e-mail address on a monthly basis, if so mandated. 

In case of a specific request received from investors, the account statement shall be sent to the investors 
within 5 working days from the receipt of such request without any charges. 

In the interest of investors, account statements shall also be provided to the Unit Holders who have not 
transacted during the last six months prior to the date of generation of account statements. The account 
statements in such cases may be generated and issued along with the Portfolio Statement or Annual Report 
of the Schemes. The account statement will reflect the latest closing balance and value of the Units prior to 
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the date of generation of the account statement. Further, soft copy of the account statements shall be mailed 
to the investors'  e-mail address, instead of physical statement, if so mandated. 

Account statements are non-transferable. They shall not be construed as proof of title and are only 
computer printed statements indicating the details of transactions under the Scheme during the relevant 
period and giving the closing balance of Units for the information of the Unit Holder. 

Further, the Trustee also reserves the right to issue trade Confirmation Slips on an ongoing basis in lieu of 
account statements, indicating the price, and the Units debited or credited to the Account of the investor, 
along with the closing balance of the Account. Under this system a periodical statement of holdings of the 
investors in the relevant Scheme and all other schemes of DSPML Mutual Fund will be given. Please also 
see Ch. VI I ) B) 4) " Allotment/Account Statement/Refunds" . 

Non-transferable Unit Certificates will be sent, if an applicant so desires, within six weeks of the receipt of 
a request for the certificate. Unit Certificates will not be issued for any fractional Units entitlement. 

Units held, either in the form of account statement or Unit Certificates, are non-transferable. The Trustee 
reserves the right to make the Units transferable at a later date subject to the Regulations issued from time 
to time. 

All Units will rank pari passu among Units within the same Option in the Scheme, as to assets, earnings 
and the receipt of dividend distributions, if any, as may be declared by the Trustee. 

D) NAV Information 
The NAV of the Scheme will be calculated by the Fund for each Business Day and made available by 10 
a.m. of the immediately succeeding Business Day.  

Information on the NAV of the Scheme may be obtained by the Unit Holders, on any day, by calling the 
office of the AMC or any of the Investor Service Centres at various locations. The Fund will publish the 
NAV of the Scheme for each Business Day in at least two daily newspapers on the day following the 
immediately succeeding Business Day. Further, the Purchase and Redemption prices of the Units of the 
Scheme for each Business Day will also be published in a daily newspaper on the day following the 
immediately succeeding Business Day. The NAV of the Scheme for each Business Day will also be 
updated on the AMFI website and the website of the Fund by 10.00 a.m. on the immediately succeeding 
Business Day. 

E) Disclosure of Information under  the Regulations 
The annual report of the Scheme will be prepared and the annual report or an abridged summary thereof 
will be mailed to all Unit Holders not later than six months from the date of the closure of the relevant 
financial year. Whenever the report is mailed in a summary form, the full annual report will be available for 
inspection at the Registered Office of the Trustee, and a copy made available on request to the Unit Holders 
on payment of a nominal fee. These shall also be displayed on the website of the Mutual Fund. 

The Fund shall, before the expiry of one month from the close of each half year, that is March 31 and 
September 30, publish its unaudited financial results in one national English daily newspaper circulating in 
the whole of India and in a newspaper published in the language of the region where the Head office of the 
Fund is situated. These shall also be displayed on the website of the Mutual Fund and that of AMFI. 

Full portfolio in the prescribed format shall also be disclosed either by publishing it in the newspapers or by 
sending to the Unit Holders within one month from the end of each half±year and it shall also be displayed 
on the website of the Fund. 

F) Duration of the Scheme 
The duration of the Scheme is perpetual. However, in terms of the Regulations, the Scheme may be wound 
up, after repaying the amount due to the Unit Holders ± 

1.  On the happening of any event, which in the opinion of the Trustee, requires the Scheme to be wound 
up OR 

2. If 75% of the Unit Holders of the Scheme pass a resolution that the Scheme be wound up OR 

3. If SEBI so directs in the interests of Unit Holders. 
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4. If the Scheme fails to fulfill the condition of a minimum of 20 investors in a three months time period 
or the end of the succeeding calendar quarter, whichever is earlier, from the close of New Fund Offer, 
and on an ongoing basis for each subsequent calendar quarter. 

Where the Scheme is so wound up, the Trustee shall give notice of the circumstances leading to the 
winding up of the Scheme to: 

a)  SEBI and 

b) In two daily newspapers having a circulation all over India, a vernacular newspaper with circulation in 
Mumbai. 

On and from the date of the publication of notice of winding up, the Trustee or the Investment Manager, as 
the case may be, shall 

a) Cease to carry on any business activities in respect of the Scheme so wound up; 

b) Cease to create or cancel Units in the Scheme; 

c) Cease to issue or redeem Units of the Scheme. 

G)  Procedure and Manner  of Winding Up 
The Trustee shall call a meeting of the Unit Holders, to approve by simple majority of the Unit Holders 
present and voting at the meeting, for authorising the Trustee or any other person to take steps for winding 
up of the Scheme. 

The Trustee, or the person authorised as above, shall dispose off the assets of the Scheme concerned in the 
best interest of the Unit Holders of the Scheme. 

The proceeds of sale realised in pursuance of the above shall be first utilised towards discharge of such 
liabilities as are due and payable under the Scheme, and after meeting the expenses connected with such 
winding up, the balance shall be paid to the Unit Holders in proportion to their respective interest in the 
assets of the Scheme as on the date when the decision for winding up was taken. 

On completion of the winding up, the Trustee shall forward to SEBI and Unit Holders a report on the 
winding up, detailing, the circumstances leading to the winding up, the steps taken for disposal of the assets 
of the Scheme before winding up, net assets available for distribution to the Unit Holders and a Certificate 
from the auditors of the Fund. 

Notwithstanding anything contained herein above, the provisions of the Regulations in respect of 
disclosures of half±yearly reports and annual reports shall continue to be applicable until winding up is 
completed or the Scheme ceases to exist. 

After the receipt of the report referred to above, under " Procedure and Manner  of Winding Up" , if SEBI 
is satisfied that all measures for winding up of the Scheme have been complied with, the Scheme shall 
cease to exist. 

H) Services to Unit Holders 

1) Investor  Services 
The goal of the Fund is to set high standards with regard to investor servicing. The Fund will endeavor to 
continuously handle transactions efficiently and resolve any investor grievances promptly. In order to 
achieve this goal, the Fund will strive to raise the quality of services through upgradation of technology, 
through ensuring quality consciousness amongst its service personnel and agencies associated with it. 

a)  Investor  Service Centres in impor tant cities 
The Fund has Investor Service Centres in twenty seven cities, the details in respect of which are stated in 
this Offer Document. Over a period of time, the Fund will endeavour to add Investor Service Centres in 
some other cities as well but no assurance can be given that this will be done. Unit Holders can either call 
or go to these Service Centres for transactions during the business hours. Currently, NAV information is 
available 24 hours a day at our toll-free number, 1-800-3454499 (MTNL/BSNL) or 044-30482855 (other 
lines). 

b) Process transactions in a timely manner  
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Under normal circumstances, the Fund will endeavour to complete all monetary transactions within 3 
Business Days from the date of acceptance of a transaction request at the Investor Service Centre or at the 
Collection Centres or at the office of the Registrar, Computer Age Management Services Pvt. Ltd., A & B, 
Lakshmi Bhavan, 609, Anna Salai, Chennai ± 600 006. Ordinarily, non±monetary transactions or requests 
will also be processed within 3 Business Days. 

2) Unit Holder  Gr ievances Redressal Mechanism 

a) Problem Resolution 
The Fund will follow±up with Investor Service Centres and the Registrar on complaints and inquiries 
received from investors with an endeavour to resolve them promptly. 

For this purpose, Mr. Gaurav Nagori has been appointed as the Investor Relation Officer. He can be 
contacted at DSP Merrill Lynch Fund Managers Ltd. The address and phone number is 11th Floor, West 
Wing, Tulsiani Chambers, Nariman Point, Mumbai 400 021; Phone: 022±66578000; Fax: 022±66578181. 

b) Investor  Complaints 

The status of investor  complaints received and redressed dur ing the last three fiscal years is as 
under : 
Scheme 

FY 04-05 FY 05-06 FY 06-07 

FY 07-08 
(Upto 

September  
30, 2007) 

Total 

DSPMLBF 73 19 8 3 103 
DSPMLEF 57 197 192 154 600 
DSPMLLF 28 14 51 10 103 
DSPMLBalF 54 32 67 22 175 
DSPMLGF 12 3 2 0 17 
DSPMLTF 41 25 34 40 140 
DSPMLOF 292 225 273 152 942 
DSPMLSTF 5 0 4 1 10 
DSPMLTEF 56 42 163 188 449 
DSPMLSPF ± Moderate 163 28 7 15 213 
DSPMLFRF 104 40 37 9 190 
DSPMLITF 256 287 586 475 1604 
DSPMLSPF ± Aggressive 19 23 16 20 78 
DSPMLSPF ± Conservative 10 7 3 4 24 
DSPMLFTP ± S3A _ _ 2 1 3 
DSPMLFTP ± S1B _ _ 2 0 2 
DSPMLFTP ± S1D _ _ 1 0 1 
DSPMLLPF _ _ 31 38 69 
DSPMLSMF _ _ 945 265 1210 
DSPMLTSF _ _ 163 98 261 
DSPMLFTP ± S1F _ _ _ 1 1 
DSPMLFTP ± S1H _ _ 1 0 1 
DSPMLFTP ± S1I _ _ _ 1 1 
DSPMLFTP ± S1J _ _ _ 1 1 
DSPMLFTP ± S1K _ _ _ 2 2 
DSPMLFTP ± S1M    1 1 
DSPMLFTP ± S1N    1 1 
DSPMLFTP ± S1O    2 2 
DSPMLFTP ± S3C _ _ _ 3 3 
DSPMLFTP ± S3 _ _ _ 1 1 
DSPMLSBF _ _ _ 5 5 
DSPMLMCF _ _ _ 21 21 
DSPMLFTP - S3D _ _ _ 2 2 
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DSPMLFTP - S3E _ _ 8 1 9 
DSPMLFTP - S3F    1 1 
DSPMLWGF    18 18 

All the above inquiries/complaints have since been resolved. 

All investor grievances referred by SEBI have been redressed and their redressal, reported to SEBI. Further 
the complaint status has also been reconciled with SEBI's record. 
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IX. Tax Benefits of Investing in the Mutual Fund 

The information furnished below outlines briefly the key tax implications applicable to the Unit Holders of 
the Scheme and to the Fund and based on relevant provisions of the Income Tax Act, 1961, Wealth Tax 
Act, 1957 and Gift Tax Act, 1958 including the amendments made by the Finance Act, 2007 (collectively 
called `the relevant provisions' ) as at June 30, 2007. The benefits stated herein have been reviewed and 
certified by M/s. G.M. Kapadia & Co. Chartered Accountants, and are found in agreement with the relevant 
provisions vide their letter dated 9th June 2007. However, M/s. G.M. Kapadia & Co do not make any 
representations on the procedures for ascertaining the tax benefits nor do they make any representation 
regarding any legal interpretations.  

THE FOLLOWING INFORMATION IS PROVIDED FOR GENERAL INFORMATION 
PURPOSES ONLY AND APPLIES TO THE SCHEME. IN VIEW OF THE INDIVIDUAL 
NATURE OF TAX BENEFITS, EACH INVESTOR IS ADVISED TO CONSULT HIS OR HER 
OWN TAX CONSULTANT WITH RESPECT TO THE SPECIFIC TAX IMPLICATIONS 
ARISING OUT OF HIS OR HER PARTICIPATION IN THE SCHEME. 

 

A) TAX IMPLICATIONS TO UNIT HOLDERS 
 
1. Income-tax Act, 1961 (`the Act' ) 

 
a. Income from units  

 
 As per section 10(35) of the Act, income received in respect of the units of a Mutual Fund 

specified under section 10(23D) of the Act, is exempt in the hands of the unit holders.   
 

b. Capital gains 
 

i) Long-term capital gains 
 
Shares in a company, units of a Mutual Fund registered with SEBI and other listed securities held 
as capital assets are treated as long term capital assets if they are held for a period of more than 
twelve months preceding the date of transfer. 
 
Under section 112 of the Income Tax Act 1961(the Act), capital gains arising from transfer of a 
long term capital assets being listed securities or units or zero coupon bond (as defined therein) in 
case of both resident and non resident investors will be taxable at the rate of 10 percent without 
indexation or 20 percent with indexation, whichever is lower (plus applicable surcharge and 
education cess). No indexation benefit is however, available in computing long term capital gain 
arising from the transfer of a long term capital asset being bond or debenture other than capital 
indexed bonds issued by the Government.  
 
From the full value of consideration, the following amounts should be deducted to arrive at the 
amount of long-term capital gains: 
 
i. Cost of acquisition as adjusted by the cost inflation index notified by the Central Government 

in the Official Gazette; and 
ii. Expenditure incurred wholly and exclusively in connection with such transfer. 

  
As per the provisions of section 115AD of the Act, long-term capital gains arising to Foreign 
Institutional Investors (`FII' ), on sale of units would be taxed at 10 percent, without indexation of 
cost of acquisition.   
 
Further, where in case of an individual or an HUF, being a resident, the total income as reduced by 
such long-term capital gains is below the maximum amount which is not chargeable to income-
tax, then such long-term capital gains shall be reduced to the extent of such shortfall and only the 
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balance of the long-term capital gains will be subject to the flat rate of taxation for long-term 
capital gains.   
 
The above rates are subject to applicable Double Taxation Avoidance Agreement (`DTAA' ) 
benefits. 
 
The additional units issued under the `Reinvest Dividend'  (if any) under the relevant sub-option 
and held as capital asset would get the benefit of long-term capital gains tax if sold after being 
held for more than one year. For this purpose, one year will be computed from the date when such 
additional units are allotted. 
 

ii) Shor t-term capital gains 
 

Units of the Scheme held as a capital asset for not more than twelve months preceding the date of 
their transfer are short-term capital assets. Capital gains arising from the transfer of short-term 
capital assets will be subject to tax at the rates applicable to residents/NRIs/PIOs/FIIs.   
 
The following rates are applicable to resident individuals and HUFs/NRIs/PIOs:  
 

Slab Tax rate (plus surcharge and education cess) *  
Total income not exceeding Rs 110,000 Nil 
Rs 110,000 ~ not exceeding Rs 150,000 10 percent of excess over Rs 110,000 
Rs 150,000 ~ not exceeding Rs 250,000 20 percent of excess over Rs 150,000 plus Rs 4,000 
Exceeding Rs 250,000 30 percent of excess over Rs 250,000 plus Rs 24,000 

 
*  For resident women assessee and resident senior citizens, higher exemption will be applicable. 
 
FIIs are chargeable to tax on short-term capital gains at the rate of 30 percent. Domestic companies 
are chargeable to tax on short-term capital gains at the rate of 30 percent.   
 
The above rates are subject to applicable DTAA benefits. 

 
iii) Avoidance of Tax by cer tain transactions in secur ities 

 
As per section 94(7) of the Act, losses arising from the sale/transfer of units (including redemption) 
purchased up to 3 months prior to the record date and sold within 9 months after such date, will be 
disallowed to the extent of income distribution (excluding redemptions) on such units claimed as 
tax exempt by the unit holder.   
 
Further, section 94(8) of the Act provides that any person who buys or acquires any units within a 
period of 3 months prior to the record date and such person is allotted additional units without 
consideration (bonus units) based on the original holding, any subsequent loss on sale of original 
units within a period of 9 months from the record date, will be ignored for computing the income 
chargeable to tax. The loss so ignored will be deemed to be considered as the cost of purchase or 
acquisition of Bonus units (held at such time) when these Bonus units are subsequently sold. 

 
c. Tax deducted at source (`TDS' ) 

 
i On income in respect of units 

No tax shall be deducted at source from any income credited or paid to unit holders in respect of 
units of a mutual fund specified under section 10(23D) of the Act.   

 
ii On capital gains 
 
 Resident investors 
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No tax is required to be deducted at source from capital gains arising at the time of 
repurchase/redemption of the units.   
 
Non-resident investors 

 
·  Under section 195 of the Act, the mutual fund is required to deduct tax at source at the rate of 

20 percent (plus surcharge and education cess) on any long-term capital gains if the payee Unit 
holder is a NRI/PIO.    

 
·  In respect of short-term capital gains arising on sale of units, tax is required to be deducted at 

source at the rate of 30 percent (plus surcharge and education cess) if the payee is a NRI/PIO.  
 

·  No tax is deductible at source from capital gains arising to an FII on repurchase/redemption of 
units in view of the provisions of section 196D(2) of the Act.   

 
·  Section 90 of the Act provides that where the Government of India has entered into a DTAA 

with the Government of any other country, the provisions of the Act will apply to the extent 
they are more beneficial to the tax payer. Accordingly, if as per the provisions of the DTAA, 
capital gains are not chargeable to tax or are chargeable to tax at a lower rate in India then, the 
unit holder is entitled to the benefits of the same. The unit holder will be required to provide 
the mutual fund with a certificate under section 197 of the Act from his Assessing Officer 
stating his eligibility for the lower rate or nil rate. 

 
d. Exemption from capital gains ar ising from transfer  of units of mutual funds under  section 

54EC 
 

The long-term capital gains arising from transfer of units of a mutual fund (hereinafter referred to as 
original asset), shall be exempt from tax under section 54EC of the Act provided such gains are 
invested within six months from the date of transfer, in the bonds (hereinafter referred to as long-
term specified asset) issued by any of the following: 
 
i. National Highways Authority of India, which have been issued on or after 1 April, 2006,  
ii. Rural Electrification Corporation Limited issued on or after 1 April, 2006,  

 
The amount of exemption would depend upon the extent of utilisation of the long-term capital gain 
on the original asset.  However, where the long-term specified asset is transferred (including pledge 
of the long-term specified asset) or converted (otherwise than by transfer) into money, within a 
period of three years from the date of its acquisition, the amount of capital gain arising from the 
transfer of original asset not charged to tax shall be deemed to be income chargeable under the head 
ªcapital gainsº relating to long-term capital asset of the previous year in which the long-term 
specified asset is transferred or converted (otherwise than by transfer) into money. 

 
Where the cost of the specified units has been taken into account for section 54EC, deduction from 
the income with reference to such cost shall not be allowed under section 80C of the Act.  
 
However, investment limit in the specified assets mentioned above is upto Rs. 5,000,000/- in a 
financial year. 

 
 

e. Surcharge &  Cess 
 

A surcharge of 10 percent is levied on tax payable by all resident corporate assessees and firms if 
there total income in a year exceeds one crore;. Foreign companies 2.5% if there total income in a 
year exceeding Rs. one crore ; co-operative societies and local authorities would not be required to 
pay surcharge and in case of individuals, HUFs, body of individuals and association of persons, 
surcharge of 10 percent is levied on the tax payable if the total taxable income of the assessee 
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exceeds Rs 1,000,000. In case of artificial judicial person referred to in sub-clause (vii) of clause 
(31) of section 2 of the Act surcharge is levied at the rate of 10 percent of tax payable.  FII being 
foreign companies are liable to surcharge at 2.5 percent of tax payable as aforesaid. 
 
An education cess of 3 percent is levied on tax payable by all assesses. Accordingly, the rates of tax 
and TDS rates mentioned above, will be increased by the applicable surcharge and education cess. 
 

f. Religious and Char itable Trust 
 

Investment in Units of the Fund by Religious and Charitable Trusts is an eligible investment under 
section 11(5) of the Act, read with Rule 17C of the Income Tax Rules, 1962.  However, such 
investment may be permitted only subject to the state legislation governing Religious and Charitable 
Trusts in this regard, wherever applicable.   

 
2) Wealth Tax Act, 1957 

 
Units held under the Scheme of the Fund are not treated as assets as defined under section 2(ea) of 
the Wealth-Tax Act, 1957 and therefore, would not be liable to wealth- tax. 

 
3) Gift Tax Act, 1958 
 

The Gift Tax Act, 1958 is now abolished. 
 
However, as per the provisions of section 2(24) of the Act, income of an individual or HUF will 
include any sum referred to in section 56(2)(vi) of the Act viz any sum of money the aggregate 
value of which exceeds Rs 50,000 received from any person or persons without corresponding 
consideration. There are some exceptions to this provision viz. : 

 
·  amount received from any relative; 
·  amount received on the occasion of the marriage of the individual;  
·  amount received under a will or by way of inheritance; 
·  amount received in contemplation of death of the payer; 
·  amount received from any local authority as defined in the Explanation to clause (20) of 

section 10 of the Act;  
·  amount received from any fund or foundation or university or other educational institution or 

hospital or other medical institution or any trust or institution referred to in clause (23C) of 
section 10 of the Act; 

·  amount received from any trust or institution registered under section 12AA of the Act. 
 

 
B) TAX IMPLICATIONS FOR THE FUND 

 
As the Fund has been registered with the SEBI under the SEBI (Mutual Fund) Regulations, 1996, 
the entire income of the Fund is exempt from income tax under section 10(23D) of the Act.   
 
The Scheme will neither be in the nature of a money market mutual fund nor a liquid fund. 
Accordingly, as per section 115R of the Act, the Fund would be required to pay a distribution tax 
on income distributions at the rate of-  

 
(i)  12.5% (plus surcharge of 10% on such tax and education cess of 3% on such tax and 

surcharge) on income distributed to any person being an individual or HUF; and 
(ii)  20% (plus surcharge of 10% on such tax and education cess of 3% on such tax and 

surcharge) on income distributed to any other persons.  
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X. Other  Matters 

A)  Transactions with the Sponsor /Associates 
i.The Fund has not carried out any securities transactions with the Sponsor or associate companies, on a 
principal to principal basis, from the date of launch of the Fund, except purchase and sale of securities 
with ING Vysya Bank Ltd. (ING) and Infrastructure Development Finance Corporation Ltd. (IDFC) as 
counter party at the prevalent market rates, as below: 

Per iod ING IDFC 

  
No.of 

Trades 

Purchase           
(In Rs. 
crore) 

No.of 
Trades 

Sales       
(In Rs. 
crore) 

No.of 
Trades 

Pur . 
(In Rs. 
crore)      

No. of 
Trades 

Sales    
(In Rs. 
Crore) 

1-Apr-2004 
to 31-Mar-
2007 14 250.21 14 141.84 10 187.15 4 76.65 
1-Apr-2007 
to 30-Sep-
2007 Nil Nil Nil Nil 8 146.41 2 10.10 

 

ii.The Existing Schemes of the Fund have not entered into any underwriting obligation with respect to 
issues of associate companies. 

iii.The Existing Schemes have subscribed/tendered to/in certain privately placed/public issues of 
debentures/ bonds/ equity shares, lead managed or co-managed by DSPML. These investments have 
been made after an analysis of the offer documents issued/ circulated by the respective issuers of the 
securities and the investments are in line with the investment objectives of the Existing Schemes. The 
total amount of such investments aggregated to Rs.1,345.84 crore for the period April 1st , 2004 to 
March 31, 2007 and aggregated to Rs 270.65 crore for the period April 1, 2007 to September 30th, 
2007. 

iv.The total business given to DSP Merrill Lynch Ltd. associate broker is as under: The brokerage 
transactions were effected as per the provisions laid down in Regulation 25(7) of the Regulations. The 
percentage of brokerage paid to the associate broker was in line with what was paid by the Fund to non 
affiliated brokers on secondary market transactions. 

 

v.The services of DSPML have been utilised by the AMC for the purpose of sale and distribution of the 
units of the Fund under the Existing Schemes. The total amount of brokerage, commission and 
ongoing marketing fees paid to DSPML for distribution of units aggregated to Rs. 21.43 crore for the 
period April 1, 2004 to March 31, 2007. From April 01, 2007 to September 30th, 2007 the total 
amount of brokerage, commission and ongoing marketing fees paid to DSPML for distribution of units 
aggregated to Rs 5.75 crore. The AMC has not paid any brokerage/ commission to DSPML on its own 
investments made in the Fund on or after 30th April, 2001. 

vi.The AMC, subject to the Regulations and the restrictions placed there under, proposes to enter into the 
transactions with the Sponsor and associates viz: DSP Merrill Lynch Ltd., Merrill Lynch & Co. Inc. 
and its affiliate, ING Vysya Bank Ltd. for: 

a. Purchase or sale of securities; 

  DSP Merr ill Lynch Ltd 
Per iod Total Business        

( In Rs. crore) 
% of total 
brokerage 
Business 

Total 
Brokerage   

(In Rs. crore) 

% of total brokerage 
Commission 

1-April-2004 to 
31-March-2007 1190.52 2.43% 2.56 5.89% 
1-Apr-2007 to 
30-Sept-2007 618.93 2.81% 1.22 4.07% 
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b. Call and Reverse Repo Lending 

c. Marketing, sale and distribution of the Units of the Scheme. 

The AMC shall ensure that the brokerage to the affiliate brokers is in line with what is paid to the non 
affiliate brokers. 

vii.The AMC, subject to the Regulations, may subscribe on behalf of the Scheme of the Fund, in the 
securities issues lead managed by DSPML. The AMC shall ensure that the investments in such issues 
will be in line with the investment objectives of the Scheme. 

viii.Subject to the Regulations, the Sponsor, the mutual funds managed by them, their affiliates/associates, 
and the AMC may invest either directly or indirectly in the Scheme during the New Fund Offer Period 
or at any time during the Continuous Offer Period. In accordance with the Regulations, the AMC shall 
not charge any investment management and advisory services fee on its investment in the Scheme. The 
funds managed by these affiliates/associates, the Sponsor and the AMC may acquire a substantial 
portion of the Scheme's Units and collectively constitute a majority investor in the Scheme. 

ix.Transactions with group companies: 

a. The Existing Schemes of the Fund have not made any investments in the group companies. 

b. The Scheme will not invest in unlisted securities or securities issued by way of private placement 
by an associate or group company of the Sponsor or the AMC.  

c. The Scheme will not invest in the listed securities of the group companies of the Sponsor in excess 
of 25% of the net assets.  

B) Borrowing by Mutual Fund 
Under the Regulations, the Fund is allowed to borrow to meet the temporary liquidity needs of the Scheme 
for the purpose of repurchase, redemption of units or payment of interest or dividend to the Unit Holders. 
Further, as per the Regulations, the Fund shall not borrow more than 20% of the Net Assets of the Scheme 
and the duration of such borrowing shall not exceed a period of 6  months.  

C) Policy on Offshore investments by the Scheme 

SEBI has, vide Circular SEBI/IMD/CIR No.7/104753/07, dated September 26, 2007, permitted mutual 
funds to invest in specified securities, including units/securities issued by overseas mutual funds which are 
registered with overseas regulators. According to this circular, mutual funds can invest in such securities 
within an overall limit of US$ 5 bn. with a sub-ceiling for individual mutual funds which should not exceed 
US$ 300 mn per mutual fund. However, the present limit permitted bySEBI for overseas investments by all 
the schemes of the Fund put together is US$ 600 mn.  

The Scheme will invest in MLIIF-WMF, MLIIF ± WEF and MLIIF - NEF and, at the discretion of the 
Investment Manager, in other similar overseas mutual funds, subject to all approvals, and all applicable 
regulations/guidelines/directives/notifications, as may be stipulated by SEBI from time to time and the 
aggregate annual recurring expenses will be within the limit on expenses prescribed by SEBI for fund of 
fund schemes. 

D) Inter -scheme Transfers 
Transfers of investments from one scheme to another scheme in the same mutual fund will be allowed only 
if: 

(a) Such transfers are done at the prevailing market price for quoted instrument on spot basis; and transfers 
of unquoted securities are made as per the policy laid down by the Trustee from time to time; and 

(b) The securities so transferred are in confirmity with the investment objective of the scheme to which 
such transfer has been made. 

The Fund does not ordinarily envisage making inter-scheme transfers under the Scheme. However, if such 
inter-scheme transfers are done, they will be effected based on the prescribed valuation norms which may 
be amended by the AMC and/or Trustees from time to time. 

E) Disclosure of investments by any scheme of the Fund in companies that have invested more than 
5% of the NAV of any scheme of the Funds 
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Companies which have made investments in excess of 5% of the NAV of a Scheme and purchases made in 
these companies during the period prescribed under 25(11): 

 Purchases made dur ing the 
per iod prescr ibed under  

25(11)  

Holding as at September  
30, 2007  

(Rs. In Crore) 

Company Name  
@ 

Scheme 
invested in by 
the Company 

Investing 
Scheme # 

 At cost  
(Rs. In 
Crore)    

At Cost At Market/ 
Fair  Value 

Adani Enterprises 
Ltd. 

DSPMLLF 
DSPMLTEF 2.82 2.82 2.78 

DSPMLBalF 7.21 1.39 1.44 
DSPMLSPF - 
Moderate 

0.31 0.31 0.33 

DSPMLSPF - 
Aggressive 

0.32 0.32 0.33 

DSPMLSPF - 
Conservative 

0.02 0.02 0.02 

DSPMLTEF 1.86 1.86 1.93 

Hindustan Zinc 
Ltd. 

DSPMLLF, 
DSPMLSTF, 
DSPMLFTP- 
S3E 

DSPMLEF 18.93 3.91 4.06 

DSPMLLF 135.00 3.00 3.00 

DSPMLFTP-S1J 43.00 - - 

DSPMLLPF 261.00 1.00 1.00 
DSPMLSPF - 
Moderate 

1.00 - - 

JM Financial 
Products Pvt Ltd. 

 DSPMLLF 

DSPMLBalF 6.00 - - 
DSPMLSPF - 
Moderate 

8.73 - - 

DSPMLEF 35.43 - - 

DSPMLOF 42.49 23.21 33.74 

DSPMLITF 49.82 21.34 31.03 

DSPMLTEF 31.08 - - 

DSPMLTSF 4.39 2.21 3.21 
DSPMLSPF - 
Aggressive 

7.51 - - 

DSPMLSPF - 
Conservative 

0.36 - - 

DSPMLBalF 13.18 - - 

DLF Ltd  DSPMLLF 

DSPMLSMF 43.40 - - 

DSPMLBalF 110.10 4.90 5.33 

DSPMLSMF 334.73 - - 

DSPMLBF 21.54 - - 

DSPMLEF 130.23 25.14 26.95 
DSPMLFTP-
S3A 

200.01 - - 

DSPMLFTP-
S3E 

478.58 389.24 389.24 

DSPMLFTP-
S3D 

48.51 48.51 48.51 

ICICI Bank Ltd. DSPMLLF 

DSPMLFTP - 16.28 - - 
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S3C 

DSPMLFTP -
S3F 

22.90 50.29 50.29 

DSPMLFTP -
S1H 

130.02 - - 

DSPMLFTP -
S1I 

150.98 - - 

DSPMLFTP -
S1E 

134.73 - - 

DSPMLFTP -
S1K 

0.25 - - 

DSPMLFTP -
S1N 

14.11 - - 

DSPMLFMP 1J 34.27 - - 
DSPMLSPF - 
Moderate 180.80 2.27 2.36 

DSPMLSPF - 
Aggresive 26.96 2.38 2.46 

DSPMLSPF - 
Conservative 9.66 0.12 0.12 

DSPMLLF 901.95 190.06 190.06 

DSPMLLPF 890.24 279.39 279.39 

DSPMLFRF 12.56 - - 

DSPMLSTF 65.09 - - 

DSPMLSBF 95.83 95.83 95.83 

DSPMLOF 100.21 21.70 26.93 

DSPMLTSF 12.14 3.74 4.18 

DSPMLITF 242.55 55.58 64.22 

DSPMLTEF 142.05 17.29 18.68 

  

DSPMLMCF 3.57 - - 
@ Including investment in subsidiaries 

# Includes inter scheme investments  

The above details are as on September 30, 2007. These investments comprise of debt, equity and money 
market instruments. The investment manager is of the opinion that the said companies are fundamentally 
strong and possess a high potential for growth and are market leaders in their respective fields and 
accordingly invested in the said companies.  

F) General Information 

1)  Power  to make Rules 
Subject to the Regulations, the Trustee may, from time to time, prescribe such terms and make such rules 
for the purpose of giving effect to a Scheme with power to the AMC to add to, alter or amend all or any of 
the terms and rules, as may be framed from time to time. 

2)  Power  to remove Difficulties 
If any difficulty arises in giving effect to the provisions of the Scheme, the Trustee may, subject to the 
Regulations, do anything not inconsistent with such provisions, which appears to it to be necessary, 
desirable or expedient, for the purpose of removing such difficulty. 

3)  Penalties and Pending L itigation 
All cases of penalties awarded by SEBI under the SEBI Act or any of its regulations against the Sponsor of 
the Mutual Fund or any company associated with the Sponsor in any capacity including the Asset 
Management Company, Trustee Company/Board of Trustees, or any of the directors or key personnel 
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(specifically the fund managers) of the Asset Management Company and Trustee Company. The nature of 
the penalty must be disclosed. 

NONE 

For Sponsor and its associates, other than the penalties as mentioned above, the penalties awarded by any 
financial regulatory body, including stock exchanges, for defaults in respect of shareholders, debenture 
holders and depositors shall also be disclosed. Additionally, penalties awarded for any economic offence 
and violation of any securities laws shall be disclosed. 

Sponsor  : 
No penalties were awarded against the Sponsor and its associates in connection with defaults in respect of 
shareholders, debenture holders and depositors or for violation of any securities laws. No penalties were 
awarded against the Sponsor for any economic offences.  

However, the following penalties (as per latest data available with us) were awarded against the Sponsor in 
its capacity as stock broker/clearing member/depository participant by the stock exchanges/depositories in 
cases of non-fulfillment of certain obligations/conditions, which were technical in nature: 

1. Penalties levied by the stock exchanges against DSPML for the period January 2002 to September 
2007: 

Year  NSE (In Rs.) BSE (In Rs.) Total (In Rs.) 
2002 52,825.85 87,952.00 140,777.85 
2003 404,590.11 14,493.68 419,083.79 
2004 2,277,026.36 95,412.00 2,372,438.36 
2005 2,064,832.09 5,91,662.34 2,656,494.43 
2006 2,246,932.24 1,633,940.77 38,80,873.01 
2007  

(Upto September 2007) 
1,824,152.85 1,232,365.00 3056517.85 

Total 8,870,359.50 3,064,163.45 8,645,312.28 
 
The above penalties were levied on account of technical reasons such as:  

·  Shortage of securities (some of the penalties were recovered from the clients);  
·  Wrong claims for corporate benefits;  
·  Late reporting of "TT" trades; 
·  Custodial trades rejection/conversion; 
·  Client Code Modification 
·  Late pay-in of securities; 
·  Non submission of shortage memo; 
·  Failure to report trades within the prescribed timeline in the Whole Sale Debt Market Segment;  
·  Breach of position limits in the Futures and Options Segment of NSE; 
·  Shortfall in exposure margin; 
·  Temporary disablement of trading in the Futures and Options and Capital Market Segment of NSE; 
·  Non-issuance of contract note in specified format for a spot transaction on  BSE; 
·  Miscellaneous charges.    
·  Failure to  take delivery of  shares from BOI Share Holding- BSE Clearing House. 
·  Various observations by DAC of NSE 
·  Late payment of bill 
·  Non Submission of UCC details 
 

2. Penalties levied by the depositories against the Sponsor for the period January 2002 to September 
2007: 

·  For the year 2005, National Securities Depository Limited (NSDL) levied a penalty of Rs.6.34 
against DSPML in its capacity as a clearing member of the stock exchanges on account of the 
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securities being kept in the Broker Pool Account for more than one day from the receipt date as per 
NSDL records 

·  NSDL had levied a penalty of Rs. 586.53 in the year 2003 against DSPML in its capacity as a 
clearing member of the stock exchanges on account of the securities being kept in the Broker Pool 
Account for more than four days; 

·  NSDL had levied a penalty of Rs. 5,000 in the year 2002 against DSPML in its capacity as a 
depository participant on account of failure to take daily back-up on a company holiday;        

 
 Further, the following penal charge was awarded against DSPMLFM in its capacity as the AMC to 

DSPMLMF: The Clearing Corporation of India Ltd levied penal charges of Rs.5000/± in December 
2003 against DSPMLFM for not having the required balance in the SGL account at RBI and 
consequent withdrawal of deal from settlement. 

3. Penalties levied by the Stamp authorities against the Sponsor for the period January 2002 to September 
2007: 

 Late payment penalty of Rs 84,236.00 levied by the Stamp Office on payment of stamp duty on 
contract notes. 

Foreign Associates : (Only top 10 monetary penalties in the last five years have been disclosed) 

1.  May 2003:  As part of a joint settlement with the SEC, the NASDR and the NYSE arising from a joint 
investigation by the SEC, the NASDR and the NYSE into research analysts conflicts of interests, 
MLPFS entered into a settlement with the SEC, NASDR and NYSE.  Pursuant to the terms of the 
settlement with the SEC, NASDR and NYSE, MLPFS, without admitting or denying the allegations, 
consented to a censure.  In addition, MLPFS agreed to a payment of (I) $100 million, which was offset 
in its entirety by the amount already paid by MLPFS in the related proceeding with the State of New 
York and the other states (II) $75 million to fund the provision of independent research to investors; 
and (III) $25 million to promote investor education.  The payments for the provision of independent 
research to investors and to promote investor education are required to be made over the course of the 
next five years.  MLPFS also agreed to comply with certain undertakings.    

 
2.  May 2002:  With no admission of wrongdoing or liability, MLPFS agreed to pay $48 million to the 

State of New York, $50 million to the remaining states, Washington, D.C. & Puerto Rico and $2 
million to North American Securities Administrators Association (ªNASAAº) pursuant to an 
investigation conducted by the New York Attorney General concerning the practices relating to the 
offer, sale, issuance, advertisement, promotion, exchange, marketing, investment advice, distribution 
and transfer of securities in and from the State of New York.  

 
3.  March 2003:  ML & Co. consented to an injunctive action instituted by the SEC.  In its complaint, the 

SEC alleged that three years ago, in 1999, Merrill Lynch aided and abetted Enron Corp.' s (ªEnronº) 
violations of Sections 10(b), 13(a), 13(b)(2) and 13(b)(5) of the Exchange Act and Rules 10b-5, 12b-20, 
13a-1, 13a-3 and 13b2-1 thereunder, as a result of Merrill Lynch engaging in certain year-end 
transactions designed and proposed by Enron.  Without admitting or denying the allegations, Merrill 
Lynch consented to the entry of an injunction enjoining it from violating the above-referenced 
provisions, and agreed to pay disgorgement, penalties and interest in the amount of $80 million.  In its 
release announcing the settlement, the Commission acknowledged that in agreeing to resolve this 
matter on the terms described above, the Commission took into account certain affirmative conduct by 
Merrill Lynch. 

 
4.  December 2005:  MLPFS agreed to pay a fine of $14 million to the NASDR as it was alleged that in 

recommending certain class ªBº share mutual fund purchases to clients, Merrill Lynch did not 
adequately disclose, at the point of purchase, on a consistent basis, that an equal investment in class 
ªAº shares would generally have been more economically advantageous for certain clients. It is also 
alleged that Merrill Lynch' s supervisory procedures and compliance policies were not reasonably 
established, maintained and enforced with respect to providing, on a consistent basis, adequate 
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disclosure of the benefits of the various mutual fund share classes as they applied to each individual' s 
circumstances. 

 
5.  March 2005:  MLPFS agreed to pay a total of $13.5 million in penalties and other payments in an 

administrative matter brought by the NYSE Division of Enforcement relating to the Firm' s failure to 
take effective action to halt short term trading of mutual funds by three of its financial advisors; as well 
as certain books and records violations.  The $13.5 million dollar penalty to the NYSE is waived in 
consideration of a $10 million dollar fine to the State of New Jersey for violations mentioned above and 
a payment of $3.5 million to the State of Connecticut.  The payment to the State of Connecticut is 
comprised of a $1 million dollar fine, a commitment to spend $2 million for the Firm' s ªInvesting Pays 
Offº investor education initiative over the next 4 years, and a contribution of $500,000 for law 
enforcement/regulatory training on financial matters.  

 
6.  July 2005:  Pursuant to an investigation by the New Jersey Office of the General Attorney, MLPFS 

agreed to pay a fine of $10 million as it was found that upon learning of short term trading of mutual 
funds by three of its financial advisors, the Firm failed to take effective action to halt trading, enhance 
supervision, or issue sufficient follow-up instructions to ensure adherence to firm policies and 
procedures, as well as securities laws and regulations. 

 
7. July 2005:  MLPFS agreed to pay a fine of $10 million to the NYSE as it was alleged that Merrill 

Lynch failed to deliver prospectuses in connection with certain sales of registered securities; failed to 
deliver product descriptions in connection with certain sales of Exchange traded funds; violated 
Exchange Rule 345 in that the Firm permitted certain employees who were not properly registered with 
the Exchange to perform duties which required such registration; failed to file and/or file promptly 
certain Forms U4 with the Exchange and failed to update certain changes of address on Forms U4; 
failed to fully comply with an undertaking in connection with an earlier Exchange Hearing Panel 
Decision; failed to preserve certain electronic mail and failed to timely register as a user of the EFP/PI 
as set forth in the Information Memorandum, and to respond to numerous EFP/PI requests, causing the 
Firm' s failure to report and/or promptly report certain reportable events to the Exchange; failed to 
timely report and/or accurately report to the Exchange, statistical information regarding customer 
complaints; allowed certain individuals to perform duties as registered persons after failing to comply 
with continuing education requirements; failed to provide certain clients with the opportunity to decline 
the use of margin; and failed to reasonably discharge its duties and obligations in connection with 
supervision and control including maintaining a separate system of follow up and review with respect to 
the each of the items enumerated above.  

 
8. March 2006:  MLPFS agreed to pay $5 million to the NASDR as it was alleged that from 2001 to 2004, 

Merrill Lynch did not have an adequate supervisory system and procedures that were reasonably 
designed to oversee the trading activities of its registered representatives at the Financial Advisory 
Center (ªFACº). 

 
9. November 2002:  MLPFS agreed to pay $3,473,787.00 to the State of Texas pursuant to an 

investigation that found the Firm should enhance policies surrounding research practices. 
 
10. October 2002:  MLPFS agreed to pay $2,662,560.00 to the State of Florida pursuant to an investigation 

that found the Firm should enhance policies surrounding research practices. 
 
Suspension/cancellation of registration: 
There have been no instances of suspensions and cancellation of certificate of registration (for 
irregularities/violations in financial services sector or for defaults in respect of share holders, debenture 
holders and depositors) of the AMC, Trustee Company and sponsor or any associate of the sponsor in the 
last 10 years. 

Any pending material litigation proceedings incidental to the business of the Mutual Fund to which the 
Sponsor of the Mutual Fund or any company associated with the Sponsor in any capacity including the 
AMC, Board of Trustees/Trustee Company or any of the directors or key personnel is a party. 
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NONE 

Any pending criminal cases against the Sponsor or any company associated with the Sponsor in any 
capacity including the AMC, Board of Trustees/Trustee Company or any of the directors or key personnel 
should also be disclosed separately. 

No criminal proceedings are pending against the Sponsor or any Company associated with the Sponsor 
including the AMC/Trustee or any of the directors or key personnel except that : 

·  Mr. H. M. Kothari has been named in a case, along with another Company and its Directors, pending 
in Pune since 1986 for an alleged violation of FERA. An appeal filed by Mr. H. M. Kothari is pending 
before the H'ble High Court of Mumbai. 

 

Any deficiency in the systems and operations of the Sponsor of the Mutual Fund or any company associated 
with the sponsor in any capacity including the AMC or the Trustee Company which SEBI has specifically 
advised to be disclosed in the offer document, or which has been notified by any other regulatory agency, 
shall be disclosed. 

NONE 

Any enquiry/adjudication proceedings under the SEBI Act and the Regulations made thereunder, that are 
in progress against the Sponsor of the Mutual Fund or any company associated with the Sponsor in any 
capacity such as the AMC, Board of Trustees/Trustee Company or any of the Directors or key personnel of 
the Asset Management Company shall be disclosed. 

·  SEBI has initiated Enquiry Proceedings under the SEBI (Procedure for Holding Enquiry by Enquiry 
Officer and Imposing Penalty) Regulations, 2002 against the Sponsor for alleged contravention of the 
SEBI Act, 1992; SEBI (Stock Brokers and Sub±Brokers) Regulations, 1992 and SEBI circular no. 
SMD/POLICY/IECG/1±97 dated February 11, 1997 for a broking transaction in the Asian Paints scrip 
done in July 1997. 

The above information has been disclosed in good faith as per the information available to the AMC. 

4) Scheme to be binding on the Unit Holders 
Subject to the Regulations, the Trustee may, from time to time, add or otherwise vary or alter all or any of 
the features/facilities and terms of the Scheme after obtaining the prior permission of SEBI and Unit 
Holders (where necessary), and these will be binding on all the Unit Holders of the Scheme and any person 
or persons claiming through or under them, as if each such Unit Holder or person had expressly agreed that 
such features and terms shall be so binding. Any additions/variations/alternations will be done only in 
accordance with Regulation 18 (15A), where necessary. 

5) Register  of Scheme's Unit Holders 
A register of Unit Holders under the Scheme, containing necessary particulars, will be maintained at the 
registered office of the AMC at Mumbai, at the office of the Registrar at Chennai, and at such other places 
as the Trustee may decide. 

6) Website 
The website of the Fund/AMC is intended solely for the use of Resident Indians Non Resident Indians, 
persons of Indian Origin, Foreign Institutional Investors registered with SEBI and other permitted persons. 
It should not be regarded as a solicitation for business in any jurisdiction other than India. In particular, the 
information is not for distribution and does not constitute an offer to sell or the solicitation of an offer to 
buy securities in any jurisdiction where such activity is prohibited including the United States of America. 
Persons resident outside India who nevertheless intend to respond to this material must first satisfy 
themselves that they are not subject to any local requirements which restrict or prohibit them from so 
doing. Information other than that relating specifically to the AMC/the Fund and its products, are for 
information purposes only and should not be relied upon as a basis for investment decisions. The AMC 
cannot be responsible for any information contained in any website linked to this website. 

7) Omnibus Clause 
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Besides the AMC, the Trustee/Sponsor may also absorb expenditure in addition to the limits laid down 
under Regulation 52. 

Further, any amendment/clarification and guidelines including in the form of notes or circulars issued from 
time to time by SEBI for the operation and management of mutual funds will be applicable. 

8) Documents available for  Inspection 
Copies of the following documents will be available for inspection by the Unit Holders during the New 
Fund Offer Period on all Business Days between 10 a.m. and 3 p.m. at the Registered Office of the AMC at 
Tulsiani Chambers, West Wing, 11th Floor, Nariman Point, Mumbai 400 021. 
·  Copy of the Memorandum and Articles of Association of the AMC and Trustee Company;  

·  Copy of the Custodian Agreement between the Trustee and Citibank N.A.; 

·  Copy of the Registrar Agreement between Computer Age Management Services Pvt. Ltd. and the 
AMC; 

·  Copy of the Investment Management Agreement; 

·  Copy of the Trust Deed and the Supplemental Trust Deeds; 

·  Copy of the Mutual Fund Registration Certificate dated January 30,1997 from SEBI; 

·  Consent of the Registrars to act in the said capacity; 

·  Consent of the Auditors to act in the said capacity; 

·  Copy of the Securities and Exchange Board of India (Mutual Funds) Regulations, 1996; 

·  Copy of the Indian Trust Act, 1882. 

Under taking from Trustee 

The Trustees have ensured that DSP Merrill Lynch Natural Resources and New Energy Fund ± 
International is a new product offered by DSP Merrill Lynch Mutual Fund and is not a minor modification 
of any existing scheme/fund/product. DSP Merrill Lynch Natural Resources and New Energy Fund ± 
International has been approved by the Trustees vide Resolution dated November 22, 2007. 

For  DSP Merr ill Lynch Trustee Company Pvt. L td. 
Trustee: DSP Merr ill Lynch Mutual Fund 

      
Place : Mumbai    Shitin D. Desai  S.S. Thakur  
Date : ----------, 2007     Chairman             Director 

 
NOTWITHSTANDING ANYTHING CONTAINED IN THE OFFER DOCUMENT THE 
PROVISIONS OF THE SEBI (MUTUAL FUNDS) REGULATIONS, 1996 AND THE GUIDELINES 
THEREUNDER SHALL BE APPLICABLE. 
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Due Diligence Certificate 
 

It is confirmed that : 

1. The draft Offer Document forwarded to SEBI is in accordance with the SEBI (Mutual Funds) 
Regulations, 1996 and the guidelines and directives issued by SEBI from time to time. 

2. All legal requirements connected with the launching of the Scheme and also the guidelines, 
instructions, etc. issued by the Government of India and any other competent authority in this behalf, 
have been duly complied with. 

3. The disclosures made in the Offer Document are true, fair and adequate to enable the investors to make 
a well-informed decision regarding investment in the Scheme. 

4. All the intermediaries named in the Offer Document are registered with SEBI and till date such 
registration is valid. 

Place : Mumbai  Signed : Sd/- 
Date : November 23, 2007  Name : S. Naganath  
       President and CIO 

 
Note: The aforesaid Due Diligence Certificate dated November 23, 2007 was submitted to the Securities 
and Exchange Board of India November 29 2007. 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
  


